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LOK SABHA

Tuesday, February 24, 1950/Phalguna
B, 1880 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr Speaxer i the Chasr)
ORAL ANSWERS TO QUESTIONS
Economy Measures on Rallways

+
Pandit D, N Tiwary:
Shri Rajendra Singh:
589 Shri Vajpayee:
* 7 Bhri Sadhan Gupta:
Shri Harish Chandra
Mathur:

Will the Minister of Rallways be
pleased to state

(a) whether 1t 1s a fact that work-
ing expenses on Raillways have risen
disproportionately high as compared
to treffic and ralway earmings,

(b) 1f so, the steps taken so far or
proposed to be taken to cut down the
expenses,

(c) the result thereof,

(d) the number of persons retrench-
ed or hkely to be retrenched; and

(e) whether the All India Railway-
men’'s Federation observed the 6th
January, 1959 as “Retrenchment Day”?

The Deputy Minister of Rallways
{Bhrl Shahnawaz Khan): (a) to (c)
No, 8ir. Though there have been
increases in the number and emolu-
ments of staff and in the cost of mate-
rials particularly of coal, of which the
railways consume about a third of the
oountry’s total production there has
not been disproportionate increase in

W0 (Al) LD
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the working expenses as will be seen
from the statement lmid on the Table
of the Sabha [See Appendix II, an-
nexure No 26] A strict control over
expenditure has all along been exer-
cised as & result of which the working
expenses have been kept under con-

trol having due regard to the needs
of traffic

(d) Nil

(e) Some reports to this effect have
appeared in a section of the press

Pandit D. N, Tiwary: May I know
whether there are any proposals to
retrench, 1if not already retrenched, a
very great number of temporary em-
ployees who are working for the last
several years?

The Minister of Rallways (Shri
Jagjivan Ram): There 1s no proposal
to retrench any single railway em-
ployee So far as the casual workers
are concerned, 1t has always been the
practice that when the work or the
project 1s completed their services are
dispensed with

Pandit D. N. Tiwary: May I know
whether the hon Minster can give
me an 1dea as to what 1s the number
of temporary stafl who are working
for the last five years but who have
not been confirmed as yet, and whe-
ther there 1s going to be any retrench-
ment of those people?

Shri Jagjivan Ram: As I sad, Sir,
there 13 no intention or any proposal
to retrench any railway employee As
regards the casual workers, the num
ber of casual workers at present
engaged m the various projects under
the Railways will be more than 2}
lakhs, and as and when those projects
are completed they will naturally be
retrenched.



Mr. Speaker: Does not the hon
Member want economy?

Shri T. B. Vittal Rao: Economy can-
not b had there We do want
economy but, the question 1s, at what
place?

Sbrl Jagiivan Ram: No, Sir  Where
the posts were sanctioned but have
not been filled up for the last six
months, or where the particular job
for which staff was recruited tem-
porarily has been completed, naturally
those posts will not be filled up

Shri Vajpayee: Is 1t not a fact that
the General Managers have been
mnstructed not only to exercise strict
scrutiny 1n sanctioning permanent
posts but also to undertake a review
of even the existing cadres with a
view to attain maximum economy,
and, if so, may I know whether 1t
will not lead to some sort of retrench-
ment?

Shri Jagjivan Ram: Yes, nstruc-
tions to that effect have been 1ssued,
but I may again assure the House that
not one single railway employee who
is 1n service 1s going to be retrenched

Shri Damani: There was a proposal
to use superior guality of coal to be
purchased directly from the coal mines
fn order to make savings May I know
whether such a scheme has come into
practice, if so, what savings have been
made?

Shri Jagjivan Ram: The matter 1s
still under consideration in consulta-
tion with the Ministry concerned

Shri 8. M. Banerjee: The bon.
Minister stated that some casual
workers are lkely to be retrenched

six months?
Shri Jagjivan Ram: Whatever the

existing practice is, that practice
continues

Shri Bose: May I know whether an
enquiry was held to ind out the possi-
bilities of achieving some economy in
the use of coal?

Shri Jagjivan Ram: Yes. A com-
mittee was set up for that purpose
and the report has been received

Shri Bimal Ghose: Whll that report
be laid on the Table of the House?

Shri Tangamani: In wiew of the
expansion programme that we have
launched, may I know how much of
these casual labourers—2} lakhs—
will be de-casualised?

Shri Jagjivan Ram: There 15 no
such thing as any scheme of de-
casualisation, but 1t has been the
practice in the various Minustries of
the Government of India that when-
ever sny particular project 13 com-
pleted a list of the names of the
workers working on that project ls
circulated to the different employing
Ministries to absorb as many of them

as posmble
Some Hon Members rose—

Mr Speaker: Order, order We will
go to the next question The Rail-
way Budget wall be discussed

Trunk Telephone

Will the Minisier of Transport aad
Communicstions be pleased to state:

(a) whether steps have been taken
to speed up Trunk Telephone working
in the Trunk exchanges;



3967 Oral Amswers PHALGUNA 08, 19000 (24K4)

(b) whether any new device has
:muwwwm;

(e) whether this device has worked
44

The Minisier of Transpert and Com-
:Ilhlﬂlﬂ (Shri 8. K. Patil): (a)
es.

(b) Yes. A new scheme is being

progressively introduced whereby the
Trunk Operator will be uble to dial
directly the called subscriber ot the
distant end provided the latter 1s con-
sected to an Automatic Exchange
The scheme 1s being introduced on
major routes connecting automatic
exchange systems which are connect-
ed by direct trunk arcuits Under
this arrangement the call is being
handled more expeditiously

(c) Yes. The system has been used
en 2 hmited number of routes with
promusing results.

fShrl B, C. Samanta: To cope with
the increase in trunk telephones, may
1 know how many new exchanges
have been opened and how many
:tsung exchanges have been expand-
?

Shri 8. K. Patil: This question, Sir,
refers to the special scheme that has
been introduced If the hon. Mem-
ber wants such general information,
he may table a separate question

Shri 8. C. Samanta: May 1 know
whether durect dialling has been ex-
perimented; 1f so, where and wnth
what result?

Bhri 8, K. Patil: Direct dialling 18
now being experimented in Delhi,
Bombay, Calcutta and Madras. but
there is a scheme that in the nexd
few weeks, judging from the results
of these four crcuits, it will be ex-
fended to as many as 24 other circuits.

&5 hfe ovw - gy o A sorey
werfirer ot a7 Y &, war g 3 wrT oo
& fomnw wff wie ofr swforer o amdelt,
¥ fis snfy i st & and @, Wi
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e Y A, &Y war @ w9
firewgy fiear o § fe foelt vt @
it & € omddy ?

ot ®wo wre wew . ¥ ¥ freww
qrard ¥ s 9 A fear wr
wgt wrarifew qwrifo § W1 oyl ew
crr st e w7 Wl §, wt @ Wy
wr fear s 1 3 v o Ty fee
t-ou & e g & A § ) W
wiir weey fedt afegere orewr &
g ardarder g

Somes Hon Members rose—

Mr. Speaker: Shri Tyagi—I find
that he does not want to put a supple-
mentary—All rght, Shri Tariq.

An Hom Member: Shr Tyagi.

Mr. Speaker: Shri Tyagi rose carlier
but when I called hum he did not get
up.

Shri Tyagl rose—

Mr, Speaker: No, no; I do not want
him to put a question He dud not even
care to respond when I called hum.
When hon Members get up, I note
down who are all the Members who
want to put supplementanes. Here-
afte; 1 won't call hon. Members who
do not even respond when I call
them If his qQuestion has already
been put by another hon. Member,
courtesy requures that he should in-
form the House and inform me that
the question which he wanted to put
has already been asked

ot wo wo mfcw : w7 gEA W
g ¢ & fs v Wi whfae
wre ¥t <0 6 wg ¥ wferdy Wy
@ e W W aga o ol b
# ag arrn e § fF 9 W s
e & fad e w1 weE I Wl
| |
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S 2 s it ff sk )

& M & o sumedl ) adiay
o oly Jy S 8 QMIG"‘H
Wiy & p4e = & S AplS ot
dlplp WU S g & n Laly
Ca m Wl o8 S gt B &

st wo wre arfew * & afr wrven fiw
qE AT T AT § I5AT § | A qATH
W Ty favew, whge fear mar g,
JT X ATSE AT | A K WX
T 1€ vaew Tl ¥

ot we o ifew Fugqw wrg
s wifalr g% w9 s @ |, fe wore
o sfufede sew ¥ arare ag@ sarer
Ot &, Wt Y firera , S Wy age
awelty QY & 1 F s e g e
o oY agfoga 3 & e fafret wr
ST R

D S ey @ @ )
oyl & gae 2)5 I8 S
volyy wagt Olans S I8 gl
oy - Al e e 2 Fpe
W e = 2 9pp CollG gt oS
(=8 by S plude D5

st wo wio wiftw WY ¥ TAW
oY $r% ¢ B ag T T ¥ Iz AR
¢ fo wiferd sea s 2rgw ok fear
L

Sbri Dasappa: In view of the fact
that the efficiency of the personnel
operating the exchanges 1s as import-
ant as the devices, has it come to the
notice of Government that very
often considerable delay occurs in the
operators giving ug the information?

Shri Bhakt Darshan:
.ﬂ.[

Shri D. V. Rao:

Shri Osman All Khan:
lshrl Yajpayee:

Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether 1t 15 a fact that it =
proposed to send a delegation to China
to study rice producing methods;

(b) 1f so, whether such delegations
would contain only farmers who
actually do farmung n rice, and

(c) it so, the number of delegates
and the States to be represented
thereon?

The Minister of Agriculture (Dr
P. S Deshmukh): (a) Yes, Sir

(b) and (c¢) No final decision hes
yet been taken regarding the compom-
tion of the delegation

WY oW w5y a9l e &
T A O AT JOER e
IR A AN FoOTEr FT AWK w A
a1 & €, W s e ol F Ay F
ag wemgA qew Ty wa. d
ar AR g e @ st el
§ forw & fadt o wee firar a7

Dr. P. 8§ Deshmukh: It will fake

some time if I were to describe the
difference between fhe two systems

shwer ooy : & sy W
fFETTmAiTE R AW & &
o 3% fte f wr@m Wi ww aw T
o wen § 7
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We do wWie Iww : EATT YT
£ WY arek & et w7 W 1w aneh
wviY w1 gt § fe g ok F wr omd
o & Qw1 oA grew W fafe
fo qw &t forer siawr fow & @wea
& A war § wre sficow & wepw
& fot

SBhrl Tyagl: The Japanese system
was propagated in our country only
recently. May I know if 1t has failed
and why we are now trying to
swiich on to another system?

The Minisier of Food and Agrical-
fure (Bhri A P. Jain): It has not
failed; 1t has yielded excellent re-
sults But we want to learn good
things from anywhere in the world;
we do not want to confine ourselves
%0 any one system

Shri Trididb Kumar Chagdhurl: The
hon. Minister recently went to China
and prused the Chunese system What
is the difference between the Japanese
system and the Chinese system?

Dr. P. 8§ Deashmukh: The mam
difference 1s that the Chinese resort
% deep ploughing and they fill up
the space layer after layer with com-
post and soil The other difference,
which 13 a contradicion, 1s that
whereas the Japanese method requirey
very few seedlings, the Chinese use
seeds profusely going up to 880 lbs.
per acre as against € to 8 bs. m the
Japanese method. They say they use
so much seeds on experimenta] plots
where they want to get a big yield

Shri C. D Pande: Has the Govern-
ment's attention been drawn to a
statement in the Chinese papers that
the yield is about 330 tons per acre?
Does Government believe in such
fantastic figures?

Bhrl A. P. Jain: We have seen that
news jtem referred to by the hon.
Member. We do not want to express
any opinion on K.

St C. D. Pande: I want to know
whether that was the temptation for
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Government proposing to send this
delegation or is there any other
factor?

Shri A. P. Jain: It 1s not only for
that reason, but we have good infor=
mation that the Chinese have made
progress. We wanted to know how

they have progressed, so that we may
benefit by it.

Shrl Tyagl: Have we any Ambas-
sador in China?

SBhri C. D. Pande: Even in this
country, there 18 a wide range of
difference m the production per acre,
from 10 maunds to 100 maunds. May
I know whether Government have
exhausted the possibilities within our

own country to get at least t0 the
100 maunds level?

Shri A P. Jain: We are trying our
best 10 increase the production. o1
course, there 13 a wide margin be-
tween the production of the poor far-
mer and the rich farmer We are
frying to make the best use of such
information as we can gather inside
the country, but nonetheless, we alsp

w;:t to gather information from oute
.14

wh wrandedt : v wfafify gee v
&1 favig $33 & 7F 7o 3§ wod feedy
wfewrd & st Ja1 o frg ¥ wraw
7 ¥ w2fy *1 @ frdror faar §
wixafz far g @ = A Feord Wy
t?

o wo %o ¥ : whfad ot hw
t

st s - AT wary ag R e
wfafafe sow At & og finelt ofieerd
¥t d1 mr o dwd ¥ fod ar g0
sfafafe sver ff worms 57 & firdt Aoy
T ?

oft wo woww - YU Wi fin
o ¥ W ard o yfe Frdew son
t.m!ﬁ[thQI
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Siri Kodiyan: 1 understand that
CGovernment are going to try this
Chinese method of cultivation at some
selected places. May I know if these
places have been selected finally?

Dr. P, 8, Deshmukh: No, Bir; they
have not been selected: This matter
was referred to the Rice Committee
which met at Cuttack.

Shri Tyagi: What about the Korean
method? (Interruption).

Mr. Speaker: I cannot go on allow-
ing questions, but evidently it seems
to be in the back of the mind of hon.
Members that for rice and for every
small thing, we are only drawing from
other countries and this country is
always put up so as to follow the ex-
ample of some other country and it
never gives anything of its own to
other countries 1 would like to allow
as much discussion as possible. That
seems to be the motive behind all
these questions.

Shri A. P. Jain: The primary field
fromm which we can benefit 15 inside
the country, but, some other countries
have also made progress in certain
directions and we want to benefit from
that. We do not want to copy blindly
either from Japan, China or any coun-
try in the world.

Mr. Speaker: Some time ago in the
crop planning, about 8000 lbs. were
produced by some Balem rice agricul-
turist

8hri Tyagl: 1 suggest we have a
Japanese Minister in the Cabinet.
(Interruptions)

Mr. Speaker: Next gquestion.

Transport Co-operative Socleties for
the Eduecated Unemployed

Ram Krishan:
Al

+
Pandit D. N. Tiwary:
(- l.llil:

to the reply given to Starred Question
No. 580 on the 4th December, 1088,
and state:

(a) whether the reactions of the
State Governments to set up Trans-
port Co-operative Societies for the
educated unemployed have since been
received; :

(b) whether any concrete shape has
been given to the scheme; and

(¢) if so, the details thereof?

The Minister of State In the Mints-
try of Transport and Communications
(Shri Raj Bahadur): (a) 'The Govern-
ments of West Bengal and Kerala and
the Delhi Admunistration have agreed
to set up the societies subject to cer-
tain modifications. Details of financial
assistance required by them from the
Central Government are still awaited
The Governments of Bombay and
Madras have not so far communicated
their reactions to the scheme.

{(b) and (c) The selection and
training of the personnel required to
run the Co-operative Socreties in the
three States mentioned above, which
15 the first phase of the scheme, is
expected to start within the next two
or three monthd. Pending their train-
ing, other details will be finalised with
the State Governments concerned. If
no replies are received from the re-
mamning two States by the end of
March, the Co-operative Units will be
allotted to other States,

Pandit D. N Tiwary: May I know
at what place the training centre will
be located, how many persons are
going to be trained there and of what

of course, will be evolved in consul-
tation with them.

Shri Osman All Khan: May I know



3595  Oral dnmpers  PHALGUNA §, 1889 (S4KA)

whether its working has been found
to be satisfactary?

Shrli Raj Babadur: 1 have not got
further information about the ex-
servicemen's societies to which the
hon Member just now referred But
1 will make enquiries as to how they
are functioming

Shri Rami Raddy: The main object,
as I understand, 1s to put more vehi-
cles on the road to provide more
employment to the educated un-
employed. The other day the hon
Rallway Mimister saud that he 1s facing
severe competition from road trans-
port May 1 know the reactions of
this Ministry to the observation of the
Railway Minster?

8hri Raj Bahadur. The object which
the Planning Commussion had in view
i recommending the co-operative
socreties was two fold—firstly, the
employment of educated unemployed
and, secondly, the development of road
transport 1 think there is nothing
that runs counter to the objective of
the Rallway Minstry in that

Shri Kodiyan: May I know whether
Government have any i1dea as to the
number of educated unemployed who
might come under the ambit of this
scheme?

Shri Raj Bahadur: These co-opera-
tive units which we propose to set up
are of an experimental nature They
are some sort of pilot schemes and 50
members would be requred for each
of these units

Shri Aurobindo Ghosal: May I know
whether the respecive State Govern-
ments have made any survey in regard
to the employment potentiml of these
_schemes?

Shri Raj Bahadur: As I said just
now, as 1t 1s, the scheme visualizes a
membership of 50 educated unemploy-
ed under each ane of these societies

Bbsi Tengamani: May I know how
many pilot schemes have been pro-
Rosad for Madras State? I would ulso
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hke to know how many passenger

buses will be run by each
unit and the help that would be given
to each pilot scheme by the Centre

Shri Baj Bahadur: We have offered
one of these co-operative societies to
the Government of Madras We have
not received any response from them
so far The offer was made as far
back as August 1858 Each unt
would be given 10 vehicles

Shrl Dasappa: What 15 the kmd of
educated that we expect in order to
bring them under this category of
educated unemployed?

Shri Raj Bahadur: We have advised
that so far as possible they should
have matriculates for the membership
of the co-operative societies

Mr Speaker For drivers?

Shri Raj Bahadur: They will do all
types of work, from the work of
managers, clerks, store-keepers to that
of drivers, mechanics etc

Mr. Speaker: These persons will
be workers They are not gomg to
be the proprietors who will get work
done Is it expected that the matn-
culates will go as dnvers”?

Shri Baj Bahadur: The co-operative
society will be composed of educated
unemployed They will do the job
of manager, clerks store-keeper,
driver and so on

All Indis Institate of Medical Sciences

*573. Shri V P. Nayar: Will the
Minsster of Health be pleased to state

(a) whether it 1s a fact that Gov-
emment have cancelled the assignment
given to a Bntish Firm of Archutects
or Consultants for the construction of
the builldings for the All India Insti-
tute of Medical Sciences, New Dells,

(b) what 1s the toial amount paid
to the firm, and

(¢) the reason for the cancellation
of the assignment?

The Minister of Health (Shn Kar-
markar): (a) Yes, Sir
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(b) Rs 10,66,50131 nP.

(c) The assignment has been can-
celled with a view to ensuring
economy and speedy execution of con-
struction work

Bhri V. P. Nayar: May I know
whether after payment of Rs 10 lakh
wnd odd the firm had fulfilled all the
duties for which the money was paid?

Bhri Karmarkar: Yes, Sir They
have an additional claim of Rs 3 lakhs
and odd, which 1s now being finalised
in a departmental meeting

8hri V. P. Nayar: What was the
percentage of the architectural fee on
the total cost of construction” May I
also know whether Indian architects
were also consulted?

S8hri Earmarkar: These architects
were chosen from among the most
successful 1n a competition held for
submitting archutectursl plants That
is how they came ts be comsulted
The various demands come to about a
page In short, the first item was
Rs 50,000 to be paud immediately 1t
being a payment “on account”, then,
a payment bringing the total payments
%0 1} per cent, calculated on the
allotbed figure of Rs 172 lakhs, the
original estimate of the building,
thirdly, on submussion of sufficient
information for the CPWD to get
the project estimate, a further pay-
ment of § per cent, based upon the
amount of the estimate, fourthly 2
per cent calculated on CPWD esti-
mates of cost for each based upon
#" skilled drawings etc and the re-
maining 1 per cent to be paid pro
rata The actual expenditure will be
paid on half-yearly instalments as the
work proceeds

Shri V. P. Nayar: May I know the
amount specifically paid for urchitec-
tural design? May I also know how
much of the total amount was pmud 1n
foreign exchange’

Shri Karmarkar: So far as the
architects were concerned, I think the
payment wes made in rupees.

‘-

Dr. Sashila Nayar: Is it a fact that
the percentage basis, on which the
architect was paid, has resulted m a
tremendous increase 1n the cost of the
whole project mnd, secondly, is there
any other parallel of such incremse
with the Government of India in con-
nection with any other construction
work?

mates The estimates rose on account
of many other reasons I have not
studied this problem from the point
of view of finding out parallels So,
I have no information on that point
I should ke to have notice

Shri B K. Galkwad: By cancella-
tion of the assignment, may I know
whether the Government 13 the loser
by making an overpayment to the
British firm?

Shri Karmarkar. We have actumlly
paid a little less than what was due
So, there 13 no question of over-
payment The agreement has beem
terminated as I smid, with a view to
ingroducing econormes

Shri Dasappa: Was the negotiation
done directly by the All India Inst-
tute of Medical Sciences or through
the CPWD?*

Shri EKarmarkar This agreement
was between the Ministry of Health
and the architects concerned The
Minustry of Health was dealing wath
this matter This was done as early
as 19853 or 1854 The terrmunation
came last year

Shri Dasappa: Was the other Minis-
try also coasulted?

Shri Earmarkar: We are taking all
Ministries into perfect confidence
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tectural beauty of the building or for
any medico-technical advice?

Bbri Karmarkar: It was meant to
be a hospital as also a medical 1nst-
tute  Since 1t was a hospital, the
medico part was taken into account,
since 1t was a bulding, the architec-
tural part was taken into account,
since 1t has to be graceful, the beauty
part was taken into account

Bhri Tyagi- Now after the agree-
ment has been terminated and the
firm has gone out, may I know 1if the
bwlding will not suffer en account of
being deprived of the advice from
them?

Shri Karmarkar: Surely not

Shri Kodiyan: May I know whe-
ther after the cancellation of the pre-
sent assignment this work has been
entrusted to any new firm and, if so,
what 15 the fee for the new archi-
tects?

Shri Earmarkar- A Sub committee
13 i charge of 1t who will decide
whether i1t 15 advisable to give 1t
piecemeal to contractors and so on
1 have no personal information But
tHe commuittee 15 1n charge of sl] the
building operations

Shri Joachim Alva: Why was this
foreign assistance taken in the con-
struction of the bwlding® Was 1t
because there was a foreign donation
for the project itsell” Why was
foreign assistance taken when there
18 plenty of talent in architecture
available for building construction in
thus country?

Shri Karmarkar: The onginal com-
petition held in 1953 was open to
everybody provided they had an office

sented the best demgn. So, later on
they were entrusted with this work

Bhri Tyagl: I wonder if the Gov-
ernment has realised that this Parha-
is not well inclined towards

i
i
|
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Mr. Speaker: The hon Member
should not and ought not to speak
when the hon Minister 1s an hus legs

Shri Tyagl: It 1s terrible Foregn
consultants are still being employed
We are not very happy about it

Mr. Bpeaker: Order, order His
righteous i1ndignation 1s all right But
he ought not to interrupt the hon
Mimister when he 1 on his legs

Jamuna Hydel Project

S shn & M. Banerjee.
5. | Shri Bhakt Darshan

Will the Mimister of Irrigation and
Power be pleased to refer the reply
gven to Starred Question No 448 on
the 1st December, 1858 and state

(a) whether the second stage of the
Jamuna Hydel Project 1s hkely to be
completed within the Second Five
Year Plan period,

(b) if so, whether the work has
already been started, and

(c) it not, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
project report is not yet ready It is,
sherefore 100 early o say if 1ts execu-
tion will be taken up amd completed
within the Second Plan period

(b) and (<) The Uttar Pradesh
Government have reported that sur-
vey and investigation of the scheme
have been completed and that the
project 1s under the examination of
the State Government

The project can be taken up for
execution only after it 1s scrutinized
by the Central Water and Power
Commussion, cleared by the Techrucal
Advisory Commuittee on Irngation and
Power Projects and finally approved
by the Planning Commission for
implementation

Shri 8 M. Banerjee: May I know
the total estimated cost of this pro-
ject and the amount which the Centre
is likely to contribute?
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Shri Hathl: The total estimated eost
as at present envisaged is Rs, 1,081-08
lakhs, The finanmal allocations will
be determined after the project is
sanctioned.

Shri 8. M. Banerjee: May I know
the reason for excluding this project
from the core of the Second Five-Year
Plan and whether 1t 1s likely to be
included in the Third Five-Year
Plan?

Shri Hathi: There 1s no question of
-excluding this project from the core
because it has not yet been sanc-
tioned

st e wir & 7% WA AT
¢ fe x& v 3 ww aw frokg £ amd,
oIT WT g wrar § o awh @
fedftr aravar #t  smfa o @ Wt
I ®W ¥ w5 gE A w7 fagy ar@wm ?
Shrl Hathi: It all depends upon our

getting the final project report from
the Uttar Pradesh Government

Bhri Vajpayee: May I know if the
State Government had intimated to
the Central Government its difficulties
regarding the completion of investi-
gation or taking up of this project?

off wer o wE T ®
wow, ot gl |w, F ak & areinr
o wn oy § ) oY st s ag R
&Y w1 w80 fir sywT @w fergw warn

grriwwit ewr ¥ ¥ gu
fed am® & omar o ar gt § 7

Shri Hathi: The first stake has Demn

but in Heu of that the
Central Government hag sanctioned
another power house at Harduagan;
which will generate 30,00 kilowatts of
power For that financial assistance as
well as foreign exchange is bemng
given

oft wewr w3 v w7 e Y
fear T | & qg WA WEan €« fiw
o ¥ e w1 fewr v § v afess &,
qry TH AT AT ot 39 & fad A o
I WY w7 gwAy § ?

Shri Hathi: It 1s suspended, as I saad

Salem-Bangalore Link

*375 Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to refer to the reply given to Starred
Question No 173 on the 16th August,
1958 and state

(a) whether the examination of the
report of engineering survey of the
Salem-Bangalore rail link has since
been concluded,

(b) whether the Railway Board
propose to order a final location sur-
vey, and

(e) if not, the reasons therefor?

The Depuiy Minister of Rallways
(Shri 8. V Ramaswamy): (a) The
report 1s stll under examination

(b) and (c) Do not arise

Shri T. B. Vittal Rao: May 1 know
the reason for this delay because the
report was received nearly eight or
nine months ago?

Shri 8. V. Ramaswamy: It 13 some-
what complicated because there are
three alternative routes Also, the
question of BG or MG has to be decid-
ed ‘Therefore 1t 13 taking such a long
time,

Shri T B, Viital Bao: What are
those three alternative routes that are



Mr. Speaker: Could the hon Mins-
ter not give the names of those places’

Bhri 8. V. BEamaswamy: It 18 v
Anakkal or Surjapur or Bayyanappa
Hall:

Shri Narasimhan. In wview of the
fact that this link and the restoration
of the dismantled Lnes are within
the same alignment, may I know the
book value of the existing portion of
the dismantled lines” What 1s their
present book value?

Bhri § V Ramaswamy: 1 will
require notice for that The fact is
that the old embankment 18 still there
and the buildings of the old raillway
are also still there But about the
book wvalue I will require notice

Shri Narasimhan. In this conneec-
tion, do Government remember the
assurance given by Shr1 Lal Bahadur
Shastri, when he was the Ralway
Minister, on the 26th February, 1953,
in his speech while replying to the
Ranway Budget, viz,

= afier the work on the first

Shri 8 V., Ramaswamy: All these
factors are being taken into conmde-
Tation

Mr, Speaker: The hon Minuster
himself comes from Salem.

Shri T. B. Vittal Rao: He should
take interest

Shri Dasappa: It 15 1n my const-
tuency

Has there not been a very express
assurance given that this line will be
taken up as soon as the engineenng
survey 15 concluded” That 1z what
I want to find out

Shri 8 V. Ramaswamy: As soon
as the engineering survey 13 complet-
ed, the traffic survey has also got to
be taken into consideration Also, In
the context of our hmtations of
finance, this has to be congidered

Shri Dasappa: May I know why
this ine has not been set out m the
Budget Speech of the hon Minster
of Raillways?

The Minister of Railways (Shri
Jagjivan Ram). There are so many
railway lines which the people of the
area or the State Governments want
to be constructed and which have not
been included in the budget estimates

Shri Tangamanl: This Bangalore-
Salem link will connect Poona wnth
Tnvandrum, 1f 1t 12 going to be metre
gauge If it 13 any gauge, 1t will con-
nect not only Salemn with the mangs-
nese site but also with the lLignite
site and Neyveli But in view of the
importance of thus

Mr Speaker- The hon Member 1s
Mving a suggestion

Shri Tangamani Why has there
been such a delay of exght months?

Mr. BSpeaker. He has
answered that

already
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Rallway Wagons in Ferouepur Division

-+
8hri Vasadevan Nair:
571 Bhri Nagl Reddy:
'Y Shri E. Madhusudan Rao:
Shri Barrow:

Will the Minister of Rallways be
pleased to state:

(a) whether six hundred railway
wagons are lying 1idle at wvarious
stations of the Ferozepore Division of
the Northern Railway from the begin-
ning of November, 1958; and

(b) if s0, whether any investiga-
tion has been made to find out the
reasons therefor?

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) It 1s a
fact that during November and
December 1958, there was m daly
surplus of nearly 600 wagons on
Ferozepore Division

(b) Yes.

S8hri Vasudevan Nair: What steps
were taken to put these wagons into
eperation?

Shri 8. V. Ramaswamy: Those were
apBXceptional circumstances Normally,
the inward traffic towards Ferozepore
is much more than the outward traffic
There is no surplus now

Shrimati Remu Chakravarity: What
is the exact reason for leaving these
800 wagons surplus during the whole
of November and December?

Shri 8, V., Ramaswamy: It 1s a slack
period Generally the empties are
moved towards the Eastern Railway
but the Esstern Railway themselves
had a surplus and these wagons could
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any demand for wagons from other
Divisions of the Northern Railway? If
80, why were these wagons not sent
there?

Bhri 8. V. Ramaswamy: As I said,
normally the empty wagons move
towards the Eastern Railway and as
there was a large holding, that fs,
surplus, there was no demand and the
wagons could not be utilised.

Shrimati Remu Chakravarity: Dur-
ing November and December, which
the hon Deputy Minister claims was
a slack period, were limitations en
the movement of goods traffic from
varisus stations lifted? May I know
whether during this period, which is
supposed to be a slack season accord-
ing % the hon. Deputy Minister,
restrictions were removed on move-
ment of goods traffic?

Bhri §. V. Ramaswamy: Yes, sub-
sequently removed,

Mr. Speaker: She wants to know
whether restrictions were removed
during the period when these wagons
were aveilable in surplus.

Bhri 8. V. Ramaswamy: Subee-
quently all these wagons were utilised.
It is only during those two months
because of certain difficulties, for
instance, 1n Lucknow there was a
derailment in the Lucknow yard or
in Moghulsarai, that these wagons
were not utilised ‘There was no
demand for these wagons elsewhere.

Shrimati Renu Chakravarity: The
hon Deputy Minister very categori-
cally stated that the reason for this
surplus was that it was a slack season
and there was no demand for wagons.
My question is whether, in view of
the fact that there was slackness in
the season and there was no demand,
restrictions which are normally placed
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iine capacity on the way to the desti-
oation station. Actually we may have
surplus of empties in one division.
But, at the destination station there
may be restriction on line capacity or
track restriction on account of this,

restriction on bookings cannot be re-
moved for these particular areas.

Mr. Speaker: Next question. If hon.
Members do not find time to speak
on this during the Railway Budget, I
will waive delay and they can take
up the matter “Best utilisation of
wagons”, and 1 am prepared to give
half an hour any day. 4

ik fewelt & sefive’t & ford sremr
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Mr Speaker: Next question

ot Aew TET AT PR T AT
witfs

Mr. Speaker Hon Members are
shooting their questiong even if I do
not call them I have proceeded to
the nxt qustion

Beggar Nuisance on Rallways

*583. Shri Vajpayee* Will  the
Minister of Railways be pleased to
state:

(a) the steps taken to check the
beggar nuisance on the Railways,

{b) whether State Governments'
co-operation has been sought in
Intensifying the drive against beggars,
and

(c) if so, the response thereto®

The Deputy Minister of Eallways
(Shri Shahnawas Ehan): (a) (1)
Special drives with the aid of Rall-
way Police especially at bigger
siations;

(if) Formatien of special squads eon-
sisting of Traveling Ticket Rxami-
pers and Sainiks of the Railway Pro-
tection Force for combating beggars;

(1) Special attention by atation
staff including Railway Protection
Force to prevent the entry of beggare
n rallway premises;

(1v) Seeking public co-operation
through exhibition of posters, an-
pouncements over the loud-speakers,
etc, requesting the public to refrain
from giving alms to beggars; and

(v) As = long term measure, replac-
g all old types of passenger coaches,
having foot-boards or exposed frames
along their full length, by new coach-
mng stock having foot-boards only at
the entrance, to prevent beggars mov-
g from compartment to compartment
or running trains along the outside

(b) Yes

(¢) The response from the BState
Governments has been in the form of
establishment of beggar homes, enact-
ment of legislation for control of
beggary and co-operation by the Gov-
ernment Railway Police in tackling
the problem of beggars

Shrl Vajpayee. May I know the
spproximate number of beggars who
were arrested and against whom pro-
stcutions were launched during the
years 1857 and 1958

Shri Shahnawas Khan During 1857,
10,14 224 beggars were apprehended;
during 1858-59 9,44 114 The number
of prosecutions launched 1s not known

Eajs Mahendra Pratap: What
arrangements you are making for the
beggars

Mr Speaker: Order, order If the
hon Member goes on like this, I am
afraid I will have to take disciphinary
action against hum

Raja Mahendra Pratap: Members
put questions like this You only
obiect to my speaking

Mr. Speaker: No, no.

Eaja Mahendra Pratap: I take
objection to that Many many timees. ..
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M. fipsabher: Order, order.

Raja Mabendrs Pratap: I can go if
you like,

Mr. Speaker: Yes.
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I had not called hum then. I
call him later on But, he cannot
a special rule in this House.
tever might be his age, I cannot

him special preference so far
is concerned.

Shri Panigrahi: What happened to
those 9 lakh beggars who were arrest-
ed? May I know whether they were
sent to the States or to beggar home?

Shri Shahnawaz Khan: There are
not adequate number of beggar homes
to accommodate this number. Gene-
rally they are apprehended, taken out
and let off

Raja Mahendra Pratap: I only want
to ask you what arrangements you are
making for these beggars It 13 not
very nice only to arrest them and
harass them It is necessary to make
some arrangement for these beggars
That is what I want to know

Bhri Shahnawax Khan: I fully agree
with the hon Member But, to make
arrangements for accommodation and
feeding of the beggars is not the res-
ponsibility of the Railway Mimstry.
The State Governments are opening
some beggar homes where they try
to give them some sort of employment.

Shrl Subbiah Ambalam: May I
know the number of beggar homes so
far established and the number of
beggars so far accommodated in these
Doggar honres?

Shrd Shaknawas Khan: The number
is not very large.
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Shri Tangamanl: On a previous
occasion we were informed that in the
quarter ending September, 1957, 2.63
lakh beggars were apprehended. After
the five-point measures were taken, I
would like to know the number of
beggars apprehended during the cor-
responding period in 1958, it he has
got the figures.

Shri Shahnawas Khan: I do not
have the figures.

Mr. Speaker: Next question.

Forest Research Cenire

*585. Shri Subbiah Ambalam: Will
the Minuster of Food and Agriculture
be pleased to refer to the reply given
to a supplementary raised on Starred
Question No 394 on the 1st Decem-
ber, 1858 and state:

(a) whether the scheme for the
Forest Research Centre, Southern
Zone, has been fully approved;

(b) if so, the details of the same;

(c) whether the Research Centre at
Coimbatore has started functiomng;
and

(d) the amount that is proposed to
be spent on each of these two Centres
during the Second Five Year Plan
period?

The Minister of Agrioulture (Dr.
P. 8. Deshmukh): (a) Yes, Sir

(b) A statement 1s laid on the Table
of the Sabha. [See Appendix II, an-
nexure No 27)

(c) Not yet

(d) It 1s proposed to spend a sum
of Rs 25 lakhs on the two units at
Bangalore and Coimbatore.

Shri Subbiah Ambalam: It 15 said
that the expenditure incurred during
the first two years of the 2nd Five
Year Plan period for running the
Forest Research Laboratory at Banga-
lore will be adjusted against the over-
all amount of Rs. 25 lakhs. May I
know what amount has been spent fior
these two ysers?
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Dr. P. 8. Deshmukh: It is given in
the statement. I think the hon. Mem-
der has got it.

Bhri Subbiah Ambalam: Twenty-five
‘Iakhs 15 allotted. May I know what
Aamount has been spent for the first

. two years of the Second Plan?

Dr. P. 5. Deshmukh: The amount
actually spent is given in the state-
ment. For 1859-60, for the Bangalore
unit, it would be Rs. 9,83,250. For
1958-59, so far, it is Rs. 70,000
Actually the expenditure that we will
‘bear comes to Rs. 2,48,412 for 1956-57;
for 1957-58, Rs. 42,000

Mr. Speaker: The hon. Minister is
reading from the same statement.

Dr. P. 8. Deshmukh: The other
figure I am reading from my file.

Mr, Speaker: Is the hon. Minister
reading all this from the statement?

Dr. P. 8. Deshmukh: No, Sir. The
other figures I read from the file

Shri BSubblah Ambalam: May I
know when the Research Centre at
Loimbatore is likely to function?

Dr. P. S. Deshmukh: Now that the
sanction is available, it might start
functioning as early as possible.

Shri Dasappa: May 1 know whether
the terms and conditions of service of
the staff have been finalised after
Aaking over by the Centre; if not, why
is 1t that they have not been finalised?

Dr. P. 8. Deshmukh: The whole
proposal has been just approved. So,
all these things are bound to take
fsome time.

Shri Ramanathan Chettiar: Will the
Coimbatore Forest Research Institute
be upgraded like the Dehra Dun
Yorest Research Institute?

Dr. P. 8. Deshmukh: I could not
say about upgrading, but it is evident
that the research that we will carry
on would be of similar status as the
Dehra Dun Institute.
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Bridge Acress Gandak River

eations be pleased to state:

(a) the progress made with regard
to the proposal for construction of a
bridge across the River Gandak at
Guthni in Saran District of Bihar
approved in the First Five Year Plan
for the purpose of connecting Bihay
with Uttar Pradesh;

(b) whether it is a fact that the
construction was to be undertaken in
collaboration with the Bihar and Uttar
Pradesh Governments; and

{c) if so, the reason for the delay in
constructing the bridge?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The Govern-
ment of Bihar have prepared a detailed
estimate amounting to Rs. 1306 lakhs
and it is under technical scrutiny.

(b) The construction has to be
undertaken by the Bihar Public Works
Department but the Uttar Pradesh
Government who are contributing
Rs 15 lakhs have also to approve the
site and demgn of the bridge.

(c) The original estimate prepared
in 1954 needed some modifications,
Also, the negotiations regarding the
sharing of the cost of the bridge be-
tween Bihar and Uttar Pradesh Gov-
ernments have taken time.

The modified estimate was received
in December 1958 and is now under
technical scrutiny.

Shri Jhulan Sinha: May I enquire
i the importance of this bridge as a
link between the two States and as
a means of inter-State communica-
tion has been substantially realised,
and whether in this view of the matter
attempts will be made to expedite the
construction of the bridge?

Shri Raj Bahsdur: The importance
of the bridge as an inter-State link
is fully realised, and that is why we
have been taking interest ever since
the proposal was first wmoofed, but
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then the question of finances as also
other technical questions have got to
be ironed out

Nagurjunasagar Project

+
Shri D. V. Rao.
Shri Nagi Reddy:

Will the Minister of Irrigation and
Power be pleased to state

(a) whether the Government of
Andhra Pradesh have requested the
Centre for increased assistance for the
Nagarjunasagar Project,

(b) if so the amount so requested,
and

(c) the amount sanctioned bv the
Centre?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir

(b) The amounts provided in the
Budgets for the years 1058-57, 1857-58
and 1958-59 were 3, 55 and 7 crores
respectively while the Andhra Pradesh
had asked for Rs 5, 8 and 85 crorcs
respectively

(c) The Central Government gave
loan assistance of Rs 396 crores in
1956-57, 7 crores in 1957-58 and Budget
provision for Rs 7 crores exists in
1958-59 Thus a total of Rs 1796
crores has been provided as mgainst
original provision of Rs 155 crores in
the Budgets for three years

Shri D. V Rao: In view of the fact
that the project needs more money and
there 15 no need of foreign exchange,
why are the Central Government with-
holding or not giving the amount
which 13 necessary for carrving out
the project”

Shri Hathi: Financial assistance 1s
being given having regard to tge over-
all financial resources It 1s not only
& question of foreign exchange, it 1s
also a question of internal resources

The second point 1s that in the whole
Plan we have provided Rs 323 crores
Out of that Rs 1796 crores have
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already been spent, and the remain-
ing Rs 14 crores have to be spent 1n
the next two years

Shri D. V. Rao: In view of the fact
that at this rate the project 1s going
to take more time, i1s i1t not necessary
that the Central Government give
more funds to the State Government?®

Shri Hathi: Planning means that we
plan the construction of projects
according to the resources available
This Nagarjunasagar project has been
planned so that the first stage will be
completed by 1963-64, and the finan-
cial alloeation made for the project
during the Second Plan period s
Ry 323 crores It 1s all according to
the Plan

Shri T B. Vittal Rao: In view of
the fact that the funds provided for
this project have been fully utilised
without any lapse, may 1 know whe-
ther there cannot be any rewvisian of
the target for completion of this pro-
ject by giving more assistance?

Shri Hathi: In fact, we are trying
to give as much assistance as possible
In fact, instead of Rs 3 crores we gave
Rs 396 crores, instead of Rs 55
crores, we provided Rs 7 crores 8o,
if there 1s any surplus, we are divert-
ing that, looking to the progress of the
project

Shri T B. Vittal Rao: What 1s the
provision for the budget year 1958-
80"

Shri Hathi. That will be known later
on not now

Shri T. B Vittal Rao" Is 1t a taxa-
tion measure or what?

Shri N. R Munisamy. May I know
whether 1t 15 a fact that work 1s being
held up because of paucity of funds
and non-participation of the State
Government?

Shri Hathi: No The work 1s not
being held up I thunk 1t 15 progres-
sing very well

Shri M. R, Krishna: May I know
whether the Government of India 1s
satisfied with the reason shown by the
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Andhra Government while asking for
more funds®

Shri Hathl: I think the project 1s
progressing very well, I should say so,
and they are doing the work well
We are trymg to assist them as well
as we can The Andhra Government
18 also trying, and they wail prowvide
Rs 1.74 crores extra from the State
Government

Shri Venkatasubbiah: In view of
the fact that the amount so far allot-
ted has been fully utilised, will the
Government find out any other amount
from any other source, and divert it
to this project, so that this may be
completed before the scheduled time?

Shri Hathi: That 1s what we have
been doing during the last three years
Whatever was available, we have
diverted to this project

School Health Service

*589. Shrl Snpakar: Will  the
Minister of Health be pleased to state:

(a) whether any detailed scheme for
a comprehensive school health service.
to be started in the Third Five Year
Plan, has been formulated; and

{b) the lhkely cost of the scheme”

The Minister of Heaith (Shri Kar-
markar): (a) and (b) A comprehen-
sive school health service scheme for
inclusion 1n the Third Five Year Plan
has not yet been formulated
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Shri Supakar: May I know it the
scheme will cover all schools includ-
ing the primary schools?

Shri Karmarkar: Already some type
of scheme is in operation, and if

remember aright, for the Second Fi
Year Plan an amount of Rs 85 lakhs
has been provided in the plans gf the
States. In fact, for instance, the Mad-
rag Government is going ahead with
the scheme; some other Statea also;
and the primary schools, in so far as
it is possible, are also being included
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WRITTEN ANSWERS TO
QUESTIONS

Accident at Mahaluxmi

Shrimat! Parva
*576 Krishnan:
Shri Nagi Reddy.

Will the Mmister of Rallways be
pleased to stale

(a) whether on the 18th December,
1958 two goods wagons ran off the
track and crashed into a hut killng
two men and injuring two others in
a fodder yard at Mahaluxmi on
Western Railway,
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(b) it so, whether Government have
enquired into the accident;

(c) whether any compensation has
been paid to the families of the deceas-
ed and the injured; and

(d) what was the total amount of
loss due to this accident?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) On 18th
December 1958 at about 05.45 hours
while a load of nine wagons was being
backed to be placed on line No. 3 in
the Grass Yard at Mahalaxmi station
on the Western Railway it entered
line No. ® and collided with a load
of fifteen wagons already placed on
that line. As a result of the impact,
three wagons which were near the
‘Dead end’, smashed the Dead end,
overshot and derailed. Four persons
who were sitting beyond the ‘Dead
end' sustained grievous injuries. One
of them died on the spot while another
on the wayv to Hospital.

(b) Yes.

(c) Pending consideration of the
Claims received an ex-gratia payment
of Rs. 150 to each of the two injured
has been made and a similar payment
of Rs. 350 to the dependents of each
of the two deceased is umder con-
sideration.

(d) Rs. 900 only to the Railway pro-
perty.
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Conversion of Metre Gauge Line

*579. Shri Assar: Will the Minister
of Railways be pleased to state:

t4) whether it 1s a fact that the
metre gauge line from Poona to Miraj
on Southern Railway was sanctioned
to be converted into broad gauge line;
and

(b) 1If so, when the work of conver-
sion will begin?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) No, Sir.
Only a recannaissance engineering and
traffic survey was sanctioned in Jan,
1857 which have since been completed
but the reports are still awaited.

{(b) Does not arise at this stage,

Bombay-Kanya Kumari Road

- Shri V. Eacharan:
580. { Shri Jinachandran:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether construction of the
Bombay-Kanya Kumari Road has been
completed; and
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(b) it not, where 1t is held up and
why?

The Minister of State in the Minils-
try of Transport and Commaunications
(Shri Raj Bahadur): (a) and (b)
Presumably the Members are refer-
ring to the West Coast Road This 1
a large project estimated to cost
nearly Rs 11 crores, and expected to
be completed by the end of the Third
Five Year Plan

Rafl Link with Tripura

Shri D. C Sharma.
*582.{ Shri Raghunath Singh.
Sardar A. § Saigal:

Will the Munister of Railways be
pleased to refer to the reply given to
Unstarred Question No 158 on the
12th August, 1858 and state the latest
position with regard to the construe-
tion of rail link between Tripura and
the rest of Indm*

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): Attention
of the hon Members 1s invited to
para 27 of the Railway Minister’s
Budget speech, wherein 1t has been
mentioned that the possibihity of con-
struction of the line Patharkand:-
Kharamanaga: 1s under mctive con-
sideration

Storage of Foodgrains

¢584. Shri Ram Krishan: Will the
Minister of Food and Agriculture b
pleased to state

(a) whether 1t 1= a fact that great
damage 1s done to foodgrauns on
account of non-availability of storage
facilities, and

(b) if so0, the nature of steps taken
or proposed to be faken for bette:
storage of foodgrains®

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Informa-
tion 13 not avalable ;n respect of
private stocks In Central Govern-
ment godowns the damage s neghgble
In view of the Scientific methods
adopted for storage and preservation

(b) To improve storage of privale
stocks, a Foodgrains Storage Advisory
Committee has been constituted to
study the problems A Gran Storage
Training and Research Institute at
Hapur 1s being set up to tram official
and non-official personnel in better
methods of storage

Procurement of Rice and Paddy

*587. Shri L. Achaw Simgh: Will
the Minister of Food and Agriculture
be pleased to state

(a) whether co-operatives have been
entrusted with the work of procuring
rice and paddy in all the States where
such procurement 1z going on, and

(b) whether the State Bank of India
has advanced any loans to such co-
operatives for procurement?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) In those
States where procurement i1s beng
made through purchasing agents, the
co-operatives, 1If avalable, have also
been entrusted with the work of pro-
curing rice

(b) Loans have been advanced :n
certain cases by the State Bank either
direct or through the State Co-
operative Bank In other cases, loans
are advanced by the State Govern-
ment or the State Co-operative Bank

Derailment of Goods Trains

*590. Shrn Mohammed Imam: Wil
the Minister of Rallways be pleased
to state

(a) whetber 1t 1s a fact that a num-
ber of derailments of goods trams have
taken place on the Bangalore-Poona
Section of the Southern Railway dur-
ing 1938-39, and

(b) if so, the causes of these derail-
ments?

The Deputy Minister of Rallways
(Shri § V Ramaswamy): (a) Yes
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{b) The causes of these derailments
Are—

(i) Fauure of Rallway staff and
(i1) Failure of Equipment;—

(a) Mechanical

(b) Track

Fishing Resorts

*581. Shri Bishwanath Roy: Wil the
Minister of Food and Agriculture be
pleased to state whether any new
scheme for development of new fish-
ing resorts near Delhi is under consi-
deration of the Government?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): No, Sir There
are 12 fishing resorts in the area of
Delhi terntory already

Rural University in Orissa

*592. Shri B C Mullick: Wil the
Minister of Food and Agriculture be
pleased to state.

(a) whether 1t is a fact that the Gov-
emment of Onssa has requested the
Central Government for the establish-
ment of a rural umversity 1n thal
State,

tb) whether it 1s also a fact thal
the T C.M. experts have recently ex-
pressed their views that the conditions
for setting up a rural agricultural
university in Omssa are quute favour-
able, and

{c) if so, the action taken i1n the
matter®

The Minister of Food and Agricul-
tare (Shri A. P. Jaim): (a) No

(b) Government are not aware of
the views expressed by the TCM Ex-
perts in the matter '

(¢) Does not anse
Nationa]l Highways in the Andamans

(a) whether Government propose
to connect all the islands in the
Andamans by a National Highway;

(b) if so, when the road construc-
tion wall be completed; and

{c) the approximate cost of the
same?

(Shri Raj Bahadur): (a) to (¢). It is
the intention of Government to provide
ulumately a trunk road connecting
North, Middle and South Andamans
The trunk road 1s not to be constructed
as a single project During the cur-
rent and subsequent plan periods,
the road construction programme will
be 30 correlated with the colonisation
and settlement programme that the
mam colonisation roads will ultimately
form the trunk road. It 1s not, there-
fore, possible to give any idea, at
present, about the cost of such a
road and the time by which 1t will
be completed
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Price of Paddy

*594. Shri Wodeyar: Will the Mins-
ter of Food and Agriculture be pleased
to state’

(a) the price of paddy per maund
fixed in Andhra, Mysore and Madras
States; and

(b) whether these prices are based
upon regional conditions of production
or on any arbitrary basis®

The Minister of Foed and Agricul-
tare (Shrl A. P. Jain): (a) A state-
ment showing the maximum con-
trolled prices fixed for paddy in the
States of Andhra, Mysore and Madras
15 laid on the Table of the Sabha
|See Appendix II, annexure No 28]

(b) These prices were fixed after
taking into consideration all the rele-
vant factors such as the post-harvest
prices during previous years, prevail-
ing market prices, and the prices in
other States.

Panniar Project
Shri A. K Gopalan:
Rade { Shri Kediyan:

Will the Minister of Irrigation and
Power be pleased to state

(a) whether Government of India
have received a request for the inclu-
sion of the Pamniar Project in the core
of the plan;

(b) the amount of foreign exchange
required for the project; and

(¢) whether Government have faken
any decision on 1t*

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir

(b) Rs. 120 lakhs.

{c) It has been decided that the
project should be implemented during

2608

the Second Five Year Plan [Efforts
are being made to secure foreign ex-
change requred for the Project, by
examining the allocations made 1n
different Sectors Release of foreign
exchange to the extent of Rs 78 lakhs
for purchase of equipment required
immediately has been agreed to

State Eleetricity Board for Orissa

*598 Shri Panigrahi: Will the Minss-
ter of Irrigation and Pewer be pleased
to state

(a) whether it 15 a fact that the
Orissa Government have brought to
the notice of the Central Government
the difficulties experienced by them in
constitutrng  the State  Electricity
Board; and

(b) if so, the action taken in the
matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b)
The Government of Orssa had sought
clanfication on certain points in con-
nection with the formation of an Elec-
tricity Board The position was ex-
plained to the State Government

Wagons for Jute Transport

( Shri P. G. Sen:
Shri Jhulan Sinha:
599 Shri Barman:
" Shri 8. C Samanta:
| Shri Bibhaoti Mishra:
Lshrl Rameshwar Tantia:

Will the Minister of Rallways be
pleased to state-

(a) what 1s the average supply of
wagons for Jute lfung from the
different centres of Purnea and
Saharsa dunng the last three years
including the current one.

(b) m which period of the year the
demand for wagons 1s very acute,

(c) whether there was a short
supply of wagons for jute in Bihar
during the period from October to
December, 1858; and
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(d) if so, whether it affected the
prices of Jute?

The Deputy Minister of Raliways
(Shri S. V. Ramaswamy): (a) Seven
important jute loading stations which
fell, within the jurisdiction of Purnea
Civil District of Bihar State in 1956
were subsequently merged with West
Bengal. The average daily supply of
wagons for movement of jute from
the different centres of Purnea Civil
District as 1t existed during 1856,
1957 and 1958 were 751, 69.7 and 676
respectively, and that from Saharsa
District durning 1956, 1957 and 1958
was 165 252 and 181 respectively

(b) The demand of wagons for
movement of jute generally becomes
acute when the fresh jute crop comes
in the market in September and lasts
1111 the end of Apnl

(c) Due to a bumper jute crop as
also 1nability of the mulls in Calcutta
area to cope with arrivals necessitat-
ing 1mposition of restrictions and
quotas from time to time, there were
heavy outstandings during October to
December, 1958 in spite of wagons
being supplied for loading to the
maximum extent possible consistent
with the clearance capacity available
by the various routes Such outstand-
ing registrations during the busy sea-
son as compared to the actual load-
ing cannot be interpreted as short
supply of wagons.

(d) It cannot be said that the prices
of jute were affected by short supply
of wagons. .

Balladilla-Raipur Rail Link

*§00, Shri Elayaperumal: Will the
Minister of Rallways be pleased to
state:

(a) whether there 1s any proposal
to conduct a survey for the construc-
tion of a new line to link Bailadilla
with Ralpur in Madhya Pradesh: and

(b) if so, when it will be started”

The Deputy Minister for Rallways
(Shri 8. V. Ramaswamy): (a) No, Sir,

(b) Does not arise.

Subsidised Hostels for Children on
Northern Rallway

*601. Sardar Igbal Singh: Will the
Minister of Rallways be pleased to
refer to the reply mven to Btarred
Question No 439 on the 28th August,
1958 and state the progress since made
in setung up of subsidised hostels for
children of Railway employees on the
Northern Railway?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): Plans and
estimates for the construction of a new
building for the subasidised hostel on
the Northern Railway at Lucknow
have been prepared and are under
verification Meanwhile arrangements
are being made to start the hostel
temporarily in an old grain shop build-
ng by making munor additions and al-
terations from the next session which
starts in the month of July

Puonctuality Awards Schemes

( Shri Rajendra Singh:

J Shri Radha Ramaa:
7 Shri Rameshwar Tantia:
| Shri Vajpayee:

Will the Minister of Railways be
pleased to state

(a) whether it 1» & fact that en-
couraged by experience in Bilaspur
region 1n SE Railway, the Railway
Board have approved in principle the
extension of the “Punctuality Awards
Scheme” to all Railways,

*602.

(b) the principles and practices
evolved and worked in this region
coupleq with extensive prizes which
have resulted 1n improving percentage
of punctuality, and

(c) the nature and the exient of
“Punctuality Awards"?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) The
Punctuality Award Scheme introduced
on Bilaspur Region of S.E. Railway
has been brought o the notice of
other Railways, as the matter is within
the competence of General Managers.
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(b) and (¢) On account of the ex-
tensive Engineering works and the
pressure of traffic which 18 sometimes
a little beyond the capacity of the
section punctuality suffered. It was
necessary to ensure punctuality des-
pite these adverse factors and it was
considered by the South Eastern Ral-
way that a scheme of incentive cash
awards may produce results. The
running crew of the tramn, ie. dnver,
firemen and guard, are formed into
teams and qualify for the award of a
cash prize under the following condi-
tion*—

(i) A mummum of 80% of the
trains worked by the winning
team during the period must
be brought to deslination
without loss of time

(1) No attempt 1s made to make
up time on the run by under-
cutting the existing mimimum
inter-sectional timeg given for
the wvarious coaching trains
or exceeding the permanent
and temporary speed restric-
tions 1mposed from Ume to
time

(1it) Guards do not refuse to per-
form the loading and unload-
ing of packages. Any over-
carriage of parcels or unneces-
sary refusal to load s also lia-
ble to disqualify the team for
the award.

The score of each team 1s recorded for
every day that they run and the prize
is awarded on the basis of the monthly
score Three cash awards are given
every month for the following ser-
vices—

(1) Important
trains;

mail and express

(2) Other passenger and mixed
trains; and

(3) Buburban local trains

award 15 valued at Rs. 30,- for

The
the guard and Rs. 80)- for the driver
and In addition,

Lockers at Big Stations

*§05. Shri Ram Krishan: Will the
Mimister of Rallways be pleased to
state:

(a) whether 1t 15 a fact that Gov-
ernment propose to provide switable
lockers at big stations on each Railway
for keeping valuable belongings in

these lockers at reasonable charges;
and

(b) 1f so, at what stage the scheme
187

The Depuly Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes, Sir.

{b) The details of the scheme are
under examinations,

Kbarif Campaign

Shri Ram Krishan:
Dr. Ram Subhag Singh:

Pandit D. N. Tiwary:
“60H.
Shri D. C Sharma:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government propose to
follow the rabi campaign by a more
intensive Khariff campaign in the com-

ing Khanif season 1n all the States:
and

(b) whether details of this proposed
scheme have been finalised?

The Minister of Food and Agricul-
fure (Shri A P. Jain): (a) Yes, Sir.

th) Yes, Sir An outline of the
Kharif Production Campaign, 1959, 1s
lad on the Table of the Sabha.

[Placed in Library, See No LT-1242/
58]

Sleeping Coaches in Janata Trains

*885, Shr § M. Banerjee: Will the

Minuster of Railways be pleased to
state;

(a) whether much difficulty 1s being

by the passengers in

Janata trains because of three-tier
sleeping coaches;
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(b) 1f so, whether two-tier coaches
:;:hhly to replace these coaches,

(c) if so, how many two-tier coaches
have been running in the Janata trains
between Delht and Howrah?

The Deputy Minister of Rallways
(8hri Shahnawas Kban): (a) Some
complaints have been received that
difficulty 1s experienced in chmbing
to the uppermost tier of the 3-tier
coaches by old persons

(b) The facility of sleeping accom
modation in III class and the type of
coach to be used are still 1n an ex-
perimental stage There 18 no proposal
to replace the 3-tier coaches at pre
sent

(e) Nul
Remodelling of Kazipet Rallway Yard

*g0¢, Shri T. B. Vittal Rao: Will the
Minister of Rallways be pleased to
refer to the reply given to Starred
Question No 733 on the 8th December,
1958 and state

(a) whether the scheme for the re-
modelling of the yard at Kazipet Rail-
way Station has since been finalised
and

(b) 1f so when the work 1s hkely
to commence?

The Deputy Minister of Rallways
(Shri 8. V Ramaswamy). (a) The re-
vised plan 15 being finalised

(b) The work will commence after
the plan 1s finalised and the revised
estimate sanctioned

Foreign Exchange for Sugar Co-opera-
tive Factories in Punjab

*g9? Shri Ajit Singh Barhadi: Will
the Mimster of Community Develop-
ment and Co-operation be pleased to
state

(a) the amount of foreign exchange
essential for the implementation of
the Second Five Plan target for Sugar
Co-operative Factories 1n the Punjab,
and

(b) the amount to be sanctioned for
the purpose dunng the Second Five
Year Plan peroid?

The Minister of Commaunity Deve-
lopment and Cooperation (8hyl 8. K,
Dey): (&) Rs 50 lakhs

{b) This 15 under consideration

Use of Indian Airporis by B.0.AC.
for Jet Operation

> Shri Raghunath 8 H
m‘{Shd R. 8 'l‘lﬂryh.h

Will the Minister of Transport and
Communications be pleased to state

(a) whether BOAC intends to use
Indian Airports for the round-the-
world jet service and

(b) if so, the conditions on which
the Government have accorded ap-
proval to the above scheme®

The Deputy Minister of Civil Avia-
tion (8hrl Mohiuddin). (a) According
to a public announcement made by
the BOAC, BOAC will be intro-
ducing Comet IV Jet services on the
London to Tokyo route wvia Indwa
with a frequency of four services in
a week 1n each direcion wnth effect
from 1459 The point of halt in India
will be Calcutta

(b) All Scheduled air services of
the BOAC to and across India are
operated under the India-UK Air
Services Apgreement

Sugar

[ Shri Nagi Reddy:
*609. { Shri Vasudevan Nair:
| Shri Morarka:

Will the Minmter of Food and Agri-
culture be pleased to state

(a) the amount of loss incurred due
to failure of the contractors to supply
57,000 tons of imported sugar in 1834,

(b) whether the recoverable
amounts from the firms have been
finally realised; and
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(c) if not, the amount still pending
and the reasons therefor?

The Minister of Feod and Agricul-
tare (Shri A. P. Jain): (a) to (¢)
Offers for supply of 57,000 tons of Im-
ported sugar were accepted from 4
Indian firms at £ 4 to 5 per ton below
the the then prevailing market prices
These firms could not fulfll their con-
tracts and Government levied hiqu-
dated damages on them. An amount
of Rs 51,055 recoverable from three
firms has been recovered in full. In
the case of the fourth firm, a sum of
Rs 10,000 has so far been recovered

Gidder Trasn ™ Ded

Bhri Vajpayee:

*610. 8hri D C. Sharma:
8hri Ram Krishan:
Shri R. 8 Tiwary:

Will the Minister of Transport and
Communications be pleased to state

(a) whether it 1s a fact that on the
18th January, 1858 a ghder while tak-
ing off from Safdarjung Airport, New
Delhi, crashed, thereby resulting n
the death of the pilot;

(b) whether any enquiry has been
conducted into this mushap: and

(e) 1f so. the findings thereof*

The Deputy Minister of Civil Avia-
tion (Shri Mohinddin): (a) Yes, Sir

(b) and (c) The accident 1s under
investigation

Kathua Feeder Canal

*611. Shri D. C. SBharma: Will the

Minister of Irrigation and Power be
pleased to state-

(a) whether 1t 13 a fact that the
Kathua Feeder Canal, taking off from
the Madhopur Headworks on the Rawv:
is going to be extended for providing
irrigation facilities 1n Jammu and
Kashmir;

(b) if so, whether any scheme has
been drawn up;

(¢) the estimated expenditure on
this Project; and

(d) the Central assistance proposed
to be given for this project’?

fhe Deputy Minister of Irrigatiea
and Power (Shri Hathi): (a) and
(b). The Jammu & Kashmir Govern-
ment have prepared a scheme for the
construction of Kathua Feeder It 1s
designed to replace irrigation from the
old Basantpur Canal which was badly
damaged 1in 1955 floods Kathua Fee-
der will also provide assured supples
fof the areas on the rnight bank of the
Rgv1 and its tnbutaries which m the
past g0t 1nadequate and precarious
suPplies through Zammdar Kuhls

(c) Rs 6686 lakhs

{d) The Scheme 1s under considera-
ton and has not yet been sanctioned
The question of providing Central
Assistance will be considered after the
gcheme has been approved

Indian Airlines Corporation

*612. Shri V P Nayar: Will the
Minister of Transport and Communica-
tions be pleased to state

(a) whether the Government of
Ipdia have issued any instructions to
tpe Indian Airlines Corporation re-
garding the promotions to be made
grom grade to grade among the staff;
and

(b) whether a copy of the instruc-
gons 1in force will be laid on the

Table”

The Deputy Minister of Civil Avia-
tjon (Shri Mohinddin): (a) and (b)
The promotions of the staff are gov-
erned by the Recruitment and Promo-
tion Rules framed by the Corporation,
with the approval of the Central Gov-
grnment, under Section 45 of the Awr
¢orporations Act These rules stand
smended on the basis of the Award of
the National Industrial Tribunal In the
Jdispute between the Indian Airlines
Corporation and their workmen
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Tourism in Kerala

Shri A. K. Gopalan:
"“‘{snu Kodiyan:

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of tourist schemes
submitted by the Government of
Kerala during the last 3 years;

(b) whether 1t 1s a fact that no
Central aid has been given to Kerala
for tourist development; and

(¢) if so, the reasons therefor and

the steps proposed to be taken to
develop fvarnst faevindees o Kevale?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Two.

(b) and (¢) No, Sir The State
Government submitted proposals for
the expansion of the Mascot Hotel atl
Trivandrum and improvement of the
rest house known as Aranya Nivas at
Thekkady. The Central Government
1s meeting half the actual expenditure
on the expansion of the Mascot Hotel
at Trivandrum A subsidy of Rs. 1.00
lakh was offered to the State Gov-
ernment cover the Central Govern-
ment sharc of the expenditure dur-
ing 1958-59 The State Government
have now stated that they will not
be able to utilise more than Rs. 45,000
out of this during this yvear As re-
gards Thekkady, the State Govern-
ment was asked to furnish plans of
the portions of the rest house propos-
ed to be modified and the age of
the building on the 18th August 1958
‘This information 1s still awaited

Bridges on Pipli-Konarak Road

*§14. Bhri Panigrabi: Will the Minis-
ter of Transport and Communications
be pleased to refer to the reply given
to Starred Question No. 438 on the
1st December, 1958 and state:

(g) whether the construction of three
proposed bridges on Pipli-Konarak

Road i1n the district of Puri in Orissa
has since started;

(b) if not, whether preliminary
Arrangements for starting construction
Work have been completed;

(c) what is the total financial assis-
tance given to Orissa, so far for com-
Pleting the all-weather road to Kona-
fak; and

(d) the reasons for delay in con-
Strueting this all-weather road?

The Minister of State in the Miniy-
iry of Transport and
(§hri Raj Bahadur): (a) No, Sir.

1b) Yes Sir. The State Public Works
Department has invited tenders for the
Bhargavi and Khushabhadra Bridges
An estimate for the Dhanua Bridge
‘;";hs sanctioned on the 24th December

58

(c) Grants aggregating Rs. 18 lakhs
have so far been sanctioned

(d) It 1s understood that there has
been some delay in the work of
road construction due to difficulty of
lang acquisition and in bridge work
dur to time taken for collecting
hydraulic data  The State Govern-
mént have been requested to supply
full information

Indian Pharmacy Act, 1948

“615. Shri Rajendra Singh: Will the
Minster of Health be pleased to refer
10 the reply given to Starred Question
No 33 on the 18th November, 1958

&nq state

(a) whether the provisions of the
Indian Pharmacy Act, 1948 for the
estyblishment of Pharmacy Councils in
different States in order to exercise
effective checks on spurious and sub-
stafhdard drugs and medicines have
been given effect to; and

(h) if s0, ;n whal States and with
what results?

The Minister of Health (Shri Kar-
margar): (a) The provision of the
Pharmacy Act, 148 regerding the
establishment of the State Pharmacy
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Councils have been given effect to, 1n
States of Bihar, Bombay, Madras
Andhra Pradesh, Uttar Pradesh Pun-
jab and West Bengal. However the
functions of the State Pharmacy Coun-
cills are the registration of Pharma-
cists under the Act and regulation of
the profession of Pharmacy and not
to exercising control over spurious and
sub-standard drugs and medicines

(b) This does not arise in view of
reply under (a) above

Sugarcane Prices

*§16. Pandit D. N Tiwary: Will the
Minister of Food and Agriculture be
pleased to state-

(a) whether the price of sugarcane
for the year 1858-60 has been fixed,
and

(b) 1f not the reasons for delay in
fixing the sugarcane price for the com.
ing season?

The Minister of Food and Agricul-
ture (8hrf A P. Jain): (a) No, Sir

(b) The matter 158 under considera-
tion

Integral Coach Factory, Perambur

Shri 8. M, Banerjee.
*617. { Shrl Tangamani:
| Shri A K. Gopalan:

Will the Minister of Rallways be
pleased to state:

(a) whether production in Integral
Coach Factory at Perambur has gone
up in 1958;

(b) if so, to what extent, and

(¢) the number of coaches manu-
factured in 1958°

The Deputy Minister of REallways
(Shri Shahnawa: Khan): (a) Yes

(b) To the extent of 157 coaches
over the production in 57

(c) 344 shells during 1958

Production of Paper and Boards

. Shri Nagi Reddy: "
618 { Shri Vasudevan Nair:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to part (¢) of Starred
Question No 1177 on the 28th August,
1857 and state whether the pilot plant
for manufacture of different types of
paper and boards from indigenous raw
ma‘erals to be constructed under
Technical Co-operation Mission Agree-
ment with the help of a foreign firm
has gone into production?

The Minister of Food and Agricul-
ture (Shrl A P. Jaln): Not yet Trial
runs on the Paper Plant are expected
to be undertaken between July and
December this year and it is expected
to go mto full working by January,
1800,

Telephonic Lines between Chandigarh
and Commercial Centres

*619. Shri Ajit Singh Sarhadi: Will
the Minister of Transport and Com-
munieations be pleased to state*

(a) whether 1t 1s a fact thal many
of the important coinmercial centres
lack direct telephonic lmes with
Chandigarh (Punjab); and

(b) if so, what 1s the policy of hav-
ing direct telephonic lines between
Chandigarh and commercial centres
like Phagwara and others?

The Minister of Transport and
Communications (Shri 8. K. Patil):
(a) No Chandigarh 1s connected by
direct trunk circuit to imoortant
centres hke Ambala, Amritsar, Jul-
lundur, Kalka, Ludhiana, New Delhi,
Patjala, Simla and Solan

(b) Direct telephone circuit bet-
ween two stations is provided .f it 15
economical and techmcally feasible
and justiied by the Trunk traffic
between the two stations

Based on this policy, direct link
between Phagwara and Chandigarh
1> not justified at present Calls from
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Phagwara to Chandigarh and wvice
versa are transmitted at present at
Jullundur.

Extension of Service of Railway
Employoes

*620. Bhri Vajpayee: Will the Mins-
ter of Rallways be pleased to state:

(a) the total number of Railway
employees who have been granted ex-
tension i1n service after 55 years of
age during 1858-50 so far,

(b) whether Government have
received representations from other
employees against this extension, and

{t) 11 30, {he reachions ot Govern-
ment thereto?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) The total
number of Railway empl.oyees on ex-
tension of serviir a. on 1-10-1938, was
25

(b) Yes

(c) Extension 1s oniy given where
1t 15 1nescapable

Locusis

o621 Shri Ram Krishan:
Bhri Anirudh Sinha:

Will the Miruster of Foed and Agri-
ealture be pleased to state-

(a) whether it is a fact that three
swarms of locusts have entered Pakis-
tan and there is an apprehension of
their invading India; and

(b) if so, nature of the anti-locust
measures taken in view of the im-
pending danger of invasion of locusts®

The Minister of Food and Agrical-
tare (Bhxi A. F. Jain): (a) Yes, Sir

(b) Inflitration of locust swarms is
mainly through the Rajasthan desert.
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modern X
Wireless sets, which have already
been installed in the various strategic
points, would also be used for locust
inteligence and to muntain close
laison for control operations. Two
ageroplanes have also been kept in
readiness for undertaking aeral
operations, 1f required.

Late Running eof Trins

735. 8hri Ram Krishan: Will the
Minister of Rallways be pleased to
state’

(a) the number of times during 1958
when Express, Mail and Passenger
trains on metre gauge section of
Northern Railway ran late,

(b) the total time in hours lost,

These ocutposts are ily equipped with
equipments and pesticides

(c) the reasons for such irregulari-
ties; and

{d) the steps being taken to im-
prove the situation”

The Deputy Ministor of Railways

(Shri Shahnawas Khan): (a) Mal/
Express and Important
through trains — 927 hours
Passenge~ trains (in-
cJuding mixed)— 3256 hours
ToraL 4183
(b) Mail/Express and
important through
trains— 683 hours
Passenger trains (in-
cluding mixed)— 2883 hours.
TorAL 3586 hours

(c) and (d) A statement is laid on
the Table of the Sabha [See Appen-
dix I, annexure No 20]

Familly Planning Clinics

738. Shri Ram Krishan: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1361 on the 13th December,
1958 and state the total amount of
grants given to Voluntary Organisa~
tions during 1958-50 so far for the
opening or maintenance of family

clinics in rural areas (Btate-
wise)?
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The Minister of Health (Shri

Karmariksr):
Hs.
Bombay 17,530
Kenala | 38,400
West Bengal 6,836
ToTAl B ;z.-‘}tl‘s

Telephone Facilities at Stations

757. Shri Ram Krigshan: Will the
Minister of Rallways be pleased to
state:

(a) the names of the Stations where
telephone facilities exist in Bikaner
Division of Northern Railway; and

(b) the names of the Stations where
telephone facilittes will be  provided
during 1959-60?

The Deputy Minister of Rallways
(Shri SBhahnawas Kham): (a) Names
of Railway Stations on Bikaner Divi-
sion of Northern Railway where tele-
phone facilities exist.

. Bikaner.

Churu.

. Srl Ganga Nagar.
Hanumangarh Jn
Hanumangarh Town

. Rai Singh Nagar.

SrSomnavaswp~

—
L]

. Gurgaon,

14. Delhi Cantt.

15. Delhi Serai Rohilla.
18. Delhi Queens Road.
17. Muktsar.

18, Gajner

19. Fazilka.

20. Lallgarh.

21. Sadulpur.

(b) Names of Railway Stations
where telephone facilities are expect-
ed to be provided during 1959-60 on
Bikaner Division over Northern Rail-
way.

Raman.

1.
2.
3 Sangaria.

4 Charkh: Dadri.
5 Sirss.

Approach Road

738, / Shrl Ram Krishan:
1 Shri Daljit Singh:

Will the Minister of Railways be
nleased to state:

(a) whether any provision 13 made
for the repairs and construction of
approach roads to  Stations on
Northern Railway;

‘b) 1f so, the total amount spent
during 1958-59 so far; and

(c) the names of Stations at which
the roads were constructed or repair-
ed during the same period?

The Deputy Minister of Railways
(Shri 5. V Ramaswamy): (a) Yes, Sir

{b) Out of the total budget provi-
sion for the year 1958-59 e, Rs, 505
lakhs, a sum of Rs. 2'95 lakhs has
heen spent upto December, 1958

(c) Pipar City, Mandore, Malwana.
Jalore, Didwana, Raja-ka-Sahaspur,
Garhmukhtesar, Bridge Halt, Dehra-
dun, Nanbabad, Rajghat Narora,
Atrauli Road, Babrala, Bahjoi, Khaga,
Kanchausi, Barthana, Ferozepore
Cantt, Abohar, Ludhiana. Phllaur,
Goraya, Phagwara, Uklana, Jamalpur
Shaikhan, Pirthala, Laluda, Jagraon,
Ferozeshah, Ahmadgarh, Amnritsar,
Talwandi, Pathankot, Patti. Nurmahal,
Delhi;, Kishangan), Hazrat Nizamud-
din, Subzimand:y, Tara Devi, Kalka,
Jagadhr, Ganaur, Badli, Sonepat,
Tarauri, Tapa, Dhuri, Rohtak, Dharam-
pur, Kherawir, Sampla, Tohana,
Amauri, Unnao, Kanpur Brnidge left
bank, Malhaur, Barabanki, Rasauh,
Safdarganj, Daryabad, Sultanpur,
Baksha, Hanumangarh Town, Charkhi
Dadri, Hissar, Kesrisinghpur, Kanuna
Khas, Delhi Sarai Rohilla, Loharu,
Gurgaon, Sirsa, Pataudi Road and
Mandi Dabwali
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Rural Electrification

738, Shrl Nagl Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have taken
any final decision on the Btudy
Group's proposals on rural electrifica-
tion and the help that should be given
to the States; and

(b) it so, what are the proposals of
the Study Group and what are the
decisions of the Government?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No

(b) Does not arise

Foreign Exchange for Projects

740, Shrl Nagl Reddy: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 246 on the
17th February, 1858 and state,

(a) whether the attempts made
1o procure equipment on long term
deferred payments basis have been
finalised,

(b) if so, what amount of foreign
exchange was made available through
Government to Government loans, aid
schemes and barier agreements; and

(c) the names of projects that
have benefited by these agreements
and to what extent?

The Depufy Minister of Irrigation
and Power (Shri Hathi): (a) to (c)
The following equipments for the pro-
jects were purchased on long-term
deferred payment basis'—

Value in
Rs lakhs

Equipment

1. Insulators from Japan
which were distributed to
the various States Electri-
city Authorities (for the
transmssion and distribu-
tion schemes) besides
Chambal Hydel Project,
Rihand Project and Hira-

Equipment Value in

Re. lakhs

kud Project Authorities; 6000

2. Generating plant and
transformers from Japan
for Bhakra Nangal Pro-

ject; 12740
3. Switchgear from United

Kingdom for Mysore State

Electricity Board; 0-78
4. Transformers {rom Italy

for Bhadra Hydel Pro-

ject; 914
5 Turbines from France for

Bhadra Hydel Project; 5257
6 Generators from Japan for

Bhadra Hydel Project; ' 44-98

7 Generating plant from
Japan for Hirakud Dam
Project (1st Stage); 61-11
8. Switchgear from France
for Paras Thermal Project

(Bombay); 912
9 Generatmg Plant from
West Germany for Hardua-

ganj Power Station (Uttar

Pradesh); 12700
10 Boilers from United King-

dom for Harduagan)

Power Station (U.P.); 18200

11 One 150 tons Gantry Crane
from West Germany for
Bhakra Dam  Project
(which 15 being procured). 1438

Masulipatam-Guntar Line
741 J Shri Nagi Reddy:
"L Shri Ramam:

Will the Minister of Rallways be
pleased to state:

(a) whether the proposal to have
a mixed gauge from Tadepalli to
Guntur has been finalised;

(b) 1f so, what is the estimated cost;

(c) when the work is likely to
begin, and

(d) the amount allotted for 1858-
eo‘?

The Deputy Minister of Rallways
(Shri 8, V. Bamaswamy): (&) Yes.

(b) and (c) A survey is in progress
and it is too early to say.

(d) Nil
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The Minister of and Com-
munications (Shri B, K. Patil): (a)
Name of Exchange No. of
on the
waiting
list
Parbhani 3. Parbhany 8
Distnict 2. Hingol . 3
3. Salu 1
4. Parh . . z
Nanded 1. 19
District 2. Dharmabad 1

(b) Demand notes are being wsued.
The connections are delayed for want
of materials mainly, iron wire and
Brackets.

(¢) The connections will be provided
when material becomes available. This
is expected to take not less than 6
montha

Telsphoms Comnections

745. Shri Pangarkar: Will the Minis-
ter of Transpert and Cemmunications
be pleased to state the number of new
talephone connections given in  the
Marathwada region of Bombay during
1857-58, district-wise?

The Minkbtor of Teanapert and

municafions (Shxi 8. K. Pxtil):
Distrigt New pontactiens
given including
reconnections
[P . »
Aurangabad . ¥
Parbhant .
Bhir . 7
Nanded . 0

arfwat wr firfe
J ot g

¥\ ferwrw o

w1 we aw gfw 5 oy o
¥ war w7 {®

(%) w7 ag = & fe Qe wrie
} Ferc AT FOHTT 6 AT 1 F ey
¥ frafer & fad 30 wrw wo? fed

§
(w) zx ufu el fawt ®
w¥ ¥ gy, W

() T ww @ 37 @ A T
qux araht for & arfr W g g 7

wrw o g st (oft wo we W)

(%) o &1 1 3o wT T wwre f6d
w g

(W) WETOTYL, TAWFORTE, A,
TwRYET, WO, A, qE, wqd,
FEMTATE, YTTAT, $TAYY, FAEYL, CTg-
¥y Wi Qg

() g1 guA St wmr § 0

Sugar Facteries in Bomhay

741. Shri Jadbav: Will the Minister
of Food and Agriguiture be pleasad o
state what is the number of private
and co-operative sugar factories im the
State of Bombay region-wise?
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The Minister of Food and
ture (Bhri A. P. Jain): The no. of pri-
vate and co-operative sugar factories
working in Bombay State (district-
wise) during 1968-09 scason is given
below:—

“ . 6
. Nasik . 1
1
1

= o N oW e

South Satama

. Aurangabad 1
. Sholapur 2
TorAL 13 1

I
3
3
4.
§. North Satara
6.
7
]
9

h Under-bridge at w.rug;l

748. Shri B. Madhusudan Rao: Will
the Minister of Rallways be pleased
to state:

(a) whether the recent proposal sub-
mitted by the City Municipality,
Warangal, regarding the construction
of an under-bridge at the site between
pole No 207/10-11 has been examun-
ed by Government; and

(b) it so, the decision taken there-
m’

The Deputy Minister of Railways
(Shri §. V. Ramaswamy): (a) Yes, Sir.

(b) The proposal has not been found
feasible due to inadequate head-room
and difficulty of drainage. The City
Municipality have reecenmtly suggested
an alternative site for the construc-
tion of the under-bndge and the pro-
posal is under examnation. l,

Amsistance to Private Schools on
Northern Rallway

49, Shri Daljit Singh: Will the
gnhterofl-lwmbeplmed to
te:

(2) whether the Railway Board has
mnctioned financial assistance to

Private Bchools situated on Northern
Railway during 1968-50; and

(b) it so, the number of educational
institutes which have been benefited
by such assistance?

The Deputy Minister of Rallways
(Shri Shabmawas Kham): (a) No.

(b) Does not arise.
Menthly and Quarterly Passes

750. Shri Assar: Will the Minuster of
Railways be pleased to state the num-
ber of paiud monthly and quarterly
nasses of all classes from Poona to
Dehu Roed, Poona to Talegaon and
Poona to Lonavala and wvice versa as
on the 31st December, 10587

The Deputy Minister of Rallways
(Bhri Shahnawaz Khan): A statement
15 laxd on the Table of the Sabha.
[See Appendix II, annexure No 30].

Air-Conditioned Ceaches

751. Shri Siddiah: Will the Mimster
cf Raiilways be plsased to state:

(a) the total number of air-condi-
tioned coaches which are in use in all
the railways in India (first class and
third class separately);

(b) the amount spent in the pur-
chase of those coaches;

(c) the categories of officers who
are entitled to travel in lst Class air-
conditioned coaches and thewr total
aumber;

(d) what percentage of accommoda-
tion in air-conditioned I class coaches
was utiised by the officers in  the
sears 1957-58 and 1958-59 (upto the
end of January, 1089) =and what
percentage by odhers, and

(¢) the total fare collected from the
passengers (of the I and III Class aur-
conditioned coaches separately) in the
years 1967-58 and 1858-08 (upto the
end of January, 1859)?

The Deputy Minister of Rallways

(Shri Shahpawaz Khan): (a)
Air-conditioned I Class — 200
I Class — 15
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{(b) About Rs. 6,01,48390 inclusive
of 8 Generator cars,

(c) Officers of the Administrative
Rank travelling on duty are eligible
for air-conditioned accommodation.
The total number of such officers is
442, Besides, Gazeited Raiflway
Officers whether travelling on duty
or on privilege pass can travel by air-
conditioned accommodation on pay-
ment of 1/3 of the difference between
the fares of I class and air-condition-
ed class,

(d) There 1s no record from which
this information can be collected.

(e) 1957-58 1958-59

(Figures in thousands of Rupees)
1 8868 8008
m 2127 1908*

*(Figures for December 1958 and
January 1959 not available)

Waiting Rooms

Shri Siddiah:
s '{ Shri Elayaperumal:

Will the Minister of Rallways be
pleased to state:

(a) the names of stations on which
waiting rooms have been constructed
during the years 1957-58 and 1958-59
g0 far on the Southern Railway; and

(b) the amount spent for the same
in the above years?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b)
The names of the stations with costs
of new upper class waiting rooms
built are as under:—

Name Cost
1957-58 Rs
Kadiri . . i 3,760
mpdu . 4,000
. " . 4,000
195559

Agricultural Schemes In Mysers

753, Bbri Siddiak: Will the Minister
of Food and Agriculture be pleased to
state the amount allotted by the Cen-
tral Government o the State of Mysore
for the development of various agri-
cultura] schemes during the years 1957-
58 and 1958-59 so far?

The Minister of Food and Agrieul-
ture (Shri A. P. Jain): The allocations
for Central Financial Assistance for
Agricultural Sector to the State of
Mysore are as under;—

R
(Lakhs)
165-68
253-40

19%7-5R
1958-59

Bombay Harboar

754. 8hri D. C. Sharma: Will the
Minister of Transport and Commu-
nications be pleased to lay a state-
ment on the Table showing:

(a) the revised allotment for the
development of Bombay Harbour
during the Second Plan;

(b) the progress so far made;

(c) the monetary contribution by
the Central Government;

(d) contribution by the
Port Trust;

(e) the expected foreign aid and
prospects; and

(1) berthing capacity after comple-
tion?

Bombay

The Minister of State in the Ministry

of Transport and Communications
(Bhri Raj Bahadur): (a) Rs. 2518
Ccrores.

(b) A statement 1s laid on the Table
of the Sabha. ([See Appendix II,
annexure No. 81].

(c) Rs, 77 lakhs upto the end of
1957-58 during the Second Plan period.

(d) Rs. 10 crores during the period
of the Second Plan.
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(e) An spproach was made to the

International Bank for Reconstruction
and Development in 1857 for a loan
to cover the foreign exchange part of
the expenditure relating to the deve-
lopment schemes of Bombay Port.
The Bank could not, however, con-
sider the loan application as two
major schemes relating to the Port
(viz. the dredging of the main
entrance channel concerning which
model experiments were in progress
at the Central Water & Power Re-
search Station, Poona, and the scheme
for modernisation of the Princes &
Victoria Docks concerning which the
Government of India had not taken
a final decision) had not yet become
ripe for consideration by the Bank.
The question of approaching the In-
ternational Bank for Reconstruction
and Development for gassistance will
be considered as soon as final deci-
sions have been taken in regard to
these major schemes.

2. The possibility of utihsing other
external credits hag also been ex-
plored. A limited credit of 5 million
dollars (Rs. 2:38 crores) from the US.
Export Import Bank was earmarked
for purchase of port equipments. It
was proposed to utilise a portion of
this credit (Rs. 1'25 crores) for pur-
chasing a Suction Dredger for Bombay
but the proposal had to be dropped in
view of the prohibitively high Ameri-
can quotations. The possibility of
financing this purchase under yen
Credit is under active cvonsideration.

(#) The scheme for modernisation of
the Princes and Victoria Docks in-
cluded in the Second Plan may effect
an improved turn-round of ships in
these Docks but will not add to the
number of berths in the Port. The

cannot be precisely estimated at this
stage.

Paddy and Rice Exported from
Punjab

(a) the total quantity of paddy and
rice exported during 1958-580 so far
trom Punjab to other States in India;
and

(b) the prices at which these are
procured?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) About
37,000 tons of rice were exported from
Punjab on Government account during
the period 27th October, 1538 to 13th
February, 1859,

(b) The prices of the different varie-
ges are given below:—

Price per
Vanety of Rice naked
grain
A S
1+ Fine Rs.
Basmati Raw) .
Secla Basmati :: 3:
yparmal & Hansraj
(a) Raw 2147
(8) Boiled 2050
3. Coarse
Dara lg:£
Sela Joshs 16-00
4 Broben Rice
Mongra 15°7;
White Towm :":‘--.%

Note: The prices, mentioned above,
are for rice of fair average qua-
lity and are subject to cuts om
grounds of quality at the rates
specified in the Price Control
Order,
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Whext with Reller Flour Mills in
Punjah

758, Shri Ram Krishan: Will the
Minister of Food and Agriculture be
pleased to state the total quantity of
wheat requisitioned so far by the Cen-
trel Government from the roller flour
mills in Punjab?

The Minister of Food and Agricul-
twre (Bhri A. P, Jaln): The Centrai
Government have not requisitioned
any quantity of wheat from the roller
flour mills in Punjab.

Reduotion in Running Time of Trains

757. Shri Siddiah: Will the Minister
of Railways be pleased to state:

(a) whether the Government are
aware that the time taken to travel
a distance of 38 miles from Chama-
rajanagar to Mysore is 3 hours 15
minutes;

(b) whether representations have
been received to reduce the time to 2
hours as passengers prefer to travel
by buses which will cover the distance
within 2 hours; and

(c) if so, the action taken thereon?

The Deputy Minister of Rallways
{Shri Shahnawaz Khan): (a) The
overall time taken by trains running
between Mysore and Chamarajanagar
ranges between 2 hours and 50
minutes and 3 hours and 50 minutes

(b) Yes.

(¢c) As the trains between Mysorc
and Chamarajanagar run with the
maximum booked speed on the various
sections, it is not feasible to speed
up the trains. The representationists
have been informed of the position.

Incidence of Kala-Azar in India

788. Shri V. P. Nayar: Wil the
Minister of Health be pleased to state:

(a) the pregent incidence of Kala-
Azar in India; and

(b) the details of studies made
recently or belng made of the parasite
Leishmaria donovanii?

The Minister of Hexlh (Shei Kar.
markar): (2) and (b). The informa-
tion is being collected and will be
Inid on the Table of the Sabha in due
course,

Cholera

759. Bhel V., P. Nayar: Wil the
Minister of Health be pleased to state:

(a) whether any studies are now
being conducted on the phage typing
of organisms causing cholera;

(b) the work, if any, done so far of
classifying pathogenic bacteria in res-
pect of their behaviour to viruses;

(c) whether by such work the foci
and lines of spread of infection of
cholera has been traced in India; and

1d) if so, details thereof?

The Minister of Health (Shri Kar-
markar): (a) Yes. Studies on phage
typing of organisms causing Cholera
are being conducted at the Indian
Institute for Bio-chemistry and Ex-
perimental Medicine, Calcutta (under
the Council of Scientific and Indus-
trial Research).

The Indian Council of Medical Re-
search is also sponsoring a study at a
centre to examine again the possibility
of typing vibrio straing with the aid
of bacteriophages and to study the
relationship between organisms caus-
ing cholera and other related organ-
1sms.

(b) Many studies are being conduct-
cd on such inter-relationships, but a
general classification of either patho-
venic bacterla or wviruses, based on
such studies, is not possible. How-
ever, the Indian Institute for
Bio-chemistry and Experimental
Medicine has undertaken classification
of cholera organisms (Vibrio cholerae)
according to their reaction to cholera
bacteriophages. One hundred and
sixty-eight strains of cholera bacterio-
phage have been isolated so far from
stools of cholera patients, strains of
V. Cholerae, Ganga water and sewage
water. These are classified into foarr
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Jreups by testing their ability o dis-
solve cells of cholera germs, the tem-
perature at which they cease to be
active and other immundlogical resc-
tions. Four hundred amd seventy-
three strains of V. Cholerae have been
isolated from cholers patients in Cal-
cutta and, on being tested with the
‘bacteriophages, classified inte  five
types.

(e) Not as yet
{d) Does not arise

Livesteck Frogeny

760, Shri V. P. Nayar: Wih the
Minister of Food and Agriculture be
Pleased to state

(a) whether any study has been or
is being made of the effects of the
choriome gonado-trophic harmome in
multiplying livestock progeny,

(b) if so, the rewults achieved, of
any, %0 far; and

(c) whether there are any schemes
for the extensmive use of this harmone
in animal husbandry?

The Minister of Food and Agricul-
ture (Shri A. P. Jalm): (a) Yes, two
trials were made

(b) Results achieved were unsatis-
factory

(c) Extensive use of this harmone in
the present state of knowledge is not
advocated as 1t 1s fraught with danger

Railway Staff at Ambala Cantt.

761, Shrl Rajendra Singh: Will the
Minister of Rallways be pleased to
state

(a) whether the Government 1s
aware of the fact that the Railway
Staff of Ambala Cantt. (Northern
Rallway) stopped working for three
‘hours sometime in the last week of
December, 1998; and

(b) ¥ so, the reasoms therefor?

The Deputy Minister of Railways
AShri Shahmawas Khan): (a) and (b).
Mmmmu werk

Speclalists in Comstrustion Work

!hlhj.ﬂulluh
Shri B. C. Samanta
'!Cl.{‘ilil SMM

Shri Vajpayee:
Shri Ajit Singh Sarhadi:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
grven to Starred Question No. 37 on
the 18th November, 1058 and state:

(a) whether the proposal to prepare
and maintain a panel of specialists in
construction work has been finalised;
and

(b) how many retired officers have

ven Set on the panetl?

The Deputy Minister of Irrigation
ind Power (Shri Hathi): (a) The pro-
vosal has not yet been finalised,

(b) Does not arise at this stage

Health Minister's Discretionary Funds

763. Shri Subodh Hameda: Will the
Mmister of Health be pleased to state:

(a) how mamy institutions have
recerved non-recurring help from the
.lealth Minister’s Discretionary Funds
ance 1957;

(b) the highest amount that has been
granted to T.B. and mental diseases
sufferers; and

(e) whether the budgeted amount
for 1957-58 haz been fully spent?

The Minister of Health (Shri Kar-
markar): (a) 160 Institutions received
grants from January, 1857 upto 10th
February, 19859

(b) Rs 1,000/-

(cy Yes

Message Rate Sysiem

{ Shri Subodh Hansda:
764. { Shri 8. C. Samanta:
Shri R. C. Majhi:

Will the Minister of Transport and
Communications be pleased to state.

(a) whether the message rate sys-
tem has been extended to all tele-
phone systems in Industrial towns in

India;
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(b) whether there is a proposal to
i:::umthusymtnmherm;
a

(c) if 30, when this will be done?

The Minister of Transpert and Com-
munications (Shri 8. K. Patil): (a)
1. Agra City (Belanganj)
2. Ahmedabad
3. Ajmer
4. Allahabad
5. Amritsar.
8. Alleppey
7. Bangalore
8. Bareilly
9. Bhavnagar
10. Bihar Coal Feld Exchanges
11. Bikaner
12. Bombay
13. Calcutta
14. Cochin
15. Coimbatore
Delhi

17. Ernakulam
18. Hyderabad
19. Indore

20. Jaipur

21. Jodhpur
22. Jabalpur
23. Jullundur
24. Kanpur
25, Kottayam
26. Kozhikode
27. Lucknow
28. Ludhiana,
29. Madras
30. Mangalore
31, Meerut
32. Nagpur
33. Patna

34. Poona

40. Trichur
41, Trivandrum
42. Vijayawada.

(b) It 1s the general policy to intiro-
duce message rate sysiem of charging
in all exchanges with capacity of 300
lnes and above.

{(c) This is being progresuvely
introduced as the necessary meters

anuame;w become avall-
able.

Agricultural Prices Engquiry
Commitioe

765. 8hri R. C. Majhl: Will the
Minister of Food and Agriculture be
pleased to state whether the recom-
mendations of the Agricultural Prices
Enquiry Committee have been fully
implemented?

The Minister of Food and Agrioml-
tare (Shri A. P, Jain): A number of
important recommendations of the
Agricultural Prices Enquiry Commit-
tee have been already implemented by
the majority of the State Govern-
ments. Other recommendations are
being implemented.

Tram Service in Delhl

766. Shri N. Keshava: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether 1t 1s a fact that Gov-
ernment have a proposal and scheme
for improvement of the tram services
an Old Delhu; and

(b) 1t so, what progress, if any,
has been made in the matter so far?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
whole question regarding the future
of Tramways 1s under consideration
of the Delhi1 Municipal Corparation
and 1ts Transport Committee.

Bridge over Brabmputra

761 {Shﬂ Ram Krishan:
Shri Bhivananjappa:

Will the Minister of Rallways be
pleased to refer to the reply given
to Starred Question No. 568 on the
4th December, 1058 and state the
progress made so far with regard to
the scheme for the construction of »
bridge on the river Brahmputra?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): Further
ancillary works, viz. construction of
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Power House, erection of Crushing
Plant, and construction sidings have

wells for the foundations of piers has
been taken in hand.

Road Transport Corporation for
Punjad

768, Shri Ram Krishan: Will the
Minister of Transport and Communi-
eations be pleased to refer to the reply
given to Unstarred Question No 469
on the 1st December, 1858 and state at
what stage is the question of setting
up a Road Transport Corporation by
the Pungab Government for the re-
maning areas of Punjab?

The Minister of State In the Minis-

still under consideration of the State
Government.

Power Bupply to Cement Plant at
Dadri

769, Shri Ram Krishan: Will the
Minuster of Irrigation and Power be
pleased to state:

(a) whether 1t is a fact that Dalmua
Dadri Cement Ltd, Charkhi Dadr 1s
not being supplied full power for run-
ning expanded cement plant; and

(b) it so, what steps Governmen:
propose to take to supply full power?

The Deputy Minister of
and Power (Shri Hathi): (a) Yes, Full
quantum of power could not be given
because of all-round paucity of power
in the State.

(b) The total requirements of this
Arm, including those of other indus-
trial concerns, are likely to be met in
*he later part of 1960, when Bhakra
Power Houses come into commercial
operation and the local distribution
bet-works are asugmented, where
NOCLSSATY.

Tube-Wells in Delhi

718, Shri Ram Krishan: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 1405 on the
12th December, 1858 and state at what
stage 13 the question of arranging
tube-well irrigation for Delhu?

The Minister of Food and Agricul-
ture (Bhrl A. P. Jain): A scheme for
the comstruction of 25 tube-wells mn
five groups of five tube-wells each has
been drawn up. Two of these groups
will be in the Alipur Block, two mn
the Shahdara Block and one in the
Mehrauli Block A pilot bore is to
be drilied in each of the five areas to
ascertain whether tube-wells giving
sufficient discharge of water can be
constructed in the ares., Pilot boring
has, so far, been completed at Chat-
tarpur in the Mehrauli Block and at
wo places near Bakhtawarpur 1n
e Alipur Block. Favourable water
pearing strata have been encountered

1 these bores and the water sent for

hermucal analysis.

State Bank of India

771, Shri Shree Narayan Das;: Wil
the Minuster of Community Develop-
ment and Co-operation be pleased to
state the nature, scope and extent of
part played by the State Bank of
India during 1958 towards the needs
of Co-operative institutions connected
with eredit, marketing and processing?

The Minister of Community Deve-
jopment and Co-operation (Shri 8. K.
Dey): 1 The State Bank of India
provided facilities fur remittance to
the extent of Rs 8,428 lakhs to Co-
operative Banks during the Co-opera-
tive year ended 30th June, 1858, for
transferring funds to the up-couniry
branches particularly in the rural
areas

2 The State Bank continued to
provide Co-operative Banks with loan-
over draft facilities against Govern-
ment securities at a concessional rate
of interest The credit hmts current
on 30th November, 1858 were
Rs 1,081 lakhs
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3 The Btate Bank continued to
provide Co-operative Banks with short
term credit facilibes n repledge of
goods at a concessional rate of infe-
rest. On 30th November, 1958, accom-
modation under this head stood at
Rs 2 lakhs

4 The Bank made temporary
advances to State Co-operative Banks
agamst Government guarantee to en-
able them to finance their affilsted
Co-operatives for specific purposes As
on 30th November, 1938, the Bank
granted a credit imit to the extent of
Rs 3 crores to two Co-operative Banks
for finencing Co-operative Sugar Fac-

tories and distribution of chemucal
fertihsers
5 During the year ended, 30th

June, 1888, the State Bank had col-
lected|purchased|discounted, bills,
drafts/cheques for Co-operative Banks
at concessional rates to the extent
of Rs 178 84 lakh-

8 The State Bank of India conunu-
«d to assst the Land Mortgage Banks
by

(a; providing temporary fin-
ancial  accommodation (Re 30
lakhs on 3lst December 1958)
against Government guarantee for
carrying on loan business pending
floating of debentures,

(by subscribing to such deben-
tures (on 31st December, 1958,
the Bank held debentures to the
extent of Rs 6225 lakhs) and

(c¢) granting advances (Rs 32
lakhs as on 30th November, 1958)
on the securities of such deben-
tures with a wview to mprove
thesr marketabilitv

7 The State Bank finances Co-opera-
4ive Marketing and processing societies
directly 1n areas where no Co-opera-
tive Financing Agency 1s able to
fnance them As on 31st December
1938, 48 Co-operatives had pledge-
limits to the extent of Re 3988 lzkhs

commodation to Co-operstive Sugar
Factories, on State Government's
guarantee, pending dishursement of
loans granted to the factories by the
Industrial Finance Corporation, On
30th September, 198, the Bank had
provided accommodation of Rs. 188
lakhe to five sugar factories

9 The Bank also provided pledge
accommodation to the extent of Rs. 80
iakhs as on 30th September, 1958, to
two Sugar Factories against sugar

10 The State Bank assisted Co-
operative Sugar Factories in establish-
ing letters of ecredit and guaranteeing
deferred payment to sugar machinery
supplicrs, to the extent of Rs 3'18
crores and Re 4 03 crores respectively
upto the 30th September, 1958

Accidents

Shri Tangamani
772. { Shri 8. M Banerjee
Shrl A. K. Gopalan:

Will the Mimister of Rallways be
pleased to refer to the reply given to
Unstarred Question No 214 on  the
715t November, 1958 and state

(a) whether any more preventive
nieasures have been taken to avoid
accidents and derailments. and

(b) if so, what are those measures?

The Deputy Minister of Rallways
(Shri §. V. Ramaswamy): (a) and (b)
Apsrt from the numerous steps taken
to mmmse incidence of train aca-
dents given in detail in Chapter VI
of the pamphlet entitled ‘A Factual
Review of Accidents on Indian Gov-
ernment Railways’, a copy of which
was given to every Hor'ble Member
of the House, the Raflway Administra-
tions have been directed to undertake
a sustained drive covermng all aspects
of accident prevention The Safety
Organisations which were set up Inat
year on the Rallways, have slso stert-
cd functioning in full swing.
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Dujana House, Delhi

. 715, 8hrl Vajpayee: Will the Minis-
ter of Health be pleased to refer to
the reply given to Unstarred Ques-
tion No. 2035 on the 27th September,
958 state:

(a) the progress made in regard to
the clearance of the slums around
Juma Masjid Delhi;

(b) whether the scheme to build a
modern fish market at Dujana House,
Delhi has since been finalised; and

(e) if so, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) and (b). Government
has sanctioned the scheme for the
re-modelling of the Dujana House
which provides for a fish market with
a cold storage, besides residential
units, vegetable booths and shops ete.
The Central P.W.D. are ready to take
up the work in hand, but the work
cannot be started unless the existing
structures are vacated by their pre-
sent occupants. The Delhi Develop-
ment Authority is using all possible
methods to persuade these people to
shift temporarily to any of the
Transit Camps or subsidised houses of
the Authority, but so far it has not
been successful. The Mayor of the
Delhi Municipal Corporation has also
been requested to use her good offices
in the matter so that this scheme
which is to the advantage of the pre-
sent occupants is executed without
any further delay—The reluctance on
the part of the occupants to shift to
alternative accommodation is delaying
the implementation of this scheme.
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Nagarjunasagar Project

Shri Nagl Reddy:
™. {shﬂmﬂ Parvathi
Krishnan:

Will the Minister of Irrigation and
Power be pleased to state:

{n) whether any Agro-Economic
survey of Nagarjunasagar Project area
has been planned;

(b) if so, the estimated cost of the
plan;

(c) the time it 1s expected to take,
and

(d) under whose direction 1t 1s to be
carried?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes

(b) Rs 23 lakhs

(c) The survey 1s expected to be
completed by June, 1961

(d) Broad policies will be la:d down
by the Technical Advisory Committee
and the Development Commuttee of
the Project, but details will be work-
ed out by the Heads of Departments
of Statistics and Economucs of the
Andhra Univeraty *

Indian Road Congress

fSbhri N R Munisamy:

"8 Shri Raghunath Singh.
Shri Ram Krishan:

Shri Aurobindo Ghosal

Will the Minister of Transport and
Communications be pleased to state

(a) what are the decisions taken at
the Indian Road Congress Conference
held 1n Hyderabad in January, 1859,
and

(b) whether Government propose to
give effect to all the decisions?

The Minister of State in the Minis-
iry of Transport and Communications
(8hri Raj Bahadur): (a) The decisions
have not been intimated to Govern-
ment so far. This will be done whn
the Executive Committee of the Indian

Road Congress has

matter
(b) Does not arise

considered the

Training of Medical Scientists in
USSR

779, Shri Raghunath Singh: Will tle
Minister of Health be pleased to state

whether 1t 15 a fact that some medical
scientists are to be sent to USSR for
training in the production of medicine?

The Minister of Health (Shri Kar
markar): There is no such proposal
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All India Institute of Medical
Sclences

281 Shri V. P, Nayar:
" Shri Easwara Iyer:

Will the Minuster of Health bhe
pleased to state what are the specific
subjects 1n cardiology in which re-
search 15 undertaken at present in the
All India Institute of Medical Sciences”

The Minister of Health (Shri Kar
markar): The following research pro-
jects are at present undertaken m the
Department of Cardiology, All India
Institute of Medical Sciences, New
Delhi—

1 Category A Applhed Cardiology
1 Haemodynamic Studies

By means of introducing cardiac
catheters from a superficial vein 1n
the arm to the various chambers of
the right side of the heart and by
measuring the pressures and oxygen



‘This investigation is being carried out
In normal persons, and patients with
congenital and acquired  heart
disease,

3. Phonocardwography:

By this means hesst sounds and
heart murmurs can be recorded
graplucally on paper. A special study
is under investigation to compare the
various heart sounds and heart mur-
murs in different types of congenital
heart disease.

8. Electrocardiography:

A new system called the ABC sys

tem 18 being applied here to find ou

if this method gives better informa

tion about coronary artery disease
~mpared t0 nermal sccepied system.

1. Category B: Ezxperimental Re-
gearch

A study of new blood vessels ans-
ing in the hearts of dogs after lig>ung
one branch is being conducted in the
animal experimental laboratory. Also
the effect of various vasodilator on
the dogs blood supply to the heart
are bewng studied.

t

IIl. Category C. Clinical Investigations

1. Clinical investigations 1n Juvenile
form of mitral stenosis as a result of
rheumatic fever in childhood, and the
incidence of a particular type of
peripheral vascular disesse (Burger's
disease) are being studied

2. Clinical trial with a new diuretic

in both the inpatienis and ocutpatients

Lett Luggage on Ballways
782. Shrimati Tla Palchoudhari: Will

K3gs

ghe
isgg
EE:E
i
toee

dunng the period lst April to Slst
October, 1958.

(b) Yes.

(¢) On Railways other than Central
and Western, about 8,700 packages
were auctioned during the period 1st
April to 31st October 1988 snd ap-

about 4,400 packages were aucltioned.
But figures regarding the sale-procecds
of the packages have not besn mam-
tamed separately. These figures in-
clude the packages received in the
Lost Property Offices prior to April
1958 but sold durimg April to October,
1958
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ind Seplember, 1068 and state the
further progress so far made in con-
nection with the Pilibhut colonization
scheme undertaken in Uttar Pradesh
for the educated unemployed?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): Progress of
work received from the State Govern-
ment as upto the end of September,
1838 is indicated in the statement
given below:

the construction of roads of
miles for which estimates have been
approved is being taken up.

Brudges and Culverts

Estimates for Bridges and Culverts
along the 13 miles for road length
since surveyed have been prepared and
are under technical scrutiny.

Settlers Tenements

The estimates for the construction
of 675 settlers tenements are under
the consideration of Government.

Hydrographic Survey

Hydrographie survey work is m
progress. A total area of 1676 acres
has been contoured.

Barbed Wire Fencing

The estimates for Barbed wire fenc-
ing have been prepared and are un-
der technucal scrutiny.

[rrigatwon Department
Estimates for the construction
Tube Wells have been prepared

Soil Survey

The report of the Soil Chemist on
detailed sail survey of

Block and random soil survey of
Hazara Block was received in the
mthof&ugmt-ndmdheunad
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in the meeting of the Officers connect-
ed with the implementation of the
Colonisation Scheme, held at Sam-
purna Nagar on August 18, 1958.

Land Survey

A total area of 3000 acres has been
covered by layout road

Derallments

Shri D. C. Sharma:
. '{ﬂ:ﬂ Raghunath Singh:

Will the Minister of Rallways be
pleased to lay a statement showing:
(a) the total number of derailments
wand the extent of loss to property and
persong during 1938-59 so far; and

(b} the rensome 4or each derald-
ment?

The Deputy Minister of Rallways
(Shri Shabnawaz Khan): (a) and (b).
During the year 1958-80 (upto
31-1-1858) 10 serious train derailments
occurred on the Indian Government
Railways. The particulars sought for
in respect of these derailments, are
furnished in the statement laid on the
Table of the Sabha [See Appendix II,
annexure No. 32].

Development of Ports in Andhrs "

788 Shri Rami Reddi: Will the
Minister of Tran-port and Communi-
cations be pleased to state:

(a) whether the schemes for the
development of ports on the east
coast m Andhra Pradesh have been
finalised;

(b) if so, the developments proposed
to be made port-wise;

(¢) when the developments pro-
posed are expected to be completed;
and

(d) the extra tonnage that is ex-
pected to be negotiated by these ports
as a result of the proposed develop-
ments?

(Bhrl Baj Bahadur): A statement is
laid on the Table of the Sabha, [See
Appendix II, annexure No. 33].

!
|

pleased to state whether any com-
pensation has been paid to the
jured and disabled Railway
consequent to the firing by
forces personnel at Raichur Sta
the 26th March, 1958

The Deputy Minister of Ralil
(8hri Shahnawas Eban): In the firing
incident at Raichur station on 26th
March 1858, 18 persons received in-
juries, of whom 14 were railway em-

EEﬁE

§

ble for compensation under the
Workmen's Compensation Act, 1823,
None of the others suffered disable-
ment entitling them to compensation.
However, er-gratia payments of Rs.
50 each were made to all the rail-
way employees except one (who had
recelved only trivial injuries) and the
licenced porter. One railway em-
ployee who was a substitute server on
daily rates of pay, who was eligible
for compensation as mentioned above,
was paid a'lump sum compensation of
Rs 504 towards proportionate loss of
earming capacity under the Work-
men’s Compensation Act, in addition
to the ex-gratia payment of 50 He
has also been absorbed out of turn aa
a temporary server on monthly rates
of pay.

National Rura] Water Supply Beheme

788. Shri Panigrahi: Will the Minis-
ter of Health be pleased to state:

(a) whether any scheme for provid-
mng drinking water 1in wvillages under
the National Rural Water Supply
Scheme had been sanclioned for
Orissa in 1857-58 and 1958-50 so far;

(b) if so, whether such & scheme
bag been implemented by now; and

(c) the number of villages provided
with drinking water facilities in 1987-
58 and 1988-50 so far?
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The Minister of Health (8hri Kar-
markar): (a) Yes. A scheme for pro-
viding water supply in drought affect-
od areas of the State was approved m
10567-58

(b) Out of 1,682 wells and 600
tubewells proposed to be sunk during
1957-50 work on 1,039 wells and 185
tubewells has been completed

(c) In addition to the pmmii-o(
water supply for drought ailected
areas, 958 villages have been provided
with water supply facilities during the
Second Plan period so far

Uttariva Railway Masdoor Union

789. Shri Tangamani: Will the Minis-
ter of Rallways be pleased to state:

(a) whether i1t 1s a fact that the
registration of the Uttanya Railway
Mazdoor Union, Delli afiliated to the
INTUC has becn cancelled by the
Registrar of Trade Unions, Delh:; and

(b) if so, the reasons therefor?

The Depuly Minister of Railways
(Shri Shahnawazx Khan): (a) Yes,
the Union 1s incidentally not affiiated
to the INTUC but to the NFIR

(b) Non-submussion of the annual
returns required under the Indian
Trade Unions Act, 1926

Chlorinated Wa'er BSupply in Delbi

790 Shrimati Ila Palchoudhari: Will
the Minister of Health be pleased to
state

(a) whether Government of India's
attention has been drawn to a letter
to the Editor published m the ‘Delln
Hindustan Standard” of January 16,
1958, from Dr V N Roy of New
Delli 1n which he made a categorical
statement that because polluted water
with a high dose of chlorine and
bleaching powder 1s being continuous-
ly supplied for some years to the pub-
Lic of Delhi, mlmost per cent of
them have become victims of either
muld or acute type of amoebic dy-
sentry and consequently premature
baldness among young men and near
bﬂdmu in ladies has alarmingly in-

350 (Al) LBD.—4.

(b) it s0, what are the actual facts;
and

(c)ihaluphkmormtn
be taken m regard to this serious
matter?

The Minister of Health (Shri Kar-
markar): (a) Yes

(b) There 15 no reliable evidence to
suggest that excessive doses of chlo-
rine can cause either amoebic dysen-
try or premature balaness The
question regarding proper dose of
chlorine and its effects on the human
system has been carefully studied by
the Dellu Municipal Corporation. The
dose of chlorine with a residual of
upto 1'5 ppm 1s considered to have
no adverse effect on human system

(c¢) Does not arise
National Highways in Madray Btate

781. Shri Snbbiah Ambalam: Wil
the Muimister of Transport and Com-
munications be pleased to state:

{a) the amount provided in the
Second Five Year Plan for the con-
struction of National Highways m
Madras State;

(b) the amount spent so far,

(c) total mileage constructed so
far, and

(d) how far the Ramanathapuram-
Begapatinam Scthu Road in the East
Coast National Highway Road Scheme

has progressed?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur). (a) Rs 22005
lakhs

(b, An expenditure of Rs 14 149
lakhs has been incurred upto Jlst
January, 1959

(c) Improvement 103 mules, new
construction 2 mules. Also, one bndge
has been completed and 3 more are
in progress

(d) The member presumably is
referring to the Nagapattinam-Ramana-
thapuram Road which 15 entirely the



2661

cancern of Staie Government and no
Central aid has been given to deve-
lop this road.

Relie! and Rehabllitstion of the
Handicapped

192. Bhri Jhulan Bioha: Will the
Minister of Health be pleased to state
the nature and extent of provision
made so0 far since the beginning of the
Second Five Year Plan for relief and
rehsbuitatien of the handicapped?

The Minister of Health (Shri Kar-
markar): In so far as the Central
Health Plan 1s concerned a provision
of Rs. 15 lakhs has been made for the
establishment in Bombay of a Reha-
bilitation and Training Project for
tne physically disabled. An Al
India Institute of Physical Medicine
and Rehabilitation 1s functioning in
Bombay from September, 1955. This
Institute apart from treating physi-
cally disabled persons, gives demons-
tration in the rehabilitation techni-
que of those persons.

Fishermen in Manipur

783, Bhri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

Written Answers FEBRUARY 24, 1859  Written Awrwers abks

(a) whather any of the gridvences
of the fishermen of Thanga Isdand in
the Loktak Lake have hesn redras-
sed; and

(b) if so, the grievances redressed?

The Minister of Peed and Agricul-
ture (Bhrl A. P. Jain): (a) No com-
plaint on the grievances of the fisher-
men of Thanga Island has been re-
ceived.

(b) Does not arise.
Medical Benefits to Railway Employess

794. Shri Aurobindo Ghosal: Will
the Minuster of Rallways be pleased to
state:

(a) whether the class III and class
IV employees of the Rallways are en-
titled to medical benefits; and

(b) 1if so, how many such employees
of the Eastern and South-Eastern Rail-
ways have received this benefit in
1958

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, to
free medical treatment

(b) The number of patients regis-
tered and treated in Railway Hospitals
and Health Units during the calendar
year 1958 is given below:

Eastern _ South- Ea!w'n_

"Hospe Health  Hospitals  Health

- Unats t(‘lgl.- E.Jmu

patients, wut- patients) out-

) B ) . pn(gm!:s)_ paticnts)
Class I1I 4,442 1,139,221 2.164 1.62,001
Clans IV m,s-u 2,13,103 3.659 2.91,649
Pedanandipadu High Level Canal The Deputy Minister of lrrigation
Bcheme and Power (Shri Hathi): (a). The

295. {Elrl!h‘lm

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Andhra Pradesh have sent for the
approval of the Centre Pedanandi-
padu High Level Canal Scheme;

(b) what i its tolal estimated cost;
and

(c) whether it would be included
in the medium schemse in the Second
Five Year Plan?

reply is in the negative.

(b) Does not arise

(¢) There is at present no proposal
to include it in Second Five Year
Plan.

(8) whether it is a fact that the
amount sanctioned for the year 1858~
59 for minor irrigation in Tripura hss
not been fully utilised;
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(b) if so, bow much amount has
not been utilised; and

(c) the reason therefor?

The Minisier of Food and Agricul-
ture (S8hri A P. Jain): (a) to (c). An
amount of Rs 5 lakhsg was sanctioned
for Minor Irngation Schemes of Tn-
pura, but the Admimstration has re-
portag that due to paucity of techm-
cal staff 1t will not be possible to
spend more than Rs 200 lakhs dur-
ing the cwrrent financial year

Over-crowding on Southern Rallway

797. Bhri Jinachandran: Will the
Minister of Rallways be pleased to
state

(a) the steps taken or proposed to
be taken to relieve over-crowding in
III Class compartments on the West
Coast line of Southern Railway;

(b) how many Broad Gauge 111
Class bogies were imported and manu-
factured i India during 1957-58 and
1988-59, and

(c) how many of these have been
allotted to the West Coast Secfion of
Southern Railway?

The Deputy Minister of Rallways
(Bhri Shahnawaz Khan): (a) The
steps taken and proposed to be taken
are indicated below —

(1) A sectional third class coach
was introduced on Nos I!j!ﬂ
Madras-Cochun Express trains
between Madras and Salem
with effect from  14-8-1958
from Madras end and from
15-8-1958 from Salem end.

(1) The sectional third class coach
running between Madraz and
Arkonam on No 19 Madras-
Cochin Express and No. 312

Madras and Jalarpet with
effect from 14-2-59, to clear
the <ectional traffic between
Madras and Jalarpet and thus
afford some relief to through
passengers going to West
Coast.

2€64

(m) With effect from 1-4-59, the
Madras-Jalarpet sectional
thuird class ecoach referred to
in (u) above, will be extend-
ed to run between Madras
and Erode on Nos 1920
Madras-Cochin Express trains

(1v) With effect from 1-4-50, by a
re-adjustment of the present
train services, a through pas-
scnger truin will be provided
each way, between Madras
and Shoranur to convenent
timings

(v) During the period {~om 1-4-59
to 30-u-59, Nos 19 and 20
Madras-Cochin Expresses and
Nos 1 and 2 Madras-Manga-
lore Mailg will be strengthen-
ed by one additional third
class coach whenever possi-
ble

(v1) Other passenger trains on the
West Coast line will also be
strengthened to the maximum
cxtent possible during the
summer months subject to
availability of room on trains
and the extent of over-crowd-
Ing

(b} No Broad Gauge third class
bogies have bren imported duning
1657-58 and 1958-59

The third class Broad Gauge
coacheg manufactured in India during
1957-58 and 1058-50 (upto end of
December, 1958) are as under: —

Fell Composite contaming
thrd class third class

1 951 -8 443 186

E&w;sb‘unber‘?;* £) He

(¢) During the years 1857 and
19856, 40 thurd class coaches have been
allotted to run on the Olavakkot
Division which serves the West Coast
section of the Southern Railway.
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Dental Colleges

799 Bhrl Jinachandran: Will the
Minster of Health be plessed to state:

(a) the number and location of

Dental Colleges going to be opened
durng the next two years; and

(b) the total cost and the Central
aid proposed for each of the Colleges®

The Minister of Health (Shrl Ear-
markar): (a) and (b) The requisite
information is being collected and will
be laid on the Table of the Sabha
in due course

T. B. In Himachal Pradosh

Shrl Padam Dev:
. {Snrf § C. Samanta:

Will the Minuster of Health be
pleased to state*

(a) whether 1t is a fact that the
mncidence of TB 1s on the increase
in Himachal Pradesh, and

(b) whether Government have con-
ducted any survey in this connection?

The Minister of Health (Shri Kar-
markar): (a) In the absence of
statistics, 1t 1s not possible to say
whether TB 18 on the increase in
Himachal Prade:h

(b) A sample TB survey was con-
ducted 1n Chamba and Mand: districts
by the Himachal Pradesh Administra
tion and the incidence of TB m those
districts was found to be 055 and
0 46 per cent respectively

Panehayats in Himachal Pradesh

801 Shr1 Padam Dev
" Shr: 5. C. Sama .l

Will the Miuster of Community
Development and Cooperation be
pleased to state:

(a) the number of Panchayats 1n
Himachal Pradesh to which health
facilities are available,

’b) the nature thereof, and
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(e) the time by which such facilities
will be made available to the remsin-
ing Panchayat?

The Minister of Community Deve-
lopment and Cooperation (Shri § K
Dey): Ta) 241

(b) Civil hospitals and dispensaries,
rural dispensaries (including Ayur-
vedic dispensaries) and Health
Centres.

(c) The speed of progress depends
on availability of funds and technueal

personnel.
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Errigated Lands In Btates

811. Bhri Jadhav: Will the Minuster
of Irrigation and Power be pleased to
refer to the reply given to Unstarred
Question No 759 on the 28th Feb-
ruary, 1858 and state:

(a) whethe- the information re-
gerding Irngated land in the States
arid Umion Terrftories has since been
collected, and

(b) f so when it will be laid on
the Table ?

The Deputy Minister of Irrigation
and Power (Shri Hathi)' (a) Neces-
<afy Information regarding the total
acreage of land and the percentage
of arable land thereto has been col-
lected and 15 under examination

(b) The inforthation will be lad
on the Table of the House as soon
as !t 15 ready

THB. in Delhi

g2 J §h-1 D. C Sharma
% 4 shri Ram Krishan

“W1ll the Minister of Health be pleas
ed to state

(a) whether the Municipal Corpora-
tion of Delh: has made a request to
the Union Government for the grant
of more funds for anti-TB activi-
tigs i the Capital; and

{b) if s0, the decision taken?

The Minister of Health (Bhri Kar-
markar): (a) No Sir

ib) Does not arise

Stock of Foodgrains

813 Bhri Pangarkar: Will the Mims-
ter of Food and Agriculture be pleas-
ed to state

(a) the stock of rice and wheat
held 1n central food godowns situat-
ed in Bombay State as on st Feb-
rydrv, 1958, and

(b) the quantities moved from these
godowns outsmide the State during the
last quarter of the year 10587
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The Minisier of Feod and Agricul-
tare (Bhrl A. P, Jain): (a) It is con-
sidered that it will not be in public
interest to disclose this information.

(b) About 265 thousand tons.

Procurement of Rice

814, Bhrl Pangarkar: Will the Minis-
ter of Food and Agriculture be pleased
1o state:

(a) the total quantity of rice pro-
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(b) tha places where it has been
stocked?

The Minister of Food and Agricul-
ture (Shri A. P. Jaln): (a) The re-
quired information is given in the

cured by the Central Government statement below:—
Quantuty Quanuty
procured
dunng qu dunng
Name of the State November, A January, Total
1958 1958 1959
(Figures in thoussnd tans)
Andhra Prad=sh NIL NIL 17§ 17 5
Madhys Pradesh NIL 38 B 48 9 87 7
Orissa NIL NIL NIL NIIL,
TotaL NIL 38 8 66 4

(b) The nice was taken to stock n
the Central Government Depots in the
States of Bombay, Bihar, West Bengal,
Andhra Pradesh and Madhya Pradesh

Pigs in C.D. and N.E.S. Blocks

815. Shri V P. Nayar: Will the
Minuster of Food and Agriculture be
pieased to state.

(a) whether Government have any
plan to introduce rearing of pigs 1n
the C.D. and NE.S. Blocks, and

(b) if so, the detmuls thereof?

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) The Gov-
ernment of India have recently spon-
sored an All-India Piggery Develop-
ment Scheme under the Second Five
Year Plan both for rearing pigs and
improvang their breeds Under this
scheme, preference for piggery deve-
lopment work will be given to all
such C.D. and NES. Blocks as offer
acope for intensive development In
this fleld

10§ 2

(b) A note Is lald on the Table of

the Sabha [See Appendix II, annexure
No 34)

— — e - —

New Rallway Lines

816 Shri N. B. Muni amy: Will the
Minister of Raillways be pleased to
state’

(a) how many route mules of new
Railway hines have been constructea
mince 1953 till the end of 1088 zome-
wise;

{b) the cost incurred, and

(e) whether backward areas are
also to be covered by such new comn-
structions®

The Depuly Minister of Rallways
(Bhri 8. V. Ramagwamy): (z) to (¢).
A statement is Iaid on the Table of
the Ssbha [See¢ Appendix II, sn-
nexure No 33].
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Lrrigation Eates

817 Sbri Ajit Singh Barbadl: Wil
the Minister of Irrigation and Power
be pleased to state

(a) whether any steps have been
taxen to reduce irrigation rateg m
different States 1n accordance with
the recommendation of Food Gran
Commuttee Report to raise production,
and

() if s0, what steps have been
taken?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b)
Tne recommendauon ot Yne Tood-
grains Enqury Commuttee Report in
regard to irrigation rates has been
communicated to all State Govern-
ments for consideration and necessary
action as they are responsible for its
implementation

Eangra Valley Rallway

818 Shri Hem Raj: Will the Mius-
ter of Rallways be pleased to state

(a) the number of passcnger coaches
goods wagons and locomotives sanc-
tioned for the narrow gauge Kangra
Valley Railway during 1958,

(b) the number of such coaches,
wagons and locomotives actually used,

(c) the number of the damaged and
unusable of each category, and

(d) the period for which they ha.c
been lying m thus condition?

The Deputy Minisier of Rallways
(8hri Shahmawas Ehan): (a)

Locomotives 19
Coaches (]
Wagons 86
(b) Locomotives 16
Coaches B4
Wagons k(]

(c) Nome are damaged and un-
usable but as on 31-1-50 the following
stock were under repairs sither fur

periodical overhaul or normal run-
ning repairs—

Locomotives é
Coaches 13
Wagons 11
(d) (1) 1 coach from 3-12-58
1 coach from 12-1-59
10 coaches for one month
(u) 1 wagon from 328-7-58
1 wagon from 4-12-58
1 wagon from 3-12-58
1 wagon from 15-1-59
7 wagons for one month
1u) 3 locon — one month

The workshop to attend to the Narrow
Gsuge stock of the Kangra Valley
Section as well as the Kalka—Simla
Section 1s located at Kalka Stock of
the Kangra Valley Section for penodi-
cal overhaul have to be transported
on BG wagons from Pathankot to
Kslka shops and back and hence the
period out of commussion 1, naturally
high Moreover, a large percentage of
coaches and wagons are non-standard
and are being kept in service in view
of the tight ways and means position

Donble Cropping

[ Shri Aurobindo Ghosal:
815. { Shri § C Samanta
| Shri Subodh Hansda:

Will the Minister of Food and Agn-
colture be pleased to state

(a) whether any statistics have been
tgken regarding the acreage of lands
which yield double crop, and

(b) if so, which State s advanced
m double croppoing?

The Minister of Food and Agricnl-
ggre (Shri A. P. Jain): (a) Yes In-
formation regarding “areas sown mare
{han once” m a crop year are collect-
ed as part of annual Land Utiisation
Statistics

(b} According to Land Utilization
statistics for 1955-56 Utlar Pradesh
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has the largest area on which more
than one crop is raised in a year. A
statement giving the area sown more
than once m each State is lald on the
“Table of the Sabha [See Appendix
11, annexure No. 36).

Acquisition of Land in Tripura

820 Bhri Dasaratha Deb: Will the
‘Minister of Food and Agriculiure be
pleased to state

(a) whether 1t 13 a fact that com-
pensation for land acquired by the
Tripura Administration 15 being paid
at the ratc of valuation of land in 1948;
and

(b) 1f so, what 1s the difference in
the valuation of land m Tripura bei-
ween the pceriod on or pre-1946 and
that o1 1955 and onwaids®

The Minister of Food and Agricul-
ture (Shri A P Jain): (a) and (b}
The information 1s being collected and
will be laid on ine Table of the Lok
Sabha as soon a possible

Food Stocks in Himacha) Pradesh

821. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state the present stock
position of foodgrains in the Central
godowns i1n Himachal Pradesh?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): There are no
Central Government godowns In
Himachal Pradesh It 1s considered
that it will not be in the public in-
terest to disclose information about

stocks of foodgrains held in the depots
©of Himachal Pradesh Administration

Reclamation Schemes in Bhal
gze J Shri Agad:
Shri Siddananjappa:
‘Will the Minister of Food and Agri-
cultare be pieased to state:

(a) whether preliminary survey of
the reclamation scheme in Bhal
(Rajkot) has commenced;

(b) it s0, what = the estimate of
cost of this survey and the major
scheme; and

(c) what ere its prespects”?

The Minister of Food and Agricul-
tare (S8hri A. P Jain): (a) and (b).
The Bombay Government have report-
ed that a preliminary survey was con-
ducted by the er-Saurashtra Govern-
ment four years ago, but the informa-
tion about its costs is not available
The cost of the major scheme is Rs. B8
lakhs (revised). In collaboration with
the Dutch Experts a pilot polder is to
be constructed at an estimated cost of
Rs 45 lakhs The entire project In-
cluding the expenditure on works al-
ready completed and in progress is
e;‘pected to cost about Rs 183 to 200
Ikhs

{c) According to present estimates,
an area of 62,000 acres will be ulti-
mately benefited

Purl Railway Station

J Shri Sanganna-
823 3 shri Panigrahi:
Will the Minster of Rallways be
rcased to state:

ta) whether there has been any
swheme before the Railway Minstry
{or ynprovemn: nt of Purn Railway Sta-
uon i1n South-Eastern Railway;

(b) i so, the nature of improve-
ments proposed for the Puri Railway
station; and

(c) whether the proposed improve-
ments are cxpected to be completed
before the ¢nd of the Second Five
Year Plan period?

The Deputy Minister of Rallways
(Bhri Shahnawas Khan): (a) Yes, Sir.

(b) (1) Extension of platforms No. 21
and 3§,

(u) Extenszion of the covering over
(i) above;

(ifi) A new goods shed with ofioe
and a merchants walting room.



2679 Written Answers PHALGUNA 5, 1880 (SAKA) Written Answers

{¢) (1) above has been completed,
{i1) has been postponed for the time
being and (1i1) 13 expected to be com-
pleted within the Plan period

Varieties of Foodgrains

824 Shri Jadhav: Will the Minister
of Food and Agriculture be pleased to
state

(a) what 1s the estimated require-
ments of foodgrams of all varieties of
the different States and Union Tern-
tories 1n India at present with a break
up of cach State and Union Territory,

(b) what 1. tht production of the
same in the above State. and Union
Territories giving the deflcit ol each
of them,

(c) what 1s the arca under cultiva-
tion in the above States and Union
Territorie, at present and what area
can be brough under cultivation in
the near tuture and

(d) what 1s the perccntigc of irri-
gated land in the States and the Union
‘Terr'tories at prescnt?

The Minister of Food and Agricul-
ture (Bhrs A P. Jain): (a) and (b)
Under conditions of decontrol or res-
tricted control it 1s difficult to assiss
properly the defint of each State at
a particular time as a State which 1s
surplus or self-sufficient during a nor-

2680

mal year of produclion, may become
defic;t either because of sho.t pro-
duction or excessive exports of food-
grans to other States through trade
chapnels Normally the States of
Anghra Pradesh, Madhya Pradesh,
Origsa and Punjab are surplus, UP,
Ra)asthan Madras and Mysore are
more or less self-sufficient and other
States are deficit

Pigures of production and off-take
are given in the bulletin on food
statistics supplied to membe s of Par
liament

(c) and (d) Two statements are
larg on the Tiblc of the Subha [See
Abpendyx 1), annexure No 37)

Compensatlon

825 Shri Subblah Ambalam' Wil
the Minister of Railways be pleased to
sta‘e the number of accidents in Rail-
Ways and the total amount of com-
Pehsation paid to passengers involved
In such accadents (zone wise) dunng
the years 1957-58 and 1958-59 so far”

The Deputy Minister of Ralways
(Shri Shahnawaz Khan) The num-
ber of cerious train aceidents which
Octured on the Indian Government
Railways (Zone wisc) during the
¥ears 1957-58 and 1958-59 (upto 3lst
Jahyary 1959) and the compensation
paid are indicated below —

Number of serious € nincmsation paid 1y passen

tran acCidents gers n nespect of impurnies
Death & loss of propern
1957-58  19¢8-59 1957-5% 1958 59
upto upto
31-1-59 311288
Central 4 1 271533 33 40 404 "y
Fastern 6 ' 39,309 31 Nil
Northern 3 2 1 26,000 1b Nil
North-Esstern 5 Nil 403%%
North-esat Fronter 2 Nil Nil
Southern 1 1 100 09 Ni!
South-Eastern 3 1 2 385 o0 1300 00
Western 1 Nil 1.42 547
ToraL 17 14 45041782 188536 79
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Claime aurzu.:: (the years 1087-58 and 1908-30
zone-wise)?
828. Shri Subbiah Ambalsm: Will ” )
the Minister of Railways be pleased to The Deputy Minister of Rallways
state the total amount paid by way of (Shri 8. V. Ramaswamy): A statement
claims fnr goods lost and damaged 1 Eiven below
Stotement
e e
cember, 1958)
Rmulways Rs Rs.
(1n thousands) (in thousands)’
Central 7503 30,77
Eastern 4318 51,33
Northern 532,88 38,01
North Eastern 51,23 16,08
North-east Frontier . 15,70
Southern 20.64 16.48
South Eastern 53 65 12,54
Western 30,84 26,43
TOTAL 327.45 227.34
ol e — — -— -_—— —— —— A SE————— - -
*Provivional & unaudited

Price Index of Foodgrains

827. Shri Jadhav: Will the Minister
of Food and Agriculture be pleased to
state*

{a) what was the price index of the
important foodgrains m all the States
and Union Territonies during the last
six months and up to date with a
break up of each month, State and
Union Territory-wise,

(b) what 13 the number of fair
price shops at present in the vanous
States and Union Territories separate-
ly, and

(c) m how many States and Union
Territories stocks with the mullers and
the wholesale dealers were confiscated
during the last six months 1n order to
ensure proper supply at fair price?

The Minister of Food and Agricul-
tare (SBhri A. P. Jain): (a) The in-
formation asked for Is available in the
‘Index Number of Wholesale Prices
i India’ & priced publication published

py the Office of the Economic Adviser
o the Government of India

(b) A statement 1s Jaid on the Table
of the Sabha [See Append'x II,
agnnexure No 38]

{e) Presumably, the Hon'ble mem-
per wishes to have information about
the requusitioning of stocks Stocks of
goodgrains were requisitioned m  the
gtates of Andhra, Bihar, Madhya
pradesh, Mysore, Punjab, Rajasthan,
yttar Pradesh and West Bengal

Bugarcane in Punjab

828 Bhri Daljit Singh: Will the
Minister of Food and Agriculiare be
pleased to state:

() the total amount of subsdy
spent during the 2nd Five Year Plan
period so far for the development of
gugarcane in Punjab State factory-
wise for the item of construction of
pucca roads, and

(b) the total amount spent separate-
1y by the Central Government, Punjab
government, and the beneficiaries?
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The Minister of Food and Agrienl-
tare (Shri A. P. Jain): (a) and (b)
A statement 15 laid on the Table of
the Sabha [See Appendix II, ennex-
ure No 39]

Price of Wheat in Punjab

829 Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state

(a; the present price of wheat m
Pun)ab State, and

(b) the total numper of fair price
shops opened so far in the State?

The Minister of Food and Agricul-
tare (Shri A P Jain): (a) The whole-
sale prices of fair average quality
wheat m Punjab are ranging between
Rs 2000 and Rs 22 50 per maund, and
the general trend now 1s downward

(b) 1,062
Hotel Industry

830 Shri Shivananjappa. Will the
Minister of Transpori and Communi-
cations be pleased to state

(a) whether 1t 1s a fact that a com-
prchensive legislation covering all
aspects of the Hotel indusiry 1s being
piepared in consultation with the State
Governments and

(b) 1f so when it will be ready”

The Mmister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur). (a) and (b)
That a comprehensive legulation
covering all aspects of the Hotel in-
dustry should be introduced 1s one of
the recommendations made by the
Hotel Standards and Rate Structure
Commuittee in their Report submitted
to the Government of India last year
This recommendation has been ac-
cepted 1n principle But :n view of
the fact that various other Ministries
of the Government of India, State
Governments, represetatives of the
travel trade, etc have to be consulted
in the matter before any such legis-
lation is introduced, 1t 1s difficult to

ay at this stage as 10 when the pro-
posed legislation will be ready fo- in-
troduction in the Parliame 1l

Dehydration of Bananas

831 Bhri Jadhav: Will the Minuwster
of Food and Agriculture be pleased
to state

(a) how many centres for dehydra-
tion of bananas are there in the coun-
try, separately, State-wise, and

(b) whether 1t 1s a fact that there 1s
a demand from Russia for the dehy-
drated bananas from India®

The Minister of Food and Agricul-
ture (Shri A. P, Jamm): (a) and (b)
The snformation 1s bemng collected and
a statement will be laxd on the Table
of the Sabha

DVC. Water-tax

837. Sardar Igbal Singh: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No 462 on the
27th November, 1958 and state

(a) whether the information regard-
mng Damodar Valley Corporation
water-tax has since been collected, and

(b) if so when 1t will be lad on the
Tab'e?

The Deputy Minister of Irrigation
and Power (Shri Hathi), (a) and (b)
The nformation 1s still awaited from
the State Government of West Bengal
and 1t will be laxd on the Table of the
House in due course

Agricultural Schemes in Panjab

833 Bardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state tne amount allotted by
the Central Government to the Punjab
State for the development of various
agricultural schemes in that State
during the First Five Year Plan year-
wise?

The Minister of Food and Agricul-
tare (Shri A P. Jain): The amounts
allotted by the Central Government
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to the Punjab State for the develop-
ment of various agricultural schemes
during the First Five Year Plan year-
wise arc given below:

(Rs. in crores)

1951-52 05
1952-53 o9
1953-54 08
1954-55 24
1955-56 47

* Includes Rs 35 crores of loans
sanctioned for Tubewells

Booklets and Brochures

234, Sardar Igbal Singh: Will the
Muruster of Railways be pleased to
state:

(a) whether 1t 15 a fact that book-
lets and brochure; in English gs well
as regional languages containing safety
rules and regu t.ons are bemng sup-
plied to different categories of Ral-
way staff to creaie =afety conscious-
ness amongst <hem,

(b) it so, the number of such book
lets and brochures which have been
published in Punjab:;

(c) if not, the reasons therefor; and

(d) when they are Likely to be pub-
lished?

The Deputy Minister of Rallways
(Shri 8, V. Ramaswamy): (a) Yes

(b) Punjabi i prevalent only in
certain areas served by Northern Rail-
way who have issued one brochure in
Gurmukhi script. In addition to this
one monthly accident bulletin in
Gurmukhi 1s 1ssued regularly.

(c) and (d). Do not arise.
Rald by Dacoils on Jindpur Railway
Station

835, Shel Vajpayee: Will the Minis-
tar of Railways be pleased to state:

(a) whether it is a fact that the
dacoits attacked the Jindpur Railway
Station between Shahjahanpur and
Pilibhit on the 8th February, 1859 and
looted the railway property, includ-
ing the cash;

(b) if so, the details of the incident;
and

(c) the steps taken in tlie matter?

The Deputy Minister of Rallways
(8hri Shahnawas Ehan): (a) and (b).
On the night of 5th February, 1959, 20
to 25 persons entered the office of the
Assistant Station Master, Zindpura
Station at about 2-15 hours by break-
ing open the glass panes of the door.
The intruders ransacked the recepta~
cleg ot the ASM.'s office and as help
from the nearby villages approached,
left with small cash amounting to
Rs 12 and certain articles of clothing
of small value. No other Railway
property was looted nor any Railway
vmployee inyured

(c) Armed protection by the Rail-
way Protection Force was arranged
immediately and the matter reported
to Policc Officers also arrived at the
place expedit ously, made necessary
enquirtes and restored confidence
among the Raillway Staft

Medical College at Gauhatl

836. Shri Hasumatari: Wil the
Ministe: ot Health be pleased to state
whether any scheme has been sub-
mitted by the Government of Assam
for establishment of a Second Medical
College at Gauhat1”

The Minister of Health (Shrt
Karmarkar): The Government of
India have not received any scheme
from the Government of Assam for
the establishment of & Second Medical
College at Gauhat:

Non-payment of Godowns Rent

837. Shrl E. Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of cases
for non-payment of godowns remt by
the Ministry;

{b) remsoms for non-finalisation of
cases; and
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(¢) whether there is any possibility
ol finalisation of such cases In the
rear future?

The Minister of Food and Agricul-
fare (Shrl A. P. Jain); (a) 46, in res-
pect of godowns hired from private
parties.

(b} A Statement 1s la:d on the Table
of the Sabha [See Appendix II, an-
nexure No 40}

(c) Yes, as soon as the points men-
tioned against (b) are settled

Falr Price Shops in Delhl

828. S8hri E Madhusudan Rao: Will
the Minuster of Food and Agricalture
be pleased to state;

Area

P - =

Vinay Nagar
Lodi Colony
Gole Market
Dev Nagar
Scwa Nagar
Timarpur
South Avenue

ToraL

Delki Sewage Treatment Plant

839, Shrl Siddananjappa: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No 1116 on the 8th December,
1958 and state the progress made in
regard to the scheme to convert the
gas produced at the sewage treatment
plant near Keshopur, Delhi, into elec-
tric energy?

The Minister of Health (Bhri
Karmarkar): The sewage treatment
Plant at Keshopur has not started

so far. The gos energy
Produced by this plant wall be con-
verted into electric energy and utilis-
ed for running the plant when 1t
starty functioning

2688

() number of fair price shops open.
ed 30 far in various Government em-

ployees’ colonies of Delhi, and

(b) what are the colonies not provid-
ed with these shops so far?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b) In
opening fair price shops this year the
pattern of distribution adopted has
becn the «ame as in previous years viz
dividing Delh: into 18 arcles, each
circle consist ng of compact areas con-
venient from the pomnt of view of
distribution to contumers The num-
ber of shops 1n some areas where Gov.
ernm~nt employees constitute bulk of
the population 1s indicated below

No of wheat No of atta
Shops Shop.

L
- =]
[T g

- e
xa 0
- N o o= 1

-
-~}

13 24

Embankments in Kerala

840 Shri Siddananjappa. Will the
Minister of Irrigation and Power be
pleased to state

(a) whether 1t 1s a fact that Kerala
State Government has submutted a
plan for construction of embankments
m the State,

(b) if so, the detmils of this plan,

(c) the Central Flood Control
Board’s reaction to the Plan?

The Deputy Minister of Irrigstion
and Power (Shri Hathi): (a) and (b)
The Government of Kerala have re-
cently forwarded a note to the Central
Water and Power Comrmussion, wndi-
cating the fiood control measures con-

A
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sidered necessary in the Statec These
measures gnvisage construction of em-
bankments, desilting and cutting chan-
nels and flood storage works on various
rivers. The note contains only tenta-
tive proposals based on a general study
of the Survey of India maps and a
reconnaissance of the region. The pro-
posals which are not supported by any
data, are estimated to cost Rs. 1280
lakhs as indicated below:

Rs.
Embankments 875 Lakhs.
Storage Works 200 Lakhs
Desilting & Cutting
Channel . 146 Lakhu:.
Miscellaneous Work 20 Lakhs
Total 1250 Lakhs

(c) The note furnished by the Gov-
ernment of Kerala has not been consi-
dered by the Central Flood Control
Board so far. The State Government
have been requested to formulate
detailed proposals supported by hydro-
logical and other data after through
investigations. These proposals when
ready, will have to be considered ana
approved by the State Technical Ad-
visory Committee, and the State Flood
Control Board. These will then be
examined by the Central India Rivers
Commission (Floods) and then placed

before the Central Flood Control
Board

Smoke Nuisance in Calcutta

P Shri H. N. Mukerjee:
) Shri Muhammed Elias:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a
scheme has been received from the
West Bengal Government for combat-
ing the smoke nuisance in Calcutta;
and

(b) if so, whether sanction bhas been
accorded thereto?

The Minister of Health (8hri
Karmarkar): (a) No.

{(b) Does not arise.

12 hre.
RE: MOTION FOR ADJOURNMENT

Shrimatl Renu Chakravarity (Basir-
hat): Before you take up the next
item, may I just ask you about my
adjournment motion? You have dis-
allowed the adjournment motion om
this terrible accident that has taken
place in the Inu.zu Iron and Steel Co.,
namely molten iron killing several
workers, on the ground that it is in a
private company. You know, Sir, that
Rs 10 crores have been lent for this
expansion work by the Government of
India. Since it is a terrible gruesome
tragedy, we would like to know what
the position is regarding this terrible
tragedy.

Mr. Bpeaker: 1 find a report from
The Statesman here about this acci-
dent due to molten mixture
from a crane as a result of which one
man died. Whoever it might be who
has dicd, these are all accidents in a
company wherc suddenly the crane
breaks off. Shall I adjourn the House
for that purpose? I am not going to
allow this. Various acgidents occur
here and there, merely because we
have lent Rs 10 crores, have we got
jurr dietion over that company here?
Many people have borrowed; life will
become intolerable for any person if
we enter into his household affair on
this ground 1 am not going to allow
this

Shrimatli Renu Chakravarity: May 1
submit that Iife would be intolerable
to the workers also? The workers
have been killed

Mr. Speaker: That is all right; but
1 have no jurisdiction This House
has no ju-isdiction to get into the
private affairs of a company.

Shrl Dasaratha Deb (Tripura): Life
would become intolerable to the
workers. (Interruptions),

Mr. Speaker: Hon. Members will
think about this. I am not here to
give advice. All that 1 say Is that I



1202 hrs.
PAPERS LAID ON THE TABLE

Norricarions unpern EssentiaL Com-
MODITIES ACT

The Minister of Agriculture (Dr, P.
8. Deshmukh): I beg to lay on the
Table, under sub-section (8) of sec-
tion 3 of the Essential Commodities
Art, 1955, 2 copy of eath ol the 1ol-
lowing Notufications

(1) GSR No 62 dated the 17th
January, 1959, and

i) GSR No 102 dated the 24th
January, 1959 [Placed wm
Library See No LT-1241/58]

1202} hrs,
APPROPRIATION BILL* 1859

The Minister of Finance (Shri
Morarjl Desal): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certamn
further sums from and out of the Con-
solidated Fund of India for the ser-
wvices of the financial vear 1958-59

Mr. Speaker: The question is

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for
the services of the financial year
1958-50."

The motwon was adopted.

Bhri Morarji Desal: I introducet the
Bl

1203 hre.

COMMITTEE OF PRIVILEGES
EeTE REForT

ghri Naushir Bharucha (East
Khandesh). Before I speak on the
Eighth Report of the Privileges Com-
muttee, may I seek a clanfication from
you, Sir, on a pomnt of procedure?
Under rule 315, first, this House has
to discuss the formal issue that the
report be taken mto consideration,
and after this House voies on that
1ssue, then a substantive proposition
can be brought forward May I re-
quest, if the House so desires, we
mught skip over the first stage and
take 1t for granated that the House
desires to consider the report” That
will save half an hour of the House,
because I think the House 15 agreed
on the pomnt that it wants to discuss
the report, and we need not spend the
half an hour provided for in rule 315
only to discuss that formal issue

Mr Speaker: Shall I put 1 straight-,
way to the vote of the House that the
report be discussed? The procedure
15 this Whenever any matter of pri-
vilege or motion of privilege, after
consideration by the House, i1s gent to,
the Privileges Committee and the re-
port 1s submitted by the Committee to
the House, the procedure that is la:d
down 1s that first of all, 1t has to be
taken mto consideration The time
allotted for this consideration motion'
1s half an hour After the considera-
tiop motion 1s carried, an amendment,
or a further motion can be made by
any Member to accept the report or
to modify 1t or to suggest any other'
amendments, so far as the punishments
are concerned, what further course of
action should be taken etc

The hon Member Shnn Naushir
Bharucha suggests that we need not
spend time over the first portion,
namely that the report be taken into

—_—— e —

*Published i1n the Gazette of India Extraordinary Part II—Section 2,

dated 24th February, 1956.

{Introduced with the recommendation of the President

3%0(A1) LSD-S.
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[Mr Speaker]

consideration, but we may straight-
way go into the other matter as to
what 18 to be done with this report
If the House 1s agreeable, I shall put
the question immediately

Shri C. D. Pande (Naxm Tal) And
get the approval of the House

Bhri Asoka Mehta (Muzaffarpur) I
feel that a brief discussion 15 neces-
sary, because before we are called
upon to give our vote one way or the
other, T think it necessary to know
why the report needs to be di.cussed
1 feel that for the first time, when
the report was placed on the Table of
the House, we were sble to see the
full text of the telegram The report
says, as you know, that the commit-
tee felt that only a particular sentence
in the telegram need be considered
Now, some of us feel that an oppor-
tunity should be there to consider the
full text of the telegram, and the
Privileges Commuitee had not
congidered the full text of the
telegram The report 1s  based
upon a particular sentence i1n that tele-
gram The full text of the telegram
was not before us or before thus House
at any ttme Now that the full text
1s there, some of us at least feel that
the House should have an opportunity
of considering the report m the light
of the full telegram which the com=
mittee has not considered, and that is
the reason why 1t would be necessary
to consider the report

Raja Mahendra Pratap (Mathwa)
May I move that this be dropped?
Can it be moved?

Mr. Speaker: Yes, after the con-
sideration sgtage 13 over, the hon
Member can say that the matter may
be dropped

Raja Mahendra Pratap:
that the matter be dropped

An Hon. Member: He can oppose
this motion.

Mr. Speaker: It 1s not to be moved

mow; it is to be moved after the con-
sideration motion 1s carried

I propose

Shri A K. Gopalan (Kasergod): I
have no objection to the report being
discussed But what I have to say is
this In the new Paihament, there
have been several occasions when the
Committee of Privileges has given its
report on privilege motions, this 1s the
first time where before 1t was sent to
the commuttee, there was a full dis-
cussion here, and after the report also,
a discussion 18 sought to be rased.
There 1s the unamimous opinion of the
commuttee that thiz report must be
udopted The convention has been
that when the committee gives its re-
port, we adopt it, and let 1t not ba
said and let not the idea be there in
the minds of the people that this 13 &
new thaing which we are seeking to do;
let not the impression be created that
it 15 because the Kcrala's Chief Minws-
ter 13 involved that we are agmn and
again discussing this thing That is
what I want to say This 1s the first
time when after the committee has
given 1ts report, we are seeking to
discuss 1t I do not find any reason
why there should be a discussion
agamn I am not objecting to the dis-
cussion, but I only wanted to make
this submission

Shrei T B Vittal Rao (Khammam):
It 15 a good precedent

Shrimat: Renu Chakravartty
(Basirhat) May I just ask one thing?*
We are now gomng to consider the re-
pot !, under rule 315 (1) the considera~
tion of the report will be there.
After the considcration motion 1
adpoted, we have again a half-an-hour
discussion

Shri Naushir Bharucha, No, no

Mr, Speaker: The only guestion is
as to what ought to be done

Shri Bimal Ghese (Barrackpore):
This discussion 15 for half an hour.

Mr. Speaker: This discussion is for
half an hour.
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Shrimatl Rean Chakravarfty: After
that, again, there is to be another sub-
stantive motion saying thet the House
agrees or dmsagrees or agrees with
amendments with the recommenda-
tions. May we know whether those
amendments have been circulated to
us?

Mr, Bpeaker: There and then, I shall
allow any hon Member to make a
motion orally or move an amendment

Shrimati Renu Chakravartty: Nor-
mally, you never allow anybody to
move an amendment without the
House being seized of the amendment
Therefore, we should hke to know
your ruling on the matter.

Shri Bimal Ghose: No amendments
ean be moved unless the motion is

adopted

Shri Tangamani (Madurai): Let us
know from the Chair

Mr. Bpeaker: As 1t 1s, the rules seem
to be rather silent over this matter
They give the impression—this 18 only
a first umpression, so far as we are
concerned—that as soon as the House
takes 1t into consideration, any hon.
Member can rise in his seat and then
say that he proposes such and such
amendment, as to what further ought
to be done If there 1s so much of
complication, then we can always ad-
Journ and then allow opportunities to
hon Members to table amendments ..

I think this may be disposed of
easily. What Shri1 Naushir Bharucha
wanted was that there need not be
two debates on this, but let there be
only one debate, namcly considera-
tion of what exactly 1s to be done
Immediately, I shall put the motion
for consideration to the vote of the
House. Why should there be two
separate discussions® We can always
adopt the consideration motion, and
then whoever wants to say anything
on this can say 1t on the next motion,

It may be said by an hon. Member
that let the report be adopted, or be

Committee of PHALGUNA §, 1830 (SAKA)
Privileges
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modified 1n such and such a manner,
I shall note down, and then dispose
of 1t immediately

Shri V. P. Nayar (Qulon), May 1
seek a clanflcation from you? You
say that from the wording of this
particular rule, 1t has to be inferred
that amendments can be made But,
if you go through the entire rules of
procedure, you will find that wherever
amendments have scope, they have
been specifically referred to. If 1n
this particular rule, the amendments
have not been referred to, I think it
was due to the wisdom of the person
who made the rules in having omit-
ted 1t completely. You cannot make
an inference, because there 1s no ref-
erence to mmendment here, and be-
sides, in the whole body of the rules
of procedure, wherever amendments
are referred to, they are specifically
referred to We cannot draw an
inference from this rule at all

Mr Speaker: After the conmdera-
tion motion 1s carried, then if 1t is
necessary to give some time to table
an amendment—hon Members may
think of an amendment even from
now and hand 1t over to me—I will
give that

' Sbri Naushir Bharucha: Sur, you
may put to vote the proposition that
the House do take into consideration
this Report The vote of the House
must be there Then, I can move my
substantive motion

Mr, Speaker: If there is unammity
so far as this suggestion of Shn
Bharucha 1s concerned, I would ac-
cept 1t The rule says that half an
hour discussion ought to be allowed
Shr1 Asoka Mechta says that we must
discusg this matter on this

Shri Asoka Mebta: With your pex-
massion I _g_m_pu;w‘ﬁf.ﬁunnu;
%'ﬁ:ﬂmw

not want to go into the merits of
it because according to the Rules I
cannot go into the merits at this stage

I merely draw the attention of the
House to the fact that the Commit-
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[Shri Asoka Mehta)

tee have not twken the full telegram
imomnsidmumnnd.thermn,thh

consider the telegram as a vhole
whete there are certain sentences
about which some of us may have
someihing to say. I was trying to in-
vite your attention and through you
the attention of the House to the fact
that unless such an opportunity is
given to the House to discuss the Re-
port, we shall not be in a position to
say anything on the telegram as a
whole which has not been considered
by the Commuttee. ] cannot go into
the merits of the matter just now at
this stage.

Sardar Hukam Singh (Bhatinda):
This 1s what he wants Shr: Bharucha
wants that the Report be taken into
consideration so that he or any other
Member should have the opportumty
to speak on i1t Therefore, he agrees
to it

Mr. Speaker: Hon Members will
addresy themselves to sub-clause (2)
of this Rule It says, at thic stage,
such a debate shall not refer to the
details of the report further then 1s
necessary to make out a case for the
consideration of the report by the
House 1 think the whole House is
agreed that the Report may be con-
sidered We may now proceed to the
next stage as to what ought to be
done with regard to this Report

The question is

“That the Eighth Report of the J!
Committee of Privileges presented
to the House on the 20th Febru- |!
ary, 1959, be taken en 1nto considera-
tion.”,

e B

Thc motion was udopted

WNW anyﬁim Mem-
barmlpukw:thrupea to the
details and say what has to be done,

Shri Naushir Bharucha: Sir, [ move
a substantive proposition as follows:

*While adopting the Eighth Re-
port of the Committee of Privi-

leges presented to the House om
20th February, 1039, and recom-
mending that no further getion be
taicen in the case, this House
regrets that uunfortunate expres-
swons such as ‘hitting below the
belt’ and ‘political propagandist
hoax’ should have been used in
the telegram dated 20th Septem-
ber, 1058 in connection with the
legitimate expression of wiews by

Sir, 1 will just discuss it

The broad facts of the case are that
on 20th September, 1958, the P.T.I
reported in respect of a telegram pur-
porting to have been sent by the Chief
Minister of Kerala to the Home Minis-
ter which included certain phrases and
1in the opimion of this House it was
then felt that on placing a reasonable
interpretation on those phrases 1t
amounted to attmbuting of certan
motives of slandering the Kerala Ad-
marustration to certain Members.

Sir, at that time, the whole debate
in the House turned on a certain
phrase, which contained the word
lander' And, naturally, the House
was exercised by the fact that it
meant that the major purpose on the
pait of these Mcmbers was not to
mention anything about the Kerala
Administration but to slander it. At
that time we had not the text of the
original telegram with us and, there-
fore, perforce, we had to proceed on
the secondary evidence that was be-
fore us of the telegram, namely, the
Press report. And, consequently,
feeling that a prima facie case had
been made out, this House was pless-
ed to refer this matter to the Privi-
leges Committee and requested the
Committee whether in the opinion of
the Committee that particular phrase
amounted to a breach of privilege.

th

In the circumstances of the case, and
particularly bearing in mind the farct
that at that time this House had not
before it the telegram but only the
Press report and the Press report did
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of the House was concentrated on that
one point

The Committee of Privileges acted
wn a highly judicial manner in call-
ml!ortheurmmltelemthntwu

evidence of the reports 1n the
papers On reading the text of the
telegram, Sir, the Committee came to
certam conclusions It will be re-
called that so far as the Press reports
were there, the Press reports staled
that m the course of the telegram
Mr Namboodripad had atinibuted the
motive of slander to some hon Mem-
bers in this House This was the part
of the Resolution  But, actually,
what transpired from the telegram
was something very different Where-
as we thought that the Chiet Mins-
ter used the words “tried to slander”—
actually, the text of the telegram
reads thus This 15 the relevant

portion

“PRAY PERSUADE HONOUR-
ABLE SPEAKER THAT STATE
SUBJECT MAY NOT FAIRLY
BE DISCUSSED IN PARLIA-
MENT WITHOUT STATE GET-
TING OPPORTUNITY BECAUSE
EXPLANATION OF MEMBER
BECOME MERE SLANDER ON
STATE GOVERNMENT"

Sir the Privileges Committee, there-
fore, very correctly nterpreted that
what the Chief Minster wanted to
convey was not that certain Members
tried to slander the State Goveinment
but that if the State Government did
not get an opportumty to represent
its side of the case, then, statements
made, however bona fide, by any other
Members would amount to slander on
State Government, in the absence of
clear explanation by the State Gov-
ernment of its case

To my nund, the whole thing 18 %0
very clear that the Privileges Com-

Commaltee of 23
Privileges L

pected—and that there was no breach
of privilege

It so happened that, unfortunately,
m the course of conmderation of this
subject by the Privileges Commuttee,
when the telegram was produced, at
least two phrases emerged from that
which, 1n my op.mion, perhaps, are
from the point of view of severity of
criticism much worse than the orngi-
nal phrase which we complamned of
And, this telegram is reproduced m
Appendix II of the Report and I
desire only to refer to that part of the
telegram which contamned these
phrases It says

“ASPERSIONS ON OFFICERS
BY SHR!I MEHTA IN PARLIA-
MENT UNJUST HITTING BE-
LOW THE BELT UNLESS AC-
TUAL FACTS AND THEIR
EXPLANATION HEARD"

Later on, 1t states

“KERALA GOVERNMENT RE-
PORT SHOWS SHRI MEHTA'S
CHARGES A POLITICAL PRO-
PAGANDIST HOAX"

Now, we have got to consider these
two phrases The first point to be
borne 1n mund 1S that these phrases
have got a legal aspect and the other
an aspect from the point of view of
public decency and fair cnticism
But the Privileges Committee was per-
fectly justified in not going into this
issue—this 15 a side 1ssue which
cropped up, a very important side
1ssue which cropped up later on—be-
cause the Privieges Commitice was

strictly bound by its terms of
reference
And, if we read the Resolution,

though 1t mught, at first sight, appear
that the entire telegram was refer-
red to, the Resolution has to be taken
along with the debate 1n the House
and 1t 1s very obwious that what was
referred to the Privileges Commuittee
was that narrow and very clear 1ssue
whether this particular phrase refer-
red to 1n the Resolution amounted to
a breach of prmwilege of ihuis Howe.
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Mr Bpeaker: Then, we go beyond
1t as a matter of fact

Bhri Naushir Bharucha: The Privi-
leges Committee cannot go; but the
House has got the night

Mr, Bpeaker: Order, order The
hon Member will kindly hear me
The House takes cognuzance of a
matter only on a motion The motion
referred only to one pownt, namely,
slander We are not going into other
things It was open to the House then
to have referred other points also to
the Privileges Committee and then
say, take the telegram as a whole and
say whether it 15 slander or not

The Committee did not go into i1t
because the House did not direct it
The House itself should not have
jurisdiction over matters which were
not placed before it by a motion I
think the hon Member may confine
himself 1n his motion only up to the
portion ‘ agrees and feels dropped”
This motion may be split up into two
parts The latter part which refers to
other matters 1n the telegram 1s out-
side the scope of the original motion

Bhrl Naushir Bharucha: Sir, it 1s
true that ongmnally only one parti-
cular 19sue was referred to the Priwvi-
leges Committee and it has confined
itself to this issue But this House
has got various courses open to .t
Today 1t can pass a Resolution

Mr. SBpeaker: The hon Member can
give notice separately

Shri Naushir Bharucha: It is open to
th» House to refer back to the Privi-
leges Commuttee the report with a
further reference on this issue Cer-
tainly thuis House 1s sovereign It is
unmaterial how the fact of the breach
of privilege of the House comes to \te
notice It may come through Preus
reports or through the report of the
Committee It may come from any
other source Whatever be the
source, this House cannot be shut out
from referring any additional points
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which it wants to refer to the Privi-
leges Commutiee

Mr, Speaker: I am afraid the hon.
Member has not understood me pro-
perly 1 do not say that this House
18 incompetent to go into any matter
This House cannot of i1ts own accord
do it Some Member must make a
motion, whether he 15 on the left or
on the mght side  Otherwise, we
have nothing to do with whatever
appears 1n the newspapers if nobody
brings 1t to the notice of the Houge
A molion was specifically made wath
reference to that particular part of the
telegram The hon Member must
gwve notice, as Shr1 Masanm1 did, of
another motion, later on we will con-
sider whether 1t 1s necessary to go
into that matter and whether this
House should go into » and send
the matter to the Privilege Commat-
tee It 15 not as if the whole tele-
gram 1s before us  Only one part of
it was brought to the notice of the
Houre by that motion I think this 13
all irrelevant Now, many other hon
Members may have taken notice of
many other things, some other Mem-
bers may find something else in the
same letter or telegram Are we *n
g0 into it lhke this and split it up
into a number of side 1ssues?” There-
fore, I am afraid, unless I am convine-
ed otherwise, this motion 183 out of
order Only one part of the telegram
which has been referred to as bring-
ing this House into contempt and in
regard to which the Committee has
found that there 1s no breach of privi-
lege can be taken note of and we
cannot take note of any other part
of the document once it was not the
subject matter of the motion adopted
by the House That 13 what exactly
the hon Member wants to do

Bhri Naushir Bharucha:
315(3) says as follows

Bir, rule
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that the House agrees, or du-
mgrees or agrees with amendments
with the recommendations con-
tained in the report”

Mr Speaker. Amendment cannot
relate to any other thing (Inter-
ruptions) If any other hon Mem-
ber agrees with 1t .

Some Hon, Members. No

Mr. Speaker So, I disallow that
portion as 1 find 1t out of order So
far as the other portion of the motion
s concerned, it may be relevant As
regards other matters, the hon Mem-
ber may table a separate motion It
would then be for this House to con-
sider later whether the motion is .n
order or not and whether in view of
the time that has lapsed the motion
should be admitted and so or We
shall confine ourselves to thus report
and to this particular portion of tie
telegram which had been referred to
the Privileges Committee to repoit
whether there had been a breach of
privilege

Shri Asoka Mehta: Sir, before you
give your ruling, may I invite your
attention to the Resolution which this
House ha, adopted, 1t 1s there in the
report It says

“That the attention of the House
having been drawn by an hon
Member on September 23 to the
telegram sent by Mr E M §
Namboodiripad "

Unfortunately the telegram was not
before us

Mr. Speaker
telegram.

Shri Asoka Mehta: The telegram 1s
to be considered The telegram was
not before them

It 18 not the whole

Mr Speaker: The hon Member will
Xkindly read para I

“, . on September 21, in the
course of which Mr Namboodiri-
pad has atiributed the motive of

Committee
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slander to some hon Members of
this House "

That 18 the point, 1t goes further

“  and havmg taken note of
the subsequent telegarm from
Mr Namboodiripad to Pandit
G B Pant which was read to
this House by the hon the Speaker
on September 23, thuis House re-
solves that the matter be referred
to the Commuttee of Privileges *

Now, what 1s the matter” The matter
1s slander No other matter has been
referred to

Shrli Asoks Mehta. But the tele-
gram was not before us at that time

Mr Speaker: Whatever information
wa-> obtained from the newspaper re-
port related only to slander That s
cxactly why the Privileges Commut-~
tee has said that there has been no
breach of privilege If now the tele
gram 1s before the House and 1if hion
Members want to look into that, they
may by all means move this House on
any other matter which may be deem-
ed to constitute a breach of privilege
but not as an amendment to this
motion It should be an independent
motion

Raja Mahendra Pratap. Will you
allow me to say a few words”

Shri Naushir Bharucha. I have not
fini;hed my speech

Mr Speaker: The portion which I
had indicated will be elirmunated He
may say a few words more 1if he
Iges

Shri Naushir Bharucha It is open
to the House to reject my proposition,
it 1s open to you to rule 1t out of
order

Mr Speaker: I have ruled it out of
order

Shyi Naushir Bharucha. The point
that I am making 15 thus Whla the
Privileges Commuttee has concentrated
its attention on one thing only, there
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are two other phrases in the tele-
gram admittedly sent by the Chiet
Minister of Kerala which contained
these two deprecating ' observations.
The meanung of these two things is
very obvious In the first place, he
uses the term ‘hitting below the belt’
which really means attributing foul
play.

Shri A K. Gopalan: Sir, he 15 ras-
mng a discwssion which you have ruled
out of order

Mr. Speaker: I have disallowed all
other matters not arising out of this
motion that was referred 1o the Com-
mittee The Committee confined :t-
self only to this particular part
Therefore, I have disallowed any other
reference 1n this amendment which
has been tabled by Shr:1 Bharucha.
Therefore, he may confine hiroself to
this: ‘no further action be taken in
this case” Has he anything more to
say on that?

Shri Naushir Bbarucha: My sub-
mussion 1s this The whole report has
been placed before us. The tele-
gram also forms part of the report
It 13 certainly open to me to make
comments on 1t I can understand
you have power to rule out my reso-
Iution on technical grounds But how
can any Member be prevenied from
saying something which 1s included in
the body of the report?

Mr, Speaker: But it must be rele-
vant

Shri Nagshir Bharucha: The tele-
gram 1s entirely reproduced there,
word for word.

Mr BSpeaker: The hon. Member 15 a
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Now, 1 will allow oppartunities to
other hon Members. Raja Mahendra

Pratap.

Raja Mahendra Pratap; I say that
whatever the Privileges Commuttee has
sald has said very wisely and we accept
all that It was said that there has
been no slander. If we think that the
Commuttee has not pronounced a right
verdict, 1t would reflect on the judg-
ment and wisdom of the individua)
Members of the Commuttee, If we are
not prepared to accept it that would
be the meaming This motion has
becn put forward by some people on
the i1dea that some are opposing the
Communist Party It 1s very bad
because the jdea of the Communist
Party then becomes stronger on tns
pomnt, that 1s, if you take such steps.
We do not want to make the Com-
munist Party stronger. We want that
we should learn to work together in
the interest of the entire country in
which our hon Prime Minister also
believes I support the Prime Mims-
ter in this line of thinking also, that
we should all work for the country,
80, my suggestion 15 that we accept
the verdict of the Privileges Commit-
tee as 1t 1s and we drop the matter
entirely

Bhri Jalpal Bingh (Ranch* West—
Reserved—Sch. Tribes): Granting that
the Privileges Committee confined its
deliberations to that one item only,
which had been entrusted to it, a new
situation has developed by the publi-
cation of the telegram in extenso, in
toto. I would like to have your ad-
vice as to what the remedy 15. Do
we have to reject the report, and
have another motion?

Mr. Bpeaker: I did not invite any
other motion.

Skri Jaipal Singh: Then there &s no
discussion required in that case.
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Mr., Speaker: It is open to hon
Members o move a motion. Some
people may tamke exception to one
portion and some other people to an-
other portion. In a case of defamation,
the ordinary rules of procedure in a
court are, if a particular portion 1s
made the subject-matter of the case,
or suit on the ground that it consti-
tutes a libel or slander, then the
parties concerned will confine them-
selves only to that. The case stands
or falls on that. It is open to them
to file another suit and bring another
case.

Likewise, if hon. Members find from
the telegram any other portion to
which they can take exception, and
think that it 15 a breach of privilege,
certainly it is always open to them to
bring it up by way of other motions
here. Now, there was a substantive
motion. This was taken nto con-
sideration, and so far a: the motion of
Shri Naushir Bharucha ;s concerned,
the motion for consideration has been
passed. I understand Raja Mahendra
Pratap to have tabled a motion by
way of an amendment.

Shri Mahanty (Dhenkanal): I have
also tabled an amendment

Mr. Bpeaker: Yes, I am reading
Raja Mahendra Pratap's amendment.
Raja Mahendra Pratap says “that this
House having considered the report,
is of opimon that the matter may be
dropped.”

Shri Jaipal Singh: The whole thing
is out of order. If Mr. Bharucha's
motion is out of order thete can be
no amendment to the motion.

Mr. Speaker: It is an amendment
to the motion for consideration of the
report. 1t is not an amendment to the
motion ss moved by Mr. Bharucha.

Dr. K. B. Menon (Badagara): I am
not an eminent lawyer as Shri Naushir
Bharucha is. 1 would like, however,
tnplmahymm‘hpolntofviewba-
fore the House. A couple of hours
Was
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Mr, Speaker: What does he want?
The House has passed the motion for
consideration Now, any hon. Member
who speaks has to speak on the sub-
ject under consideration as per the
rules. Rule 315(3) says:

“After the motion made under
sub-rule (1) 1s agreed to, the
Chairman or any member of the
Commuttee or any other member,
as the case may be, may move
that the House agrees, or disagrees
or agrees with amendments, ..."”
ete.

Raja Mahendra Pratap has said that
we agree with this and that the whole
matter be dropped. What does Dr
K. B. Menon want?

Dr. K. B. Menon rose-—

Shri Nath Pal (Rajapur): May I seel
one clanfication on your ruling, Bir?
I am not going into the ments of
anything. But I want to be guided by
you on one ruling you have given,
Without any reference to'the original
reference made in this House to the
Privileges Commuittee, we want to
know what 1s before us today; we
have the report of the Privileges Com-
muttee. The whole report 1s before
us. If I want to discuss the report oz
any Corporation, everything that 1s in-
cluded in 1t, I can bring to the notice
of the House. So, in this case....

Mr. Speaker: I have already given
a ruling.

Shri Nath Pai: If :t 1s the 1eport,
18 1t not the whole report? If it 1s
the whole report, to be adopted by us,
can I not refer to any part of 17 I
am not interested in anything other
than this.

Mr. Speaker: The whole report
arizes out of a motion here. If the
Select Committee makes a report on
a number of things or matters which
have not been referred to it at all,
certainly it is open to Members to say
that this was not referred to the Com~
mittee at all, that they have gone
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Dbeyond the reference and that they
have said new things

Likewise, here 13 a report that

s sent and 15 based on a
motion adopted by this House
I have already g@iven my rulng It
is not that 1t prevents any hon Mem-
ber from bringing to the notice of the
House and asking this House to take
action on any other portion which
they find constitutes a breach of privi-
lege

Dr. K B Menon: As [ said, I am
presenting the layman’s point of view

Mr. Speaker: On what matter? Does
he want to support or oppose?

Dr. K B. Menon: You have allowed
us to speak on the report

Mr. Speaker. The report has been
taken into consideration

Dr K. B Menon* Yes We were fight-
1ng a shadow during the couple of
‘hours that was spent on the debate on
the 1ssue of privilege, because we
had not before us the original tele-
gram The Home Minister was reluc-
tant, but at the same time, was willing
to place the telegram before the
House, 1f the House wanted 1t The
whole 1ssue was then referred to the
Privileges Committee, and the House
left 1t to the Committee to decide
whether that telegram should be
obtained from the Home Minuster or
not. The Commttee picked out the
telegram from the Home Minuster and
some of us also were called upon to
five evidence The telegram was read
out to us I was asked whether 1
took objection to that telegram I
said I took stronger objection to the
telegram than to the edited version of
the telegram as appeared 1n the
papers My reason for taking objec-
tion to that telegram was because of
these two expressions “propagandist
hoax” and “hitting below the belt”,
and then with reference to me, calling
me a propagandist The Chief Minis-
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ter obviously believes that we come
here with the juggler’s bag, producing
exhibits before the House and
musguide the House and maslead
public with regard to the real
The Chief Minuster's telegram I
is a challenge to the Houge,
harsh expressions and humihating the
hon. Members and callng into ques-
tion their integnty and independenoce.

The service which the Prnvileges
Committee has done to the House 1
to make available to the House the
original telegram Now that the re-
port of the Pnivileges Committee is
before us for discussion, and because
the report i1s placed on the Table of
the House and 1s made available to
the press,—the whole press and the
public know what the original tele-
gram 15—] feel that there has been
an interference with the privileges of
the House The general desire among
the hon Members, that they should
have safety and security and that they
will also have their freedom to ex-
press what they want to express has
been shaken Therefore 1 believe
that that aspect also should be taken
mnto consideration and that the House
should have a discussion of the tele-
gram as origmally sent—the ongunal
telegram-—and ag released by the
Chief Minister

Shrli Mahanty: Mr Speaker, Sir, I
have given notice of my amendment
which may be 1n your hands by now
My amendment reads as follows*

That 1n the motion—

for the words “recommending that no
further action be taken in this case”—

This House regrets that unfortunate
expressions such as “hitting below the
belt” and “pohtical propagandist
hoax” should have been used in
the telegram dated 20th September,
1958 1n connection with the legihimate
expression of views by some hon.
Members—

the following be substituted:
“and recommends that it be an
instruction to the Committes of

g€

1
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Privileges to review its recom-
mendations in the light of the
Kerala Chief Minister's telegram
dated 20th September, 1958 in its
entirety”.

‘Have I the leave to speak about it”
Mr. Speaker: Yes,

Shri Mabanty: My first submission
is that the terms of reference which
were laid down in the resolution of
this House passed on the 27th Novem-
ber, 1958, were wide enough to include
the telegram dated 20th September,
1058 sent by the Chief Minister of
Kerala to the Union Home Muuster
I may read out the preamble of that
resolution-

“That the attention of the House
having been drawn by an hon
Member on September 23, to the
telegram sent by Mr E N S
Namboodiripad, Chief Minister of
Kerala, to Pandit G B Pant,
Home Minister, extracts from
which are contained in a report
based allegedly on official sources
1ssued by the Press Trust of India
{rom Trivandrum on September 20
and published m the Times of Inda
Delhi, and the Amnta Bazar
Patrika, Calcutta. on September,
21, in the course of which Mr.
Namboodirnipad has attributed the
motive of slander to some Hon'ble
Members of this House;

“and having taken note of the
subsequent telegram from Mr.
Namboodiripad to Pandit G B.
Pant, which was read to this
House by the Hon'ble the Speaker
on September 23" etc etc.

Therefore, Sir, two facts emerge

Mr. Speaker: I am afraid, this
amendment is out of order I hope the
hon, Member will bear with me I
will explain to lum the position. The
rule here says:

“After the motion made under
sub-rule (1) is agreed to, the
Chairman or any member of the
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Committee or any other mem-
ber, as the case may be, may
move that the House agrees, or
disagrees or agrees with amend-
ments, with the recommendations
containeq in the report.”

There 18 no provision here for send-
ing the report back to the Committee.

Shri Mahanty: In that case, under
Rule 315(3) I am entitled to say that
I do not agree with the recommenda-
tions of the committee,

Mr Speaker: Certanly.

Shri Mahanty: That is what I am
submatting

Mr. Speaker: Very good. I disallow
thus amendment Let him say that he
disagrees (Interruption) Hon Mem-
ber, Shr1 Mahanty may say that he
disagrees

Shri Mahanty: I disagree with the
recommendations of the Privileges
Commuttee, and my subnussion will
be to refer the entire matter back to
the Privileges Commuttee

Mr. Speaker: There is no provision
for that Here 1t only says: “agrees,
or disagrees or agrees with amend-
ments”

Shri Jaipal Singh: Earher, Sir, I
sought your guidance on this parti-
cular difficulty, and you suggested that
a new motion, a substitute motion
was the remedy

Mr. Bpeaker: Not now

Shri Jaipal Singh: May I have your
permussion to move that motion?

Mr. Bpeaker: Not now. He must
give notice of the motion in the
usual course I will airculate it, and
hon Members will come prepared as
to whether any other portion is a
breach of privilege

Shri Jatpal Singh: I will submit it
right now.
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Mr. Speaker: I will take time to
consider whether 1 should give con-
sent or not,

Shri Mahanty: What I am submitt-
ing is this. It is within my rights,
under Rule 315(3) to submit before
the House that the House should not
accept the recommendations of the
Privileges Committee, and I can also
make a further submission that the
matter be reviewed once again—there
can be a substantive motion later
(Interruption).

Mr. Speaker: Order, order. I can hear
only one at a time. 1 do not agree
that this House, under the rules, can
send it back to the Privileges Com-
mittee, Otherwise, there won't be
any end to this discussion. The rule
says: “agrees, or disagrees or agrees
with amendments”. Here and now he
may say—it is said that the matter
may be dropped—that he does not
agree to the matter being dropped and
he wants that the individual con-
cerned should be punished. He may
say anything he likes. You must
agree with the report, or disagree with
the report or agree with amendments,
If he feels that the matter need not
be dropped and the individual should
be punished, let him say so. There
is no provision to send it back to the
Committee,

Shri Surendranath Dwivedy
(Kendrapara): They have not con-
sidered the telegram.

Shri Jaipal Singh: I am still some-
what hazy about the guidance you
have given, Sir,

Mr. Speaker: There must be a
separate motion.

Shri Jalpal Singh: May I say, Sir,
that the penultimate ruling that you
have given is obviously quite correct
as far as I am concerned. But the
question is that a new situation has
been created by the fact that we have
a telegram which gives some more
facts than what we had previously. I
am not quarrelling with the Com-
mittee or anything of that kind, What
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lege. If any other portion
exception to now, by all means hon,
Member may table another motion
drawing attention to that portion to
which he objects or which he consi-
ders as a breach of privilege. Then I
will circulate it to hon. Members, and
thereafter if I find that really that is
a casc where there is a prima facie
breach of privilege, I will give my con-
sent. Before giving my consent noth-
ing can be done.

Shri Mahanty: May I say a word,
Sir?

Mr. Bpeaker: No. This is over. Does
any hon. Member on this side want
to speak?

The Minister of Home Affairs (Shri
G. B. Pant): Sir, so far as the report
goes, we accept it and there is noth-
ing to be gaid. We agree with the

your permission, Sir, I should like to
say a few words.

We all hold here, and I hope the
Members in the Opposition will agree
with me, Shri Asoka Mehta in high
esteem. He is a man of very high
integrity, and we respect him for his
character, his public spirit, and by
his culture, by his erudition, by his
usual behaviour and manner he is a
thorough gentleman (laughter). I find
that some hon. Members are laugh-
ing; I do not know if they differ from
me. If they do not, then, I hope,
they will endorse what I have said
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INDIAN INCOME-TAX
MENT) BILL—contd

(AMEND-

Mr. Speaker: The House will now
take up further consideration of the
following moti n moved by Shn
Moran Desa: on 23rd February, 1959

“That the Bill turther to amend
the Indian Income-Tax Act, 1022
be taken into consideration”

Shri N R Munsamy may continue
his speech

Shri N. R. Maunisamy (Vellore)
Mr. Speaker, Bir, yesterday I was
malking certain references about the
Finance Act of 1856, and you were
pleased to draw my attention and
say that i1t 15 not proper or even rele-

made out certain points regarding the
justification of the points that I rals-

ed, though you were pleased to say
that when the proper tume comes I
once again touch upon this point

(Amendment) 3
Bin s

1248 hrs.
(Ms Dxrury-Sezaxzn in the Chair.]

Mr Deputy-Speaker, Sir, I do not
propose to end my speech today with-
out making cerian appreciative ref-
erences with regard to the service of
the Central Board of Reverue As far
as my nformation goes, a large sum
to the tune of Rs 600 to Rs 700
crores i1s collected by the Central
Board of Revenue and given to the
Exchequer of this Government But,
if only they spend a lLittle more time
and effort they can make some more
amount by way of collection

I am of opmion that the income-
tax officers are chasing only the small
Iry leaving the big sharks. People
who have money, who earn Income
over a certain amount are charged,
but people who earn on the border
Iine are very much harassed and very
much teased So, I would suggest
that this department <chruld give
more attention to the birrer sharks
who know the game of man:pulating
accounts, so as to evade payment of
tax to the Government

In the mofussil, the tronsport own-
ers are able to make a huge amount
of profit, but they mawmntain the ac-
counts m such a way that one can-
not find any loopholes Moreover, if
any assessment 1s Jevied! these trans-
port owners have got thce ight to
go by way of appeal and more often
they succeed That 1s how these big
income-tax assessees ¢scape payment
of large amounts of taxes to Govern-
ment

1 would request the Finance Minis-
ter to bring certain amendments which
would give greater power to the
income-tax officers in the perform-
ance of their legiimatc duties so that
they may seize the accounts and also
check them in an informal way They
ean depute officers to find out the
real income of the transport owners
by sending somebody incognito to
see how much they earn per day
People owning 50 buses earn at the
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rate of, say, Rs. 1,000 per month on
every bus, but actuslly the accounts
will show something different How
they are able to hide thewr income
we are not able to make out So, the
only way uvpen to Government 1s to
depute somebody to go mncognito, find
out thewr income from the actual col-
lections and evolve some formula for
assessmg their income

S0, a lttle more effort has to be
taken by the department to book the
people who escape assessment For
that, the officers must be given extra
powers That should be done by
bringing forward a consolidated Bill
incorporating all these amendments
in the near future, so that these
amendments may not confuse the
main 1ssue Somctimes day to day
orders are issued and they happen
to be incongruous along with earler
orders They have got their own
manuals, but the rules framed under
the manuals are sometimes contrary
to the sections of the Income-tax Act
So, 1t 15 better that they take early
steps to see that the sections are
framed so as to suit the existing
manuals, so that they may be under-
stood very easily The Income-tax
Act 15 an 1ll-drafted plece of legs-
lation and at present the whole thing
18 <0 complicated that when we come
to the end of a particular section of
the Income-tax Act, we forgct the
earlier parts of the section So, 1t 1s
better that the sections are made
more concise, instead of having com-
phicated sections runnmng to scveral
pages

st v g (wReER) : SuTSae
wvem, N ag feer dw fear mar @,
fore % wvax ag & fs ¢ wifer, gewR
¥ A N T TR 9T A Jwe
¥ w7 wAT g Wk W faw & ofd
@ a1y %Y avw %< faar W, & 9w
¥ afe w0 oW A o F ag o
w1 W § 6w e ¥ xw o
syr fiewr oy &Y st A s sy

(Amendment) Bl 2918

BN | ZreTE ot yeww Sw TRy
wfgwr e fem mor ar, 9w &
wrht foivd &, oifs wy tend & 3w
F & #r oY, g am w1 fors fem
WX ¥ s TaWaT o1 W e
a1, ¥feT T & X ¢ T ¥ AW
o ¢ fawr #Y aoiy T @ &,
forw ¥ ofcrd # wgw w7 { Wy
fawre o wiT TrAdRT WY we peeT

gar |

%@ 1% ov & gz off s wgar
g & fraelY zor aratae fecdy fafe
9% WETE A GO ¥ W™ aww W
fors fiFar a1 fis saw 7 S & ot
W aga A @ T g Ao A
& 5 1 O 39 & auT TR W
smyamETr g & e gré Wz
W oty &% & sty P § | AW
ga ofart 7t = v & ¥ frrea
arft § a &% wfgd fr g oWt W
frew #1 ¥ &g R, FfRiET
ffa & @ afy @ - N g
¥ T o7 faar ot 1 A wwied oft
O wH A R AT ¥
wrRl § 1 g § wiw w51 fF 9w
THY ®Y IGF F@ 1 g7 Afqer F
arft fed | W & @ W sAEw
#4% oz A F1E wiERz w1 1 wer
g1 @t 37 st =7 fEar wew

gy e At & o famfe® & wgAm
TR REFII e ¥
fird o first ot ¥ Poar w1 f gt ot
e WY e dv dw wT § W
N Fg Ihw w3 ¥ wfg@ 1 «R
g & it ara § fs g v 9y A wEw,
Wit Y W e o XA oy A am
grar s ow & o gw fwelr
e At §, 7 fenr fomr vt WY e
et § W oW W W vA & e
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Wt Wfag «F o off § 1 ww A o
w feen w1 warer gy fear avar §
oY wgr om § fe derT «v o agw
YO A% WY TEriT aE & o7 wwdr |
wiad & qitwr wen fs @ 4w W
t wix e amg, ofe afradz &
HATH N g 71 I 7% fF g
whr ff o o=t a7 wrrETRR § e
N aww TTEw 3 §T FTR aer
WAEE AW § W) 3 S s
T ¥ A% s 39 ww W agw w3
¥ fiord W Wferg g% wOh wifed |

F W @@ W g0 sifaw s
w1fgd fin SR & s oY ST gt 2,
W qom T 3, W W W w9 |
wen dy@ zAfeima sfraa @t
qw foray man a1 39 & wwEr o &
w3 aga A oY qma 1 fors fear am
Wb e s I @ o W
N FF A efam @ § 1 &
&Y T ALHY &Y 57 FTET & qTHA AT
AT § qfe g X w2 IO A% faw
& e ivg FY wWOTET ¥ WET W9
Ly Gl

JqTeAW RPAT  AEA TEY
frrfrarfgmma st e maw g
e ot AR a1 AN AT wde R
Wi R A & fd
W1 A aga Sy garen 2 feay f6 me-
#e &t uw wifdfere fas amr wifed o
WL A9 33 0% N 0F 0% 9w
NET A g A e @ AN
7 W ww T gl

Qe wreile wrew  ofed g agw
weh §

Jovaw wvw A 7 @ A wyr
& ol awdy & ¥few @ R & @y
arew afy TenT |

(Ammencj , 2720

ot v gowr . ufad & fad ey
& g g e g O R e
5@ wfgd fo7 ¥ s oo dw
Yy &7 ¥ w9 g W SgrEr & sy
N TaRAe & R F ifew g arfe
T T WA B BT wwy W
& fof sl 2w & woF vv & fa@
AT ¥ T T |

w faefa® 7 & wifed aofiw
gz ¢ e dafs st S & wragn
s i sremr dw & art § fe
w1 Y ¥ qafas da1 ww g,
T 7% § e dvw e & Fawfa
o gt wfgd e o7 ey A agey
¥ fad wfmem & w7 v fay Wi
N T & 20 o | WA N E
Fifuzl aw 9 € qmer grew 41 w7
T TR AT a1 A= W Qg AT
fad WX & 3@ 97 o fs Tasaeew
N o & fod wnowr wifas w
aT T EWR X uwt W ® AR
13.00 hrs.

78 @ femfas & g3 & w2
a7 | 78 ¥ FI 7 79 fa=r 77y Avde war
g o & wrtw fafeeee § f
gfie #&m fF & ¥ w9 aodia W
FeT =t ¥ & for A s oo
AT & AR AN & A% fn ore-
W Y =9 fov e A Y 1@
57T § AR I & e & fed s
o & a7 @ & | W A § WRT
yEw@ W aa # § e g Aww gy
¥ goig w2 |
Shri Jhunjhunwalg (Bhagalpur)
There was no other alternative for the
Government but to bring thus Bill and
so belore that to advise the Pi. nt
to promulgate the Ordmance, so that
the tax-dodgers who had concealed
the income and who tried to deprive

the Government of its legitimate
dues may be prevented from doing so.
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But affer sayng this I want to
bring to the notice of Government
wne thing. There should be some fin-
ahity in the mind of the government
and the income-tax department about
the last date by which the concealed
mcome of the people be investigated
Every time we come m with an
amendment for section 34. Origmally
it was for four years, then 1t was
changed to 8 years and now 1t is any
number of years which the income-
tax department Likes I do not for a
moment suggest that the tax-dodgers
should go unpunished But, at the
same time, my experience has been
ihat the real tax-dodgers always es-
cape in spite of all the amendments
which the Government bring in. Then,
there are certain honest people who
are always harassed As my friend,
Shrnn Munisamy, was saying so many
people who are just on the border
of the taxable income are harassed
and they get the penalty, not the real
tax-dodgers, so, I suggest that the
Government should have some fina-
Ity regarding the number of years
up to which section 34 should apply
and they should make up their mind
soon

Then 1t 1s said that all the cases
will be re-examuned It 1s necessary
to meet the provision of law that
they should be reopened and decided
But 1n s0 many cases settlements
have been arrived at. So I would 1m-
press on the Government one thing
8o much of labour has been spent on
it, things have been gone through
and account books have been exam-
med Now to re-open all the cases
and to go through all the accounts

have to
marks, I support the Bill whole-
heartedly.

Shri Naushir Bharucha (East Khan-
desh) While by and large this Bill
must receive the support of this
House, because 1t seeks to prevent
leakage of income-tax through sur-
replitious channels, I think one or
two matters require close considera-
tion by this House In the first ins-
tance, this Bill seeks to clanfy sec~
tion 34 by laying down very clearly
that this section apphes to all kinds
of income relating to any year after
the 31st March 1841 and, secondly, 1t
enables the Government to set off the
amount already paid by assessees in
pursuance of certain settlements
against taxes

There 18 one point to which the at-
tention of the House has to be directed
and 1t 1s this Was 1t really necessary
to promulgate an Ordinance to attamn
the purpose which this Bill has In
view? Only recently the hon Speak-
er, spcaking outside, stated that Ordi-
nances were being promulgated with-
out sufficient and adequate reasons.

Mr. Deputy-Speaker: Why should
that be brought in he¢re—what the
Speaker has said outside? We ought
to be concerned with what he says
here

Shnn Naushur Bharucha: I eited that
because I fully agree with that view.
Now 1 shall confine myself to my
views

Very {irequently Ordinances are
promulgated wathout sufficient and
adeguate reasons The hon  Minister
in charge of the Bill has tried to
justify that He asks what can the
Government do when clalms to the
extent of Rs 70 crores were made for
refund® | say, assumung that claims
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given, Government payment will pend
interest whatsoever. There are about

Shri Naushir Bharyeha: There is
this difference. In one case the
amount i8 not adjudged as payable
by the assessee to the Government. In
this particular case it is held that it
is refundable to the assessee The
second pomnt is that it is open to the
eourt to award interest when a final
judgment is given. Therefore, there
i nothing lost there This might
prove a flaw and I am simply asking
the hon. Minister to look into it

wte it fay (Uzw) ;o Iw-
o WP, ] W faw w1 andy s@
T 3 R ¥ af @ v fs AR
ww ¥ 7g wfedw A3 § frwer
W W 7> e ofed o 1 qw
w8, § e ¢ fe fet WY
& qarf 3§ fose 7 g€ @ dfew oy
Wt @ o 15 $g wweaw ol
fo wifte ST Y & wrx fisdt faly &
2w §f W W A dar wfvw
N famr @ 30 § svE W
e v g www & o § e
arx ¥ figew & Wy 7 A s o
v f T T gerc st ) At

w P B¢ W g Sww g @

we ¥ e W T SOerT T e
wTRe ot ary @ §t dfew ww 0y ygw
3 § W wem Y o O @Y
T ¥ Ty g7 O fipgeart oy Wy
Cfsmgummasawintw®
ww et ten ¥ www F off
o |

wgt T T w7 aev § O T
ot wife 3 & e oy § wff
afer forew awr 9 & dawr gur @
worem & fF @ war 39 &
& & war 3w g ot g% v g wem
mar o1 e v fe aw S & der
aft fear 99 w1 A ¥ gx wer w4
aifex 9g @ w2 S e W
w1 & | QI EH ST WY
@Y W@ § | 99 I ¥ A w7 I
! s%ar W1 g% W A Y gwar e
werea & wfewr gy ey G
39 ® A TTHUT o ¢ AT |y
@ TR g § ¥ sl
ot 9w g1 | Wwid & aowen § fe
X T g gl waw At
ofgd wife &¥ ¥ andr B o

-y 7 xama 5 oF O ot agt aw

I ¥ arq 7y Fouraw & fw dar woere
&1 2w ¥ wit focd & Sfeq I wr

okt S AR R
itnwl,wwfttw}lhhq,;
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W off 7w WY o ot ot | T
W gRndwm i wrg
Wee, Voo rs Bz 1 38 &
W AW oF wi S W ST a2
w W Wt ov @ 39 ¥ ww gl
o, oy ¥ www F A amr
& wgar § fis oo TR I & o
it awft 7 W farh et fs ay
v i S e s b Y s &
w ¥ #fm wrfr § aw @t
¥ o w7 wifg@ arfs ol = ag
o W &% 5§ qamere Wi
T O § N wqr owd skt
o ¢, wody wody Wt F g
§ WX AT WF W ¥R N AR
¥ v ey §, wfex @t 9w o
2 § 0 frd § Wit s
¥ w3 6 ag fe wr e T

ot W (@) o ¥
™ e war g |

it waew fay (fexraz) .
WIS WEIRY, W T T S W
o § # TH W ENGT T S
§ 7 3w & fr Rew e & wifedw
oy fear mar, IW &1 & wwdw Al
FC HHAT |

a9 & o i fe Seaa W
o freer wficdos gor IW Y gd
woeTe 7 vk wfeds oW g  uie
Wiy W ' s@ & fd e
fowgye *% & fad w a9 § wew
d k1 gg wichke fa s @
5w 39w oft § aear W s w@
w qufex g fe v & frgpm
¥ fow W oo Star ard few T
W ge s g vkt 3w § oW fem
ot § ey Wt sy ww | S
Ao et § f e oo & wow
W, v v ferr ¥ wrenil W wow

meT f, TR MOty
s o & 3 o wifgw off
wolt wfid 1 # oty qur g §
fe ¥ g ¥ an v FOSTC WY g
¥ A PRt ? g W Ame
03 & for & s g og® ¥ ¢ sy
o ar awdt ¥ ) wX & GER e
e ar wed {1 g R Anw v
7 wr ¥ Y wfeRa ¥ IFF
fieur amer § 1 o F o W @ wedt
! vt T wifg wed wr vl T
diwr & famar 1 wieg & wgw
w5 e ufdem GiT @ o
am oz gfdey & dw § o 9y
fod o & wifedw orw gwr, @ o
oF woEr s § ) 7y wifeds A o vk
o & I IR gor v ag e
ar & fien & g e s F woe
wrlt wrng @ e o vk felt oy
T T I $HA T JEA@ A GE )
fawm & ag w7 g gu ot fe fadt
| S JEQ@ g 3 wfedw oW
fear w1 v 8, Wifedw 9 S W
o wrarmwm @ & T W) TeeRe
wie tfear &t el @ s
{oh wifegd s g ogd T @ T B e
@ & fer e @ g § e
¥ B W W § A W ST e N
& @ ¥

AW AE W ETE B Wt
st A omm g feagd A
arar § o T Y 6T ggd W i
« | @ g g wifew s i@
faw ¥ w9 & w9 g ¥ & amafes N
fs ot @ g W ggEar wA ¥
v ¥ 9f@, o7 ¥ @ b whw @
Qiﬁumamuﬂu‘rwt
¥ forr w gww § W = fow
L .
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W ST ¥ e ¥ §w § afer
¥ wwer § fe s enfede wndt o
e ST i AW 7 @ o8 o
wRaw ¥ O wear TRT W EWR

ot el : SIw AR, ¥ @
faew w1 gader s § Wi & ag anwer
§ fe ag el wr it e s @A o
e} wife @ ac gt s aw
Wt s v W el S agw g
wifige, srpft e @17 ¥ wwg ¥ wy
Wit § % mar | Mt € el wf
Wy Wk & qy il W ki el
@, qg e aff o1 1 3R waw ¥ oy
wpn o § P v fold enfader ol
frererr wifgy a1 | 7g & W & Wy
wrvey § 1 ¥ i S [wwat w
wfwwre aff § 1 mobifz Wy ufuwc B e
a4 & wgelt & Farg wfedw freiv
wire g 2t fewgw firde fer vy mfedw
w | CER W e 9T At ok weft
wft ey « O v sy § ) Wi
N www v wfedw & ywifes
won oY freger wwa

(Amendment) BIG  S7g0

ol Feamid w1 fgame ) g @
fmiwsafRIamr g wA A
€ v R 1 wafag ¥ 0w F W
Fearialt ¥l & dww Poest qx fr
#E ¥ 1w e T Oy e ax
© TR & ¥t Defahur aft w
e | ey A Y Rz F wr Wit
farg wean forerar § 1 vafoy erewdey
wig w1 e frgree qerfay &
W w W @ wifyg 1 seey
W Ty e wor wifgy faw axg e
e ¥ o¥ wil ¥ o yedy opit §
i & arw o arade ot wolt,
it ¥ w et § Ok o oy
3 § 1 ot wwlife wr oy Wit § s ey
;ﬁlﬁﬂwth
1
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oft worerm foy : uwT wR R T
wheadtadr?

ot et : fad W ff off @
it afew ot wrer Wity o wweft Ew
ooy & wdray oft o € ) AT @
& feor f o wfieg

a & 7g s wgn § e s
o g ¥ motie & B s
i & wife v A faoelt worelt
Of ¢ sew s w07 ww fgewn
IR R I W amr §
o o% feamafer 2= gy sawan
wifge fr 18 o o & wad ¥ fe-
are &, far ovdede fed oo @
wigtfrg=2zt @@=
oo sTET S{ATH R AT fF ST
LN T M I N AT AER
fr 2z ¥ uwn Wy @ ¥ fag oy
awl) § e famrdy 2w 3l § ook o7
o Wy o o thoomm s vk 0y
4t grw Y a6aT § A wdd A ard
THETGY, YT Fig W a6 I% N
s fear an@ | s o o aft g
¥ g AR & guT @t awar €
& N e § 3y st sy wwbr
Enft wand so% fis Qamm og w7 I
fe off dfefre orame <7 2,
off waw & 1 T @ & wfge
wo¥fe o o sl ST AR AT SR
s gy e § A v frwrr g Ow
Wt g % s e & o ag gy
e W &

wto Tty fag : W qae Atfer
LA 1]

oft syt : o o7 o TR A
RN e W A
off e v 1 oy wwr W & ) S AR
Wik o dewer oy off agn w1 e

{(Amendment) 2733
Bil

Rt feewr Y o0 & oY e il
gev ¥ o o | xafeg 9w ama &
tva w1 ww ¥ A Ok g0 e T
et arht fY | 39 T TR B &Y
® wr gt abw ¥ o ¥ g @
AT § | WY U wg a1 § e
L RG]
ar faegi A T 9 fear & oy 2
¥ 1 9w T A Ug AWW1 omer °t fe
a o faw o ¥ dAM & gefaer
sEniwgEafiaI@s@r § . A A
warer & fe fore sresit & ow aon? &
29 T 48T INAT ¢ IAFT AT A oY
arg | gh, frad wed ¥w A g ¥
u & ave oF dar off v § sawr &
T&re A wgar, WA A ¥ W §
w2z ¥ fowrs e femr &1 Swwr
0wy WA % avg e
& & S fi falt o1 woErd |ar &
&t T Wi T OF FEA R

& s g fr o qw @i
e wrr wifge fo foed o adar
oy ag bSO AW SR E T
Tk 1 o awd ¢ fw
fafret oifgaw & & #if FugTR
Sty A feaeedt & ol v ¥

) g€ $TF, Wk ag a6 K far
I % WX IAE WL q7 WA g
fis foelt st & Wt st g A
goRTe & *9 G feay § At SER
faere @ex  sromE W AT |
& T gea §97 & AGA TR
TR € JAT Y T GAT AG AT AR
rq wom s 0w feaweT #
iy & ot | 8feT I F W Q@
il | gw W TG T W, T«
# w, fs vod W oW
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wratory T fiear wrar fis o fresae
& aff wmn § Wi Iek ane faw @
ur Frwerr € &Y I Shrer & ww
worr & w1+ @Y { W f fir ook
ur @ adwr frererr wifgy foaed &
¥ I wy gwr gor @, afe o fedt
g dar ¥ ¥ ¥ e § IEW wEw
x @ w W< frgi g dar e §
w AT @

oK ¥ Gy @ e #Y aTe §
gt fewagd o
ey figamar 1 R & e ez & wr
mmmlwm%ﬂm
g mwtie ® wiete ¥ g GrRrd
W s & eresperT W A wfd,
g & 7 § f Wk TRy Rl
w7 fear omd, Y TIHE AT o ATH
ot s T & ® ) AT QY I A
var fear oy f w99 w@ ¥
wiw wdg & forwd ¥ 30 FES AT N
red TaE ® | WK I AT T
g & WAT TR ATHY YT I WA T
Qm’l‘(m@ﬂﬁ"ﬁﬁm
ot W fear AT AR TR WA ST
F vt W fewe oft 7 @ AT WA
g M agd s @ T § el
it 1 frarra g a%aT § WK a6
Wi wirie ¥ areqer A0S & el
¢ & wwwen ¢ fs 9% afgE 7 made
w1 figear 3N qXEE TAT A W A
atyw W deifoafew w3 R o A
Wiz Y ago T fo v § 1
AT WITR RS YE TT W TR W
v Qay w3 1 & wwwe e TR
waf (T STERE W A E
“ﬁt‘wpqmﬂmﬂn\
e e o g8 €7 @ e ko

wore feramits e 2 &Y WY 9%
wor wad Wit wifedy arte el
w1 ¥ s v arow o orT g @

(Amendment) Bl ’};‘

it vk gy wowr fwr o v wwe
99 arlw & ax g wow v K6
et & WY ¥ § oY Suw W ool
&t urs T aTer o Ty wor & wrddy
ot aw €z ¥ fawrs fefare sax
fear ardT | wgEw AT AW AR W
o 9T ¢ fr madie o wida ¥

aTewTE S §1F ¥ wror agg e § 1

Shri Jaganatba Rao (Koraput): Mr.
Speaker, I am in general agreement
with the provisions of the Bill. How-
ever, 1 wish to make a few observa-
tions in respect of this provision. The
effect of clause 2 1s to authorise the
department to re-open cases under sec-
tion 34 up to the year commencing
from the year ending on 31st March,
1941 provided the other conditions are
fulfilled However, 1 feel, new cases
should not be re-opened, but only the
518 cases in which notices have been
issued should be re-opened. In all
fairness and equuty, if notices have
not been issued previously either under
section 34 or under the Income-tax
Investigation Commission Act of 1947,
I feel if by this amendment new cases
are re-opened, it may work hardship.

Shri Jaganaths Rao: On the asscests;
because he might not have kept the
accounts for 18 years, the accounts
might have been destroyed, So, what

i
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Supreme Court, the
has also fallen down

Under section 34 a person who has
been served with a notice 18 not
bound to pay any tax unless the as-
sessment 18 made It may be found on
scrutiny that no mncomg has escaped
assessment. So, the amount that is
now in the hands of the Government
cannot be retaned by the depart-
ment. The settlement having fallen
down, they have no nght to retamn
the money The right to set off arises
only in cases where there 1s a con-
tractual Dhability or obligation or
where the sum 1s an ascertamned sum
Here, no tax 1s due unless the officer
finds that a certain amount 1s due
from a particular person So, how can
you retain 1t till the assessment is
made® The assessee has the nght to
recover the money from the depart-
ment So, I feel that 1t 15 still open

Shrl Jaganaths Rao: It 15 not a con-
wractual oblgatiom Under Article
19(1) (f) of the Constitution & per-
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(Amendment) a7y
Bill

ments under section 34(1) (b) because
a notice has been issued I think it
will be quite proper to treat that
settlement as the bams and proceed,
and whatever amount has been paid,
or whatever security has been depos-
ted, could be treated as a set-off
under this sectton when ultimately
some amount 18 found due, otherwse,
I think 1t 1s open to objection

I would submit m all faumess %
the assessee that when the proceed-
imngs were started, he came forward
and revealed whatever be the
amount that escaped assessment, and
accordingly the settlement was arnv-
ed at, or 1n some cases i1t was pend-
ing, because the Commission mght
have recommended the case for settle-
ment and the Central Government
might not have passed orders, that
should be taken as the basis and pro-
ceeded with, in which case I feel that
would be qute legal because under
the proposed section 48EE it 1s sad
“whether under thizs Act or other-
wise”, that is, 1f there 18 any proceed-
g under section 34 previously, it
will be qute wvahd, “otherwise”
mean under any other Act, that is
the Income-tax Investigation Com-
mussion Act, and that 1s certamnly
quite illegal because the Supreme
Court has struck down that as bewng
unconstitutional Under article 13 also,
any law that Parhament may pass
should not go against Part III of the
Constaitution, 1t will be vood So, I
thunk section 34(1)(b) should be
amended

Section 34(1)(b) gives six months
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and ssk the depariment to give him
time; he will not press for payment.
I think, that way, it would be more
proper to get over the difficulty

My hon friend Shri Ram Krishan
referred to section 54 and smd that
information should be given to Mem-
bers of Parliament I think section
54 12 & very salutary provision in the
Income-tax Act which enjoins on the
officers not to disclose information It
i not in the interests of any assessee,
much less the country, for any person
%0 know the secrets of another

1 understand that the Central
Board of Revenue, in recent years,
have announced the payment of some
reward to persons who give any clue
of tax evasion This practice has been
mn existence, 1 understand, for the
last several years, and I came to
know recently that some persons have
recerved a reward of Rs 40,000 It
leads to blackmail No man 1s safe,
no assessee 1z safe

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
On mere information he will not be
entitled to anything It must lead to
assessment and the assessment must
also be realised

Bhri Jaganatha Rao' But why
should you depend on these people
to give you the clue® Why not you
strengthen your special investigation
department, have more officers, spend
more money on them, instead of pay-
g Rs 40,000 to the private individu-
al” I think 1t 1s not a very salutary
practice

Shri Morarjl Desat* This 15 a spe-
cial pleading

Shri Jaganatha Rao: No I am
speaking generally You have got
the specisl investigation department,
as I see from the Bill Let them be
more vigilant, more strict 1n the dis-
charge of their duties, and let not
any imndividual be allowed to mter-

fere with the accounts of anybody,
No man is safe

Ch. Ranbir Singl: It 1 just pass-
mg on information

Bhri Jaganaths Rao: He can pam
on the information to the department,
but why recognise the services of the
man by a reward? Every citizen has
a duty

Shri Morarji Desal: You perform
your duty

Shri Jaganaths Rao. 1 can very
well appreciate the services of a cit-
zen who giwves nformation, but why
expect & reward from the depart-
ment?

SBhri Morarjli Desal. How many
people perform that duty?

Shri Jaganaths Rao: You mmprove
your special department, and then
certainly you cun find cases for in-
vestigation The very fact that only
516 cases have been there, pendmg
for the last 18 years, I am afraid,
does not speak very well of the de-
partment, or show that result that
was expected from this department
in these years

Except for the objection which I
have about the constitutionality of
clause 3, I am in general agreement
with the provisions of the Bill

Shri Morarn Desal 1 am thankful
to all the hon Members for support-
ing this legislation That being so, I
would not have much to speak about
the merits of the provisions in the
Bill but sevcial relevant points have
been raised in the debate on which I
should like to give my views, so that
if there 15 any musunderstanding:
about something, it 1s removed, and
if any use can be made of these sug-
gestions, I may utilise them

But, before I proceed with these
suggestions, [ should hke to refer to
the cbjection raised as regards the
promulgation of the ordinanse I
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Tax
_ would hot say that the vbjection
raised is not proper, that it cannot be
properly ralsed, but the fact that only

very much averse to the promulga-
tion of ordinances, but ordinances

be removed otherwise. And it was
because of that that it has been pro-
vided in the Constitution that ordi-
mances can be issued. If it is the argu-
ment that this Government does not
at all consider whether ordinances
should be issued or not and is not
eareful about it, it that is the argu-
ment of some hon, Members, I am
afraid they are doing an injustice to
the Government. Whenever an ordi-
nance is issued, it is very carefully
considered as to whether it can be
avoided, and it is only as a last re-
sort that an ordinance is promulga-
ted. In this particular case, it was said
that no action was taken for two
months and then just three weeks
before the House was to meet, the
ordinance was promulgated. But, two
months’ time had to be spent in find-
ing out what we could do to over-
come the difficulty which had arisen
s a result of the decision of the Sup-
reme Court. There were various
courses suggested to us which might
meet the situation, and we did not
want to teke any hasty action,
because the history of the Investi-
gation Commission Act has been a
very peculiar one, as has been point-
ed out by the hon. Member who start-
ed the debate, very thoroughly and
forcefully, and with all the weight he
could command and which is more
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That was enacted in 1947. But after
the Constitution came, it has created
all the difficulties. When the Act was

it was not known then what
wpuld be the Constitution, and what
difficulties would arise as a result of
the Constitution that would come
into effect. It was, therefore, that this
could not be foreseen and afterwards,
ag judicial decisions came in, the Act
had to be amended from time to time
in @ piece-meal way, because of the
history or the Act itself. Therefore,
it is not that Government were not
careful as regards the consideration
of the various points arising out of
the legislation, but it was the pecu-
liar circumstances of the legislation
itself, which were responsible for the
difficulties that arose, and for the
plece-meal amendments that had to
be made. I do not think that that
sort of a difficulty will now arise.

{Amendment)
Bill

It was also pointed out that the
Income-tax Act has become too cum-
brous and too complicated and
reéquires overhauling. It was last done
in 1930. The Law Commission have
considered it also and suggested codi-
fication. This is being very carefully
considered. But I doubt if the Income-
tax Act can be made so very simple
that there will be no complications
arising out of it. The nature of the
taxation is such. It is not only these
people who are complicated, but we
are all very complicated. Human
beings are very complicated, and there
are unknown depths in every human
pbeing. and more so, in the hon. Mem-
vers who are talking about it.

Shri Namnshir Bharucha: Ministers
slso.
Shri Morarjl Desai: 1 have not

e¢xcluded mysell from it. I have said
that we are all complicated. I am a
yuman being. ...

(Ambalapuzha):
Really?

Shri Morarji Desai: ....as much as
all other hon. Members are. There-
fore, how can I be free from it?
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Therefore, I am able to see the
plications. The only difficulty is
the hon. Members who are complain
ing about that are not able to see
complications. They see compli
tions only in others and not in them-
selves. That is my quarrel with them.
1 have no other quarrel.

11

8

In the same line, i1t was suggested
that the return may be made very
simple, and one return may be there.
It I remember rightly, it was pointed
out that Mr. Kaldor had suggested that
this might be done, and, therefore,
also it should be done. Long before
Mr. Kaldor had suggested it, the
Department has been considemng it,
that is, the mumplification of the form,
and having only one form. But itis a
difficult thing; it is not a very easy
thing. It may become more compli-
cated and cumbrous if only one form
is there, and, therefore, it has got to
be very carefully considered, and it is
likely to take some time. We are at
it. I cannot say that we shall be able
to achieve it, but we should try
achieve it, and if we achieve it, then
it must be one which is really smple
and which is not cumbersome or com-
plicated or is more difficult to fill in

the same thing; even within one poli-
tical party, there is distrust betwem
members and members.

Shri Tyagl: Very much so.

Shri Morarji Desai: That is our
difficulty, but somehow we have got ts
overcome this difficulty, but we can-
not overcome these difficulties wvery
quickly. It will take perhaps a gene-
ration or more {0 overcome these
things. Yet, it has been the endeavour
of this Government to see that a feel-
mg of trust 15 created, and I have no
doubt in my mind that Government
have got to make a beginning in this
matter rather quuckly It is precisely
for this purpose that this committee
has been appomnted. 1 have great
hopes on this committee, because it is
presided over by a chairman who is
very conscious of it, and who wants
to do i1t. Therefore, 1 hope we shall
have some very useful result coming
out of this committee.
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s not that Government would be
averse to considering it, if necessary.
But I would plead that in such mat-
ters we ought not to make suggestions
very lightly, without realizsing the
gravity of the implications that might
follow from the amendments that may
be made. This is all that I have got to
point out in this connection

Shri Bimal Ghose (Barrackpore)
What respect 13 being shown to the
judiciary? After the judgments, these
Acts are bemng amended

Shri Morarjl Desal: It 15 not dis-
respect to the judiciary. I a flaw is
sought to be removed, it has got to be
done

Shri Bimal Ghose: That was what 1
said. We should amend the Constitu-
tion

8hri Tyagi: The judiciary has point-
ed out the defects in the provisions,
and they are being amended now

Shri Morarji Desai: Amendment by
itself 13 not dusrespect to the judiciary
But to consider that the judiciary 1s
coming in the way of the efficient
dealing with things 1s not a happy
thing. That 15 all that I am saymng
As 1 said, if it 19 necessary to amend
something, 1t may be amended That
does not mean any disrespect ‘o the
Judiciary, but we should not at any
time harbour the feeling m our mund
that the judiciary 1s making things

several times that the effective arrears
are not Rs. 280 crores. Therefore, we
should not take the figure as it is at its
face wvalue and try to make our
deductions from that OQut of Rs 280
crores, the effective arrears are not
more than Rs. 150 crores as om
1-7-1858. But, it 18 diffcult to sepa-
rate these Rs 130 crores very quik-
Iy. and we do not want to ‘ake a
chance in this matter so that some
arrear which may be recovered may
go out. As a matter of fact, my hon.
friends themselves will be holding me
to task if any defect takes place i
that and somebody escapes I do not
want to lay myself open to that charge
that I was careless i1n the matter of
recoveries of money.

Bhri Tyagi: Is there any proposal to
write off the meffective arrears now,
since these have been pending for a
long time?

Shri Morarjl Desai: That 1s being
considered every day But we have
got to be very careful to see that no
arrear which can be recovered is
written off in the process of wnting
off neffechve arrears Therefore, we
have got to consider this point and
we are considering it But, n the
present days when charges are easily
levelled at the Admmnistration and the
Minusters (Interruption ) it is difficult
for anybody to take the consequence
of an act which may not be wvery
carefully thought out and which can
be shown to have been not very care-
fully thought out

Bhri Tyagi: No charges are possible
against you

Shri Morarfi Desal: I am not the
only person concerned

But we have been taking action alse
by resorting to the Insolvency Act and
all other methods in order to recover
the arrears. The arrears are recover-
ed as land revenue through the States
and, therefore, it is only that machs-
nery which comes into effect. To set
up a separate machinery will not be
very advisable. But, all these matters
are also uynder consideration and we



able to find out the remedy.

My hon. friend who was so forceful
raised the question of section 34 being
misused in the State of Kerala. A
complaint was received from the hon.
Member himself. And that complaint
was investigated and it was found that
in that particular case, there were
ample grounds for initiating action
under section 34, and that the state-
ment that under section 34 notice was
issued at the instance of a money-
lender was thoroughly incorrect. 1
hope, Sir, that such incorrect informa-
tion will not be utilised in order to
make charges against the Administra-
tion, in helping wrongdoers. The
Government machinery will not help
such people....

Shri Easwara Iyer (Trivandrum): I
did not make any complaint regarding
the misuse of this section. 1 have
noticed in a casc filed in the High
Court of Kerala in which this matter
has arisen, the Income-tax Depart-
ment cntered their appearance and
admitied that all proceedings had been
dropped as against a particular indi-
vidual. So, it is not the casc that 1
have made the complaint. T was not
giving incorrect information.

Shri Merarji Desai: 1 would only
refer the hon. Member to what he has
put in writing so that he may refer to
it and ascertain whether he has not
made & complaint of it

(Amendment) Bl 2746

Shri Esswara Iyer: I did not make
& complaint.

posed section 48EE that |
provide for pending suits. If my
friend had seen an amendment which
i# proposed to be moved by me, he
will have secn that this is provided
for. Therefore, that lacuna does not
rémain.

He also said that extra staff is not

as the notices are issued, come forward
and say that they accept the settle-
ments. Nothing further need be done
We do not want to harass anybody;
we shall certainly take these settle-
ments and if they do not accept and
they say that the whole thing should
pe examined, because that is the law
and one could take advantage of the
new procedure, then, T cannot zay that
I will not give them that advantage
of the new procedure. In that case,
all the staff is required. But, if all
these people come forward and say
that they accept the settlements then
there is no question of having more
staff. Then, the staff will be dispensed
with. We do not want to have the
Juxury of a staffi and spend money
ynnecessarily. But, this staff will be
necessary, at any rate, in the begin-
ning to see that all these questions are
attended to.

In this connection, my hon. friend
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Shri Jaganstha Rae: 1 was only
pointing out the posaibility

Gyl Morarfi Pemi: But, somstimes,
# b better, in public interest that
things are not pointed out.

Shri Bimal Ghose: If you do not do
that there are lawyers outside who
will point it out

Shoi Morarili Desal: It should be left
o them

Shri Tyagh: They give wmdvice on
recelving fees

objection to the law as it is being put
before this hon House now

under the heading ‘C—Incidental
Expenditure’ a sum of Rs 160,000
How s this to be justified when you

of cases of the past 1 agree that
there should be a finality; not that
there should not be a finahity But all

Irige
Egg ;
it
Iy
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appointment afterwards without the
permission of the Government and we
are thinking of extending that rule to
all these s0 that they could not prac-
tise without the permission of the
Government. This is a problem of
which the Government is seized and
as we are all aware we are trying to
see that no wrong advantage is taken
of the opportunities available to these
gentlemen. But may I say in this
eonnection that all the income-tax
efficers are not dishonest and a large
majority of them are honest and the
larpe masinriiy af the incame-tay near-
titioners do not also do misdeeds and
as far as possible, they are only taking
advantage of the law and that ought
not to be grudged by anybody if
ydvantage 15 taken of the law. Then
the fault will be of this House and not
of those who take advantage of that
Therefore, we have got fo be very
sareful in this matter. ’

Shri D. C. Sharma (Gurdaspur): Is
permission ever withheld?

Shri Morarji Desal: It is st:ill being
eonsidered; that rule is not yet made.
It was also pointed out that income-
fax commissioners utilise the cars of
assessees and other people Circulars
have been issued, not now but even
5-8 years ago, that they should not do
#0. They are not supposed f{o use the
ears of businessmen or the assessces,
they can use only thewr own cars or
the cars of their friends and they
should not also accept perties in gcne-
ral from these people They can accept
parties only from established associa-
tions. But I would not encourage
even that We are trying to see that
these things are not done. But if it
i# found that some people are acting
eontrary, I shall be grateful to the
hon. Members if such instances are
pointed out to the Government so that
proper action can be taken against
sueh defaulting officers.

Shri Essways Iyer: There are
wnpteen insiances.

2% enemies?

8hri Morarji Desai: They are all
fifends but they must not utilise their
Cars. When I say friends, I mean
friends who are not asseisees or are
not within their jurisdiction., That is
all that I meant. So, the Government
Wuld not want that the Administre-
tion should come info any difMculties
on aecount of -uch wrong behaviour
on the part of some stray officers....

Bhri  Bimal Ghose: and also
Ministers

Bhri Morarji Desal: Ministers do not
C0me m the category of Government
Setvants If hon. Members can do so,
Ministers also can do so . (Interrup-
tions,) ‘They are in the category of
hon. Members; they arc their repre-
Sthiatives and their agents and, there-
fore, Ministers are in no other
Category cxcept that of the hon Mem-

of the House There cannot be
any other category for the Minister.
That is all that I have to say.

Mr. Speaker: The question is:

“That the Bill further to amend
the Indian Income-tax Act, 1922,
be taken into consideration.”

The motion was aJopted,

Mr. Speaker: There are no amshd-
Ments {o clause 2. The question is:

“That clause 2 stand part of the
_Bill.”

The motion was adopted.
Clause 1 was added to the BiRk. .
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My, Speaker: There is one amend-
mant to clause No. 3.

Amendment made:

Page 2, lines 16 and 17—
for “shall Le for the refund of
any such sum of money or the

, return of any such security”

+  substitute “for the refund of
any such money or of the retum
of any such security shall lie or
be allowed to continue®

[Shri Morarji Desai)

' Mr, Speaker: Clause 3A is out of
eirder as it is beyond the scope of the
Bill. The question is:

: “That clause 3, as amended,
siand part of the BJl"

The motion was adopted.
Claure 3, as amended, was added to
the Bill.

Clauses 4, 5 and 1, Enacting Formula
and the Title were added to the Bill.

Shri Morarjl Desai: Sir, I beg 0
move:

“That the Bill, as amended, be
passed.”
Mr. Bpeaker: The question is.

“That the Bill, as amended, be
passed.”

The motion was adopted

1408 hew.
PARLIAMENT (PREVENTION OF
DISQUALIFICATION)  BILL

The Depaty Minister of Law (Shri
Hajarnavis): Sir, I beg to move:

(Prevention of 23758
Disgualification) Bill
liament, be taken into considera-
#on:

‘Clawse 3

(1) That at page 2, line 21, the
words “which is an advisory
body” be deleted.

(2) That at page 2, Lnes 37-38,
the words “director or mem-
ber” be deleted

(3) That at page 3, line 9, for
the words “clauses (h) and
(i)" the words “this section”
be substituted’ "

1400 hrs,
[M=. Derury-Sezaxer in the Chair]

The House will recall that after we
considered and passed this Bill, it
went to Rajya Sabha and in the Rajya
Sabha, three amendments have been
made. Out of these one is merely
verbal One is substantial and the
other 13 merely carrymng out the prin-
cipal of the clause Clause 3(f) reads
as follows

“the office of Chairman, mem-
ber of the syndicate, srnate, exe-
cutive committee, council or court
of universi‘y or any other body
which is an advisoiy body con-
nected with the umiversity

The Rajya Sabha has amended clause
(f) so as to exclude the expression
“which Is an adwvizory body” which
governs any other body m clause (f).
The object of that amendment is that
having allowed a Member of Parlis-
ment to occupy the office of chairman
or to be a member of the syndicate
or senate or the executive committce,
there is no reason why such a member
should be excluded from any other
body ‘The general principle which
was applied to the exclus.on of Mem-
bers of Parliament from various bodies
was that if a body or an authority
exercises executive lunctions, then, it
should come under the ban. If it was
merely advisory, then the ban should
not be imposed. Here, you will see
that so far as the umwersity is con-
serned, we have removed from dis-
gualification membership of syndicate,
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senate or executive commitiee. As
Members of the House are aware,
the executive authority of a univer-
gity is concentrated in the syndicate,
the senate or the executive committee
or the executive council. Therefore,
having allowed Members of Parlia-
ment to be members of syndicate,
senate or executive committee or exe-
cutive council, there was no reason
why the other bodies which do not
have so much power should come
under the ban.

Ef

It appears to be a case where, having
swallowed & camel, one is strainiag ¢
a gnat. Then, other complicated ques-
tions are likely to anse, namely, whe-
ther a body of which we are consider-
ing the membership, is or is not an
sdvisory body. It is a difficult ques-
tion to determine in each case. If it
was necessary to decide, it would be
decided, but usually, it becomes diffi-
cult to separate mere advisory funec-
tions from executive functions. There-
fore, the Rajya Sabha has excluded
these words, “which is an advisory
body”

Then, 1 will come to the third
amendment. The third amendment is

FEBRUARY 34, 1900 (Presension of Dis- 3944

qualificetion) BiR

called, provided the fumctions e
thoge of the chairman or secretary.

As regards clause (i), the authori-

ments. I beg the House to take them
into consideration.

d‘r. Deputy-Speaker: Motion mov-

‘That the following amend-
Ments made hy Rajya Sabha in
the Bill to declare that certain
Offices of profit under the Govw-
ernment shall not disqualify the
bolders thereof for being chosen
a5, or for being, Members of Par-
uli::lmt.behkeninhm

“Clause 3

(1) That at page 1, line 31, the
words “which is an advisory
body” be d=leted

(2) That at page 2, lines 37-38

(3) That at page 3, line 8, for
the words “clauses (h) and
{i)” the words “thiy sectim”®
be substituted”.’

Bhrt Mahaaty (Dbenkanal): 1 wemt
o wpmk.
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Shri Hajarnavis: Before any hon
Member begins to speak, I would like
to inform you, Sir, that theie are two
other verbal amendments which I
intend to move 1n this House—chang-
ing “1958" to “1959" At what stage
shall I be permitted to move them? I
seek your guwidance

Mr. Deputy-Speaker After the
motion for considcration 15  pacced,
they can be moved Does Pundit
Thakur Das Bhargava want to speuk?

Pandit Thaknr Das Bhargava
(Hissar) This moton 1 think, 1s for
consideration of tne Bill as well as
about the agreement of this House
with the amendmnts madc by the
Rajya Sabha But <o far as the
amendments are tonctaed I want to
oppose certain aru ndmont,

Mr Deputy-Speaker The Bill has
come only for consideration of the
amendments

Pandat Thakur Das Bhargava.
There 15 no separatc amendment, as
such There 1v only one amendment
and that al-o, to agree with the
Rajya Sabha's amendment

Mr. Deputy-Speaker. That would
be a second motion after this has
been adopted, after we have adopted
that the amendments made by the
Rajya Sabha be considered m this
House

Pandit Thakur Das Bhargava*
Then, I would like to speak at both
the stages

Shri Mahanty Mr Deputy-
Speaker, Sir, unfortunately, this Bill,
the Parliament (Prevention of Dis-
qualification) Bill, was born under
inauspicious stars The musfortune
wWag not of the Bill or of those who
had sponsored 1t, but the musfortune
was of the punity of the Parliament
itself It 15 worthwhile to recall the
genesis of it In the original Bill, the
chairman, the director or members, of
all statutory or non-statutory bodies
were exempted from attracting dis-
qualificgtion ynder article 102 of the

350 (Ai) LSD--7

(Prevention of 2756
Disqualification) Bill
Constitution, provided they draw no
remuneration other than compensa-
tory allowance We even objected to
this, because the one strand of super-
stition that has been runming through
all the arguments on the Government
side 1s that the only determinant would
be the quantum of allowance drawn
It a director, a member or any other
office-bearer of a corporation draws
a salary or a remuneration not
excceding Rs 21, then of course he
does not attract any disqualification
I believe 1n all the arguments which
have been advanced from the Gov-
ernment side, the one strand that
runs 15, the determmnant 1s the
quantum of allowance or remunera-
tion that 1s drawn But there are
offices 1n England which do not exist,
there arc offices which neither exst
nor any salaly or allowance 18
attached to those offices For instance,
the office of steward of the manor of
Chiltern Hundreds or the manor of
Northstead does not exist These
offices exist merely in  1magination
In view of the fact that the British
law docs not make any provision for
the re-ignation of a Member from the
House whene¢ver any Member wishes
to do so, he has to meicly apply for
these  offices which 1mmediately
attracts dicqualification Even though
in England such  offices cxist, no
allowance 1s attached to them at all
But  sull, the disqualification 18
attracted Therefore, since m this
countiy we t1ely so much on the
British convention,—as was evident
the other day when the question of
privileges came up before this
House —I thought that such deter-
minants would also be eschewed But
even then, the original Bill had made
this provision and in the Jomnt Com-
muttee, in spite of our best efforts, we
failed to mutigate the evils of these
provisions The Jomnt Committee
deliberated over this matter at very
great length, but cven then they had
to appoint a sub-committee to go mto
thus matter in greater detal  The
sub-committee after days and weeks
of labour prepared two Schedules—
Schedule I and Schedule II In Sche-
dule I, the office of chairman, director
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or member as specified in Schedule I,
whether they draw any remunerative
allowance or not, were to attract the
disqualification in article 102 of the
Constitution In Schedule II only the
chairman, secretary or member of the
standing commttee or the executive
committee were to attract the dis-
quahification But, Sir, 1n this House
itself an amendment from the Com-
munist benches was sponsored to
exempt the members of execulive
committees and standing committees
of the corporations, which was readily
accepted by the Government For
once, the Communists and the Con
gress Party umited on a common issue
to exempt the members of the execu-
tive committees of statutory or non-
statutory bodies, for what reasons,
Sir I do not know But we fclt very
unhappy over 1t, because those of us
who had considered this matter from
the point of view of purity of Parlia-
ment felt very much distressed

Sir, we have promoted hundred and
one statutory and mnon-statutory
bodies If the 500 Members of this
House—of course, 100 Mcmbers have
to be left m the wilderness of opposi-
tion but sull there will be 400 Mem-
bers left—if each of them—I am
spralung hypothetically—is provided
for m one or the othcr of the corpora-
tions in one o1 the other capacity, you
will find that there will be practically
no free and frank debate over the
public sector there will be no
scrutinv of the public sector and no
criticism can be voiced on the publie
sector A lobbv in time will develop
which will try to cover up all acts of
omissions and commissions 1 the
public sector and practically there
will be no safeguard agamst it

Moreover, another aspect of it 1s
this It 1s not, as I have said earler,
the guantum of allowance or com-
pensation that 1s important  The
matter of moment here is to consider
the power of confermng patronage
that these office-holders wall derive
and the obligation to the authority

FEBRUARY 24, 1050

(Prevention of Dis~ 2758
qualification) Bill

which invested them into such autho-
rity, will vitiate the punity of Parha-
ment This fact will not be disputed
that 1f a Member—for instance,
accepts an office under the corpora-
tions Lsted i Schedule I, on the
Board of Directors of Hindustan Steel,
Hindustan Machine Tools, State
Trading Corporation of India, or
Sindri Fertilisers etc—let hum not be
the Chairman—you can well imagmne
what potential amount of patronage
he can wield, how he can vitiate the
very proceedings of free and fair
clections Do you want that this
Parliament should be stuffed with
people who have got their own
mnterests vested in the Government.
A time may amse when this Parla-
ment will be infested with persons
who will have very little of freedom
of conscience left I do not impute
thereby that any Member of Parha-
ment who holds any such office will
try to divest mmself of his own
conscience or best judgment for the
benefit that he derives from holding
an office But we are not considering
exceptional cases We are considering
the majonity of the cases and human
nature being what 1t 1s, we have got
every reason why we must oppose
this kind of amendments

But Su m spitc of all the opposi-
tion that was put forward by no less
a4 pcr on thon our estecmed colleague
Pandit Thakur Das Bhargava who
had gone into this question with great
pamn and patience, Government
thought 1t fit even to exclude Mem-
b rs a~ onginally was provided for in
clause (h) (n) of the original Bill
Now we find that m Ra)ya Sabha they
have gone still further and the
holdicrs of the office of directors or
members of statutory or non-statut-
ory bodies specified in Schedule I of
the Bill even, have also been com-
pletely exempted Its effect will be
that the directors or members of all
statutory or non-statutory corpora-
tions, beginning from Hindustan Steel
up to Hindustan Shipyard will now
jolly well enter this Parhiament What
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will be its effect, I cannot say. I do
not find those gentlemen here today,
but nothing will stop them from
corming here tomorrow, and in that
event my only apprehension 1s that
the purity of Parliament will be a
matter of the past, it will be a matter
of archaeological importance, it will
have no reality in the prevailing
circumstances.

Then, Sir, when we come to clause
(1), we find we are greatly disturbed
over it We have ourselves seen how
the universitzés have been converted
into arenas for Matadors and Bull-
fighters The Banaras University is
a classical example. Now, the main
charges of Government were that the
members of the council, court, execu-
tive commuttee and other bodies of
the Banaras University were
motivated by political considerations
and the whole university was con-
verted into a cesspool of manipula-
tions. We are now again going to
throw open the doors for “teacher-
politicians” so that persons connected
with these bodies can indulge in
direct political manipulations, Sir,
my simple question will be, why then
exclude the poor Vice-Chancellor? 1
do not understand what crime the poor
Vice-Chancellor has committed so as
not to come to this Parliament.

Practically, Sir, if one goes through
this Bill, one will find that the Gov-
ernment were caught up mm a blind
alley of logical fallacy They had not
made up their mind ‘They were
hesitant They had to accept various
amendments under the impact of
circumstances, and now they have
come back to the omginal provision
50 that there can be no disqualifica-
tion for anybody. The best thing for
the hon. Minister to do under the
circumstances will be to come to this
House with a proposal to amend the
Constitution by deleting article 102 of
the Constitution so that there will be
no office of profit, and anybody who
carries the votes of the electorate will
be free to come, After all, we have
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provided here wvillage revenue offices,
home guards and others, goodness
knows what not. and now from the
scheme of things we find that only
the Vice-Chancellors and a few other
persons are being debarred from
seeking election to Parliament or
continuing as a Member of Parla-
ment

Therefore, 1 do not sece much merit
in this Amendment I know what
will be the result of my appeal, but I
consider it as a matter of public duty
to oppose this amendment, and I
hope —of course, I can't believe that
the Government will withdraw their
amendments—that Government will
bear 1n mind at least the consequences
which are going to flow from the
acceptance of these amendments.
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Shri Vasudevan Nalr (Thiruvella):
Mr. Deputy-Speaker, Sir, I would be
very brief, because we had in this
very House a prolonged discussion on
thizs very Bill. At the very outset, I

(Prevention of
Disqualification) Bill
would make it clear to my {friend,
Shri Mihanty, that I cannot agree
with his views on this subject. He
said that last time our group proposed
certain amendments which were
readily accepted by the Government.
He is not perfectly right in making
that statement. Really the Govern-
ment did not readily accept our
amendment There is a very long
story behind 1t

From the very beginning, the Gov-
ernment was confused in jts thinking
as far as this piece of legislation is
concerned That may be the reason
why 1n the Select Committee itself,
the Government representative could
not take up a strong position or a
well-defilned position as far as many
of the important provisions in this
Bill were concerned. Really, when
the Bill came out of the Select Com-
mittee, it had many contradictions, I
should say that in this House our
group took up a certain position from
the very beginning which, I eclaim,
was consistent; even today, we stick
to that position Our view from the
very beginning has been and 1s even
today that we should not preclude
Members of Parliament from the very
important corporations and other
autonomous bodies that we have bult
up during the last so many years and

which we are going to build up in
future

In the Lok Sabha, after a lot of
discussion, we came to the conclusion
that in Schedule II, Members of Par-
hament will be excluded only from
the past of Chairman of the executive
commititees and standing committec-.
We did not make any change so far
as Schedule I was concerned There
again, we had our amendment, the
very same amendment which was
accepted by the Rajya Sabha, that
Members of Parliament should at
least be allowed to be directors or
ordinary members of statutory or
non-statutory bodies specified in Part
I of the Schedule. But at that time,
the Government did not ~hoose to
accept our amendment, | am glad
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that at least in the Rajya Sabha this

amendment was accepted by the
Government, and now it 1s before us.

My hon, friend, Shri Mahanty, said
that he does not know the reason
behind this line up, the so-called line-
up between our group and the ruling
party on this 1ssue. I should say that
the difference 1s that of the approach
to the very problem. It is true that
there 15 a fundamental difference of
approach, as far as this question is
concerned I will qualify the approach
of my hon. friends like Shri Mahanty
as a puritan and subjective approach.
He looks at this problem, divorced
from the realities that exist in  this
counry, alvorcead' ifum e momren-
tous changes and developments that
are taking place in this country,
divorced from the very decisions
which we ourselves have taken and
divorced from the great task  that
lies before us. He looks at the pro-
blem in an entirely subjective and
puritan manner, just looking at 1t
from the point of view of the punty
of the Members of Parhament I am
trying to understand his sentiments,
his arguments.

1 am conscious of the fact that one
of the most prominent members of
this House like Pandit Thakur Das
Bhargava was taking a very consis-
tent position from the very beginning
of course, contrary to ours I was
just trying to appreciate and under-
stand tho arguments of Shr Mohanty
1 am sure that evéry section of thic
House, cvery member of this House,
always bestows very much attention
to his arguments. I am sorry, 1
could not agree with his arguments

The question of purity of Members
of Parliament should, of course, be
discussed at length and every member
of this House is interested in the
question. But when one argues that
if a Member is allowed to occupy a
position in the directorate or
managing committee or standing com-
mittee of a corporation, then and then
alone is there a chance of the Member
becoming corrupt, I cannot appreciate
that argument. I will argue that

being a Member of Parliament itself
\s enough to corrupt a Member if he
s going to be like that. It depends
on several factors. Using this very
fembership of Parliament a Member
tan do a lot of things. If a Member
ls 50 weak or so bad, I should say, as
to take to corruption, then he need
hot be a member of any of these cor-
borations. The very membership of
this House is more than enough. So,
it depends on other factors.

I believe that generally speaking
the Members of Parliament are the
kervants of the people who are
jctuated by certain social impulses. I
beleve that most of the Members of
barhament arc public figures who
fiad been in the public field for a long
time in one sector or another and
they are here because of their service
to the electorate or to the country at
large They are here because the
Fcople who have elected them have
Certain confidence in them; thcy are
Here to serve this country.

1 do uot deny that Members will go
8stray and that there will be cases of
Feople using their positions for their
Selfish purposes, for the benefits of
their relatives or anything like that.
But we have to bestow confidence in
the behaviour, character and conduct
9f public figurc,, Members of legisla-
tures and then only can wy proceed
With the task that '« before us

Now the functions that a member
Ferforms m such  bodies, such cor-
PRorations, thcy are very important
functions of a Member of Parliament.
A5 I tried to make out last time, we
8rc not here to talk and talk alone.
By talking and expressing our views
Gn the Bills that come before this
House we cannot discharge our
Quties There is no mesning in
Comparing our situation with that of
the situation in the United Kingdom,

ause we have taken on hand a
different course of development. We
have spent a lot of money on wvery
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that our path is going to be a socialist
path, and we have constituted very
important bodies which will definite-
ly play a very wital role in the deve-
lopment of thus sociahist path If
Members of Parhament are just con-
tent with talkung and talking alone
and they are not prepared to take
up responsibility in  the field of
implementation, then I think we are
not dowmg jJustice to the very
electorate, to the very people who
have sent us here Let us not try to
get out of those responsibilities by
thinking that the moment one Mem-
ber gets into a corporation he wil
become corrupt, he will always try to
bestow benefits on his relations and
that his purity will immediately be
destroyed

I do not take such a defeatist atti-
fude I have more faith in the Mem-
bers of this House, not only in  the
Membcers of this House but in the
people at large There are cases of
corruption But when there are such
cases of corruption we are bold
enough to come out with a strong hand
against those who work agawnst the
interests of the people Now suppose
our csteemed member, Pandit Thakur
Das Bhargava i1s a member of a cor-
poration I can never imagmne that
by simply becoming a member of a
corporation or some such body he
will cease fighting the Treasurv
Benches, he will cease expressing his
independent and firm views on  the
many important subjects that come
up before us

Mr Deputy-Speaker. He doc. not
think lLike that

Bhri Vasudevan Nair Well 1
cannot help it We have had occa-
sions when perhaps more than the
Members opposite, certain  Members
of the ruling party have cnticised the
Government policies On almost all
alternate days or even on all days we
are witness to such occasions, So,
we should not try to hide ourselves
under this ples.

(Preventwon of
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That 15 my argument. I do not
want to elaborate all the arguments
that I advanced and that other hon.
Members of my group advanced last
time when this Bill was being discus-
sed 1n this House Now, I really
congratulate the hon Muwmster for
accepting this very wise amendment
that the Members of the Rajya Sabha,
who are naturally supposed to be
wiser than the hon Members of the
Lok Sabha—they are older and
wiser

Mr. Deputy-Speaker. He should
not disciedit all the hon Members of
this House He could be humble
enough to say about himself but not
about others

Shri Tangamani (Madurai) This
House 15 wise, they are wiser

Shn Vasudevan Nair: The Mem-
bers of Rajya Sabha are considered
to be older people They are elders
In that sen<e, I was saymng and not
m any other sense It 1s not that we
are not wise enough They are
elders

So, 1 congratulate the hon Mumus-
ter for accepung this very wise
amendment and 1 hope the House will
okay that

Shr1 D C. Sharma (Gudaspur)
Mr Deputy-Speaker, Sir, we are
again, after so many months, there
from where we had started and, I am
afraid, this 1s due to the fact that we
have not been able to evolve any
adequate and swtable formula so far
as the prevention of disqualification
of Members of Parhhament 15 concern-
ed We arc only dealing with this
problem in a half-hearied fashion
We aie not dealing with it as circum-
spectly as we should That s  the
reason why we have first a Bill, then
we have a Select Commattee, then we
have a sub-commuttec of that Select
Committee, then we pass this  Bill,
then we send this Bill to Rajya Sabha
and then agan thus Bill comes back
to us The whole baus of this Bill
1s not well thought out and 15 not
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carefully thought out This Bill 18
not as well planned as it should be
and, 1 would submut very respectfully,
our energies have not been directed
m those constructive channels n
which they should have been directed

What do I find today® I find that a
discussion 1s going on today as to
what an 1deal Member of Parhament
should be, what a Member of Parlia-
ment should not be and also what a
Member of Parliament can be The
hon Member, who spoke before me,
gave an idealistic picture of a Mem-
ber of Parhament He should have
no other occupation, he should have
no other business to deal with, he
should be a whole~timer—I think by
whole-timer he meant saying that he
should divest humself of all responsi-
bilities and devote himself whole-
heartedly to this work I agree with
him 1 believe this 15 the picture of
a Member of Parhament towards
which we will have to approximate
as time rolls on A day will come
when a Member of Parhament wnll
be a kind of political sanyas A
sanyas 15 supposed to have given up
all his attachments and ties with the
world and 1s supposed to have one
thing only in view, that 1s, service to
the world (Interruption)

Mr Deputy-Speaker: Order, order
The hon Member talked only of
doctors and lawyers, that 1s, that they
should be sanyamis and not about
professors

Shri D C. Bharma: 1 think a Mem-
ber of Parliament, according to his
view, will have to be a kind of =
sanyan who has given up every other
activity and 18 concentrating whole-
heartedly on his pohtical work in the
Parhament and outside the Parla-
ment he will also be dealing with those
things which concern im as a Mem-
ber. That 1s what I was saying But
I think it will take a very long time
before we can be able to put into
practice the great vision that the hon
Member has given

) Bin

At the same time it has been sald
as to what a Member of Parbhament
can be For instance, if a Member of
Parhiament becomes the member of an
autonomous corparation, u statutory
corporation or a non-statutory corpo-
ration, he 1» lhable to abuse his priva-
lege He may dole out patronage He
may do things which may not be in
conformity with the high ideals of
purity to which he 1s dedicating him-
self This also had been urged Butl
would say that this does not put =
very fine point on the obligations and
the duties which the Members of
Parliament perform Purty 15 after
all a question of value Along with
this question of value there is also,
what should be called, the public
opinion—the wigilance of the public,
the scrutiny of the people round about
a Member or somebody else I belreve
that from that pont of view a Mem-
ber of Parliament 1s the most happily
aituated person Or if you want to
put it 1n a different way, he 1s the
most unhappily situated person A
Member of Parliament 1s under the
actine and direct gaze of at least seven
lakh persons whom he represents pro-
vided he 1= returned from a single
member  constituency If he 1s
returned from a double member con-
stituency, I think, he 13 open to the
gerutiny of people double that number
Therefore I think that a person whose
actions are watched, whose words are
watched, whose movements are
watched by such a large number of
persons apart from other motives,
cannot but practise punty and cannot
but follow that line of conduct which
will not be hable to misinterpretation
and misunderstanding

1 believe there are so many powers
in our hands and there are so many
safety valves in our hands to see to
it that if a Member of Parliament is
made a member of some autonomous
body, lke the Hindustan Bteel to
which a reference was made, he func-
tions properly I have no doubt about
it that if any Member of Parliament
is made a member of a statutory body
like that todny, he will funttion very
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honourably. He will mcquit himself
very honourably. After all, there 18
the unconscious drive behuind every
Member of Parliament to act properly
and nobly. Therefore I think that this
argument about the misuse of privi-
leges 1s not wholly valid

15 hrs.

Again, 1t has been said that we have
s0 many functions to peiform here
To tell you the plain truth, I would
say that we should have that type of
parhamentary  democracy  which
George Bernard Shaw had m wview. If
we have that, I think most of the
eriticism that has been levelled and
these amendments would disappear
If I remember right, he had in his
mind three types of parhamentary
democracy. There should be a Parha-
ment which legislates, passes Bills and
does things of that kind There should
be a legislative function of Parliament
and for that there should be one set
of persons Now, our Parhament has
also to discharge economic functions
as was put so ably by my hon friend
over there We have embarked on a
big programme of development and
that programme involves economic
considerations and other considerations
also For that purpose, you can have
a different Parliament, a Parhament
of those persons who are interested m
planning, who are interested in deve-
lopmental programmeces, who are able
to scrutinise these things much more
adequately than we can do ‘Then,
there can be a third type of Parla-
ment, a Parhament which looks after
and looks into the domngs of what I
call our Administrative services. As
you know, our Administrative services
have grown very much during the
last 10 or 12 years. There should be
three types of Parliamentary institu-
tions to look after the manifold
interests which democracy has in
view. I would welcome the day when,
instead of one Parliament to deal
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others may feel happy in a body
which 15 subjecting the admunistrative
machinery of our countiry to criticism
or to some kind of serutiny. But, as
things stand at present, we have one
omnibus Parliament and this omnibus
Parhiament has to deal with omnibus
duties, und has to do all sorts of things
to all sorts of men It has to cater
to the many needs of the admimstra-
tion and the people Therefore, 1
would say, as long as we do not have
that kind of thing, we must feel that
we have to dischaige all these func-
tions, legislative, administrative and
developmental and that we should do
them to the best of our ability and to
the best of our knowledge. Therefore,
if some persons interested m develop-
mental work are to be eligible for
election to Parliament, we should not
grudge that Because, we should
know that that work also is some-
thing which concerns us vitally.

Again, I would say that in this Bill
one distinction has been made and
that distinction 15 very fine. It was
said, why do you debar Vice-Chancel-
lors from seeking election to Parha-
ment when you are not debarring
members of the Syndicate and Adwvi-
sory bodies from domng so There 1s
onc difference and 1t 1s this. An
exccutive office 1s one thing. An office
which involves consultation is another
thing An executive office needs
whole t:me attention and whole time
care But, the work of consultation
can be fitful: it need not be permanent
Therefore, we debar Vice-Chancellors
from seeking election to Parliament
because they are executive officers and
they have to keep an eye on the Uni-
versity so far as the hour to hour or
day to day functions are concerned
When we come to Members of certain
executive bodies or Advisory bodies,
as the hon. Minister put it, they are
there not for all time to come. But,
they are there to take part in those
deliberations which are not of a per-
manent kind. Therefore, the consul-
tative functions in these amendments
have been divided from the executive
functions. This rule has to be follow-
ed in the case of autonomous bodies.
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There a Member goes to offer his
advice, or offer suggestion He does
not go there to admunister the Cor-
poration, statutory or non-statutory,
from hour to hour

Again a very wholesome provision
has been made An hon frrend said
that this provition about allowances
was not as adequate as it should be
I belhieve that the overmding consider-
ation that the allowance of a member
of these bodies should not be more
than the allowance of a Member of
Parhament 1s the most wholesome
provision It i1s because a person who
goes to a Corporation as a Member
does not turn 1t into an allowance
earning orgamsation, does not turn it
into a profit earning organisation He
does not get there anything extra so
far as money 1s concerned He does
not get there anvthmg extra so far as
emoluments are concerned He does
not get anything extra so far as othei
things are concerned Things being
equal so far as Members of Parla-
ment are concerned and so far as
membership of these bodies 1s con-
cerned, I think there will not be a big
«drive for getting into those bodies

At the same time, 1 would submit
very respectfully that it has been said
that the newspapers of the world are
the eyes and ears of mankind They
are the eyes and ears of mankind
‘There 1s no doubt about that I would
say that Members of Parhament are
the eyes, and.ears and arms of the
nation They have also the conscience
of the nation Therefore I would sub-
mit that it 1s the duty of a Member of
Parliament to see how things are hap-
pening 1n the country, how legislation
18 being implemented m the country
how Corporations are functioning m
the country I tell you that it 1s much
better for lum to be assoclated with
these things, so that he gets an inside
view of them,—very often, he 1s not
getting an fintimate knowledge of
them-—than to stand outsmide and listen
to gossip mnd other things and think
that things are going not too well
with these corporations It is much
better that we are assoclated with
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these things than that we stand apart
from these things. This association
will be conducive to the effective
functioning of Parliamentary demo-
cracy The hon Minster sud, we
have swallowed a camel but we are
straining at a gnat 1 do not know
what he meant by that But, I think
that the amendments which the Rajya
Sabha has sent up for reconsideration
are very very valuable amendments
and that they will make the function-
ing of Parhamentary democracy much
more effective They will not make
the functioning of Parlhamentary
democracy 1n any way ineffective

Mr Deputy-Speaker: Pandit Thakur
Das Bhargava, he may speak sitting

Pandit Thakur Das Bhargava. I am
viry grateful to you Sir for the
amenity offered to me

It 15 most unfortunate that this
amendment should havc come in the
manner 1n which it has come to this
House This House debated thus ques-
tion for seven long days and the
matter har been before the House in
some shape o= othcr for the Jast eleven
vears since we c¢nacted our Constitu-
tion and this article 102 has been 1n
the forefront from the very beginning
It 15 true that when power was wrested
from the British Indians were quite
forcign to these strategems and these
processes of democracy, but at the
same time, vven the Bnitish Govern-
ment had enacted many laws m this
country which we only subsequently
perpetuated This provision about this
office of profit was 1n the Government
of India Act 1n 1809, later it wes in
the Act of 1910 and again In the Act
of 1935 and again in the Constitution
So, this provision has remained on the
statute-book in one shape or other for
a very long time even m Indla

I you look to the history of other
countnes—I do not want to go into
details—you will find that in the
Mother of Parliaments for several
centuries the real pohticsl struggle
had been around the principles which
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were subsequently contained in the
Act passed 1n the time of Queen Anne
A short history of it has been pub-
lished by the Secretary of this House,
Shr Kaul, and 1s given 1n a brochure,
and hon Members will do well to
read 1t. All the phases are given in
it *Ultimately Parliament triumphed
over the King and got supremacy, and
how was 1t settled” This was one of
the ways m which the matter was
settled ultimately, that Members of
Parliament were not allowed to accept
offices of profit As soon as they
accepted 1t, they were regarded as
having accepted something which
would not entitle them to continue to
remain as Members

Cutuing the history short, because I
do nol want to take up the time of
the House on this and becausc I have
already had occasion to explain this
aspect of the case 1 may say that
when we started as a Government,
some mistaker were made and Mem-
bers of Parliament were appointed to
certain offices of profit without the
Government realising what they were
doing, or the Members knowing what
they were doing Ultimately we had
to pass an Aect 1n 1950, again another
Act 1n 1851 A third Bill was brought
in 1953 and passed in 1954 known az
Act T of 1954

It so happencd that certain Vindhya
Pradesh people had been appointed to
offices of profit some were residents
and some werre non-residents, an
allowance of R« 5 was given to some
and to some others a little more, and
ultimately it had to come to the Elec-
tion Commissioner who was pleased to
say that because thiey accepted some-
thing by way of remuncration, they
came within the mischief of the rule
of office of profit, and ultimatelv a
Bill had to be brought here to give
immunity to them also

Over all these years from 1950 when-
ever these Bills were before the House
the question of questions arose as to
what is an office of profit, and what 1s
the effect of accepting an office of
Profit. It is true that our Govarnment
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gave immumty as 1t ought to have
gwven; we were all parties to 1t, the
matter was discussed in detail If you
kindly look at the proceedings which
culminated in the Act of 1854 you will
be pleased to observe that most promi-
nent Members of the House took part
in those discussions including you, Sir,
Shr1 Ranga, our leader Pandit Nehru
and many others, and Dr Ambedkar
and Shr1 Biswas also laid down certain
principles

One thing that was certain m those
principles, and which was taken as a
matter of course, was that so far as
article 102 1s concerned, it must be
regarded as sacrosanct because 1t
secured the purity and independence
of the Members of this House This
was never doubted

We were even then hiving in the
twentieth century We had given
adult <uffrage to our people in 1950,
and all thi« has been going after attain-
ing our independence In England
perhaps adult suffrage was introduced
much earlier than in this country, and
there al<o the Members of Paihament
have their duties towards the electo-
rate But now I find, after the passing
of this Bill by this House, a new theory
has been propounded by the Law
Minister 1n the other House that adult
franchise had been given to this coun-
tiv—as a matter of fact, 1t had been
given long before this Bill had been
passed in this House—and that our
present duties were not as Members
of Parlament as thev had been from
the start or as 1n other countries We
think, jJust as my hon friend Shn
Vasudevan Nair has been pleased to
say, that a new kind of duty has
devolved upon us, and that Members
of Parliament should partake in the
responsibility for doing what the
Government 1s cntiusted with, that
Members of Parliament are i1esponsi-
ble equally to the extent that Govern-
ment 13 resngnerhle

Al: these years wi have been seeing
that the Government had certain res-
ponsibilities, and that Members of
Parhament had different responsibali-
ties. The Supreme Court has got a
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different responsibility. Supposing
today a Member of Parliament is sent
to the Supreme Court to work &s an
Additional Judge—the duty 1s there
and we want that the country should
be governed m the right way and the
Supreme Court also wants it—wall 1t
be just?® Supposing a Member of
Parliament is appointed manager of
Hindustan Steel or the Oils India Ltd
or some other concern, will 1t be
just” Will we be doing our duty?
Let him give up his membership and
be appointed and do the work of the
country, we would all like 1t

This debated matter can be settled
In many ways and some ways were
suggested by the committee over
which 1 presided In the House and
in the report of the Joint Committee
also certain suggestions were made
What 1s the difficulty? The Govern-
ment may be of the wview that the
talenis of these Members of Parha-
ment should be harncssed in the
interests of the country We do not
say 1t should not be, that i1s not the
position. We only say: let this Housc
elect the Members of these commuittees
What 15 the difficulty? The entire
House, in 1its wisdom, elects those
Members to be sent to particular com-
mittees, and the whole House will
have confidence in them and will look
after them. Or, in the alternative, let
the Speaker or the Chairman select
those persons, What will be the diffi-
culty? They will be the best men, on
merits and people will have confldence
in them. They will not have to look
to the Ministers for being appomnted
to these posts

This is a sumple question on which
the Law Minister was so eloquent in
his speech, and 1t can be settled in
two minutes if he really meant it, but
he means something else, to which I
shall refer subsequently.

To speak of these amendments as
coming from the Rajya Sabha is also
not literally right. After all, what
bhappened in the Rajs Sabha? The
hon. Law Minister steod up and said
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in advance that he accepted the
amendment of Shrimati Reddy, with-
out Shrimati Reddy having opened her
mouth or given any reason, good, bad
or indifferent, for the acceptance of
the amendment. To me it appears it
was perhaps 8 command amendment.
It 1s not right to say that this amend-
ment has come from the Rajya Sabha
in the sense that the gquestion was
debated, arguments advanced on both
sides and ultimately the House came
to a decision It has not come in that
way I am rather ashamed, I am
rather pained to say that, as a matter
of fact, the Law Minister has not
treated this House with fairness When
he brought in the original Bill . .,

Shri Hajarnavis: I becheve there
were broader amendments than those
of Shrimati Reddy T am only speak-
ing from memory

Pandit Thakur Das Bhargava: |
have rcad the relevant procecdings of
the Rajya Sabha, only yesterday

Mr. Deputy Speaker: What the hon
Member means to say is that notice
of amendmenls was given by Shrimati
Reddy or by some other persons as
well, but before there was an oppor-
tunity of discussing those amendments,
and before the Members who had
given notice making out their case
and the whole ca<e being discussed in
the House, the hon Law Minuster gave
out, without hearing other parties.
that he accepted those amendments.
This 15 what he was taking exception
to

Shri Hajarmavis: Other Members
had also given amendments, and I
believe they went further than Shri-
mati Reddy. I am only speaking sub-
ject to correction, but I believe they
went further than Shrinmti Reddy's
amendments and there was conaider-
able discussion, and speeches were
made

Pandit Thakur Das Bhargava: There
is nothing wrong in this. My bon.
friend is rather suspicious of me, but
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1 say that there is nothing wrong m
the hon Law Minster standing up and
wccepting any of the amendments, if
he was so0 minded But that was not
all If that were all, I would have
even mentwned 1t, I would rather ad-
mire the hon Law Minuster for having
accepted 1it, if he was satisfied with 1t,
without any person opening his mouth
But, here, the case 15 qu te different
A similar amendment, as we have just
been pleased to hear from Shn Vasu-
devan Naiwr, was proposed 1n this
House and defeated by the hon Law
Minister I want to know what hap
pened in between

Shri Naushir Bharucha (East Khan-
desh) Wisdom dawned

Shrl Vasudevan Nair
they wanted to accept

Here also

Pandit Thakur Das Bhargava What-
ever may be the revason for it even
then I would not objtet But what I
object to 1 this

Shri Ekaswara lIyer (Trivandrum)
You can learn by experience

Pandit Thakur Das Bhargava He
has entirely forgotten the history of
this Bill and the eiicumstances which
led to 1its introduction In April 1954
there was a gat' rin* = the room of
the hon Speaker and many Members
attended that meeting We have
appended a note in the report of the
Committee on Offices of Profit where
we have given the history of the
whole thing All those hon Members
suggested to Shri Mavalankar that
though the Act of 1853 was bung
passed yet they were not satisfled
with 1t, 1t was too wide, and, there-
fore, they could not accept it, more-
over, 1t gave omnibus power to Gov-
ernment to appoint any Member of
Parlament to any committee That
was a very chaotic state of things As
the Act did not satisfy the hon Mem-
bers, the hon Minister in charge of
the Bill in 1853 gave a specific assur-
ance to the House that he would bring
2 new measure, after con-
all the improvements that had

i
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been suggested, and ultumately he
would give a practical List—the word
‘schedule’ 15 not there, but he said—
of the offices which would disqualify,
and according to that, people had to
adjust themse.ves Matters went on
for two or three or four years, and
every year, the life of the origmal Act
was extended, because, as a matter of
fact, the hon Law Minister could not
make that schedule Every time, 1t
was said that he was making 1t

Under those circumstances, in 1054,
a committee was appointed, consisting
of fifteen Members And there were
certain terms of reference for this
committee If you will be pleased to
go through the terms of reference, you
will see that practically this com-
miftee was charged with the task of
studving the entire question, going
thiough the data and the circum-
stanccs ete and then making a recom-
mundation to Government, so that that
1ccommendation mav be taken as the
basis of the future legislation 8o, 1t
means that Government gave an
assurance, and for year~ that assur
ance was kept up Ultimatrlv  the
repor* was made, and we wanted that
Goveinment should give us a schedule
It was the duty of the hon Minster
to keep up to those assurances and
in fact he was bound by the assur-
ances given by the previous Ministers
But what did we find”

When the Bill was brought forward,
1t was brought forwa 4 1» surh objec-
tionable form that it tock the heart
out of those who were parties to this
assurance and all those complaints ete
The Bill was totally innoc.rt of any
schedule On the contrary, it went
much beyond the wording of the Con
stitution As a matter of fact, it was
a very great strain upon the meaning
of the Constitution itself

Mr. Deputy-Speaker: Need he go
into all this history about what that
Bill was? We have discussed 1t

already

Shri Hajarnavis. And we have gone
over it thrice before
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Pandit Thakur Das Bhargava: All
right, I shall not go into the history
of it. I really took a good length of
time and I had full opportunity to say
what I had to say on that occasion.
This only became necessary, as the
amendment. . . .

Mr. Deputy-Speaker: Now, there are
additional reasons also why I shall not
give wvery long time to the hon.
Member.

Pandit Thakur Das Bhargava: There
are very good reasons why I cannot
take so much time now. I am very
glad that I am also restrained by you,
that you will not give me long time.
I do not want to take any long time.

Anyhow, you will be pleased to see
that this present provision, by taking
away the words ‘director or member’
has taken the soul out of the whole
provision. This Bill is practically a
dead thing now. I cannot touch this
Bill now even with a pair of tongs,
as the phrase goes. It means that this
is a very illogical Bill; it means that
it is a Bill of which 1 should feel
ashamed, in fact, not I alone, but even
the hon. Law Minister should feel
ashamed for having produced such a
Bill. It is not that he does not agree
with me, and I shall only quote his
words in this behalf. You will be
pleased to see that he also agrees with
me.

Mr. Deputy-Speaker: Now that it
has been passed by Rajya Sabha,
should he say like that? We should
exercise greater restraint, when it has
been passed by Rajya Sabha.

Pandit Thakur Das Bhargava: When
it is passed by the Rajya Sabha,
whether the statement has been made
by the hon. Minister either here or
outside, or anywhere else, I respect
it equally. If he makes a statement
in Rajya Sabha that this is an illogical
RBill, that this is an unreasonable Bill,
and I quote him, am I committing
a wrong thing? Now, I shall not
even quote it if you do not want me
to quote it.
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Dr. Krishnaswaml (Kancheepuram):
You should quote it.

Pandit Thakur Das Bhargava:
Though he hag said in his own speech
in reply to Shri Kunzru Saheb who
said it was illogical, it was unreason-
able, that ‘Have I not accepted?
Have I not said so? Need I repeat it?’
and so on. I would not quote it. This
is more or less what he has said there
on 18th December in his speech.

I shall come to the original reason-
ing and show why it is illogical. What
is the result of the whole Bill now?
The result of the whole Bill is to take
away the words ‘director or member’,
leaving aside, for the moment, the
other changes. The result is that
every Member of Parliament can be-
come a member of any corporation or
a director of any corporation, in-
cluding the Oil India Ltd., or other
concerns, whose names have been
read out by Shri Mahanty. I this
reasoning is true, ag Shri Vasudevan
Nair has been pleased to say, and as
the Law Minster has stated—and I do
not deny that they are motivated by
the best of motives in this regard—
that a Member should be enabled to
do his best so far as the constructive
activities in this country are con-
cerned, then may I humbly ask whe-
ther a person who can be appointed
as the chairman w.ll be less useful
than the person who 1s only ap-
pointed a member or Director. He will
be all the more useful. If there 1s
an eminent person who can be made
the chairman of a certain corporation
involving the investment and use of
crores of rupees, I think he will be
much more useful, and he will do
much better work than as an ordinary
member or a direcior. May I humbly
ask what is the justification then for
taking away this disqualification only
from a member and not from a chair-
man?

Shri Jadhav: There is dearth of
good men in India.

Pandit Thakur Das Bhargava: My
hon. friend says that there in dearth
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of good men What does that prove?
There 13 dearth of good Members of
Parhament also in the country, as my
hon friend humself has stated I
humbly say that if this 15 good reason
1 accept that argument, and I would
logacally say that, as a matter of fact,
the chairman should be the first
person who should be qualified to be
a Member of Parhament, and his
services should be availed of

Even now, suppose | pass thus Bill
in its present form, what does 1t
mean” It means that the chairmen
of the committees and other bodies
contained 1n Part 1 of the Schedule,
and chairmen or secretaries of bodies
specified in Part II of the Schedule
would be disqualified from becomung
Members, but not the members of
those bodies

Shri Mulchand Dube (Farrukha-
bad) May I remind the hon Member
that he 15 1ll?

Mr Deputy-Speaker: He knows 1t
as wel] as the hon Member does

Shri Mulchand Dube: But he for-
gets 1t 1n the heat of the moment He
forgets that he 1s 1ll

Pandit Thakur Das Bhargava: I am
very thankful to the hon Member
who has reminded me I am really
very thankful to hhm If you would
excuse me for diversion for a mmute
to a personal question, some of the
hon  Members have been kind
enough to refer to me in very affec-
tionate terms, and many Members of
the Houye are anxious that 1 should
not exert I am very thankful to
them Really, the improvement which
I have made since my recent illness
18 due to the good wishes of my hon
friends, and at the same tume, I shall
keep to the warnings that you have
Eiven me, and I am not going to exert
more than I can do so, I shall not
do so But for the fact that this 1s
a very important Bill, I would not
have taken part m it, otherwise, I
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would have kept silent, as 1 have been
silent 1n th s House for so many days.
But now, 1t 1s exertion, and, there-
fore, with your permission I would sit
and then speak about this Bill

I was submitting that if there was
good reason why Members of Parlha-
ment should be qualified to go on these
committees, there was much more
reason why they should also go as
chairmen  Therefore, I say this Bill
is 1Tlogical, 1t 1s unreasonable

A question was asked of the Law
Minister there, ‘why have you dis-
qualified the Vice-chancellor” He
said, ‘Well, my personal opuuon iIs
that he should not have been disquali-
fied, but the majority of the Members
of the party wanted it, and the majo-
rity of the Members wanted 1t' We
passed thus Bill after considerng it
for so many days And we are about
five hundred Members here Now,
the statements of 500 Members and
their votes 1s not much less import-
ant than the amendment by a lady
Member there who gave no reasons
for this Setting aside all that, that
motion is accepted

Mr. Deputy-Speaker: The amend-
ment of the hon lady Member now
cannot be split up from the decision
of the Rajya Sabha It should be
now taken as the collective decision
of that House

Pandit Thakur Das Bhargava: We
respect the other House very much
and I for one respect it very much so
that whatever comes from there,
whether 1t 1s from a ladv or & gentle~
manr ., entitled te our greatest res-
pect But, my complamnt 1> qute
different In this struggle thousand.
of 1upees will be lost We aie hav-
ing n this session a two hours de-
bate At the same time, so many
persong will be wasting therr time If
the hon Mmster wanted tim, he
should have brought 1t 1n his onigunal
Bill that only the Chairman will be
exempted and not «ny other person
He did not really want that, I brought
in a motion here that it should be
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referred to a Select Commuttee But
he wanted straightway to pass this
Bill, What was the motion he moved?
He moved for consideration In the
case of such an 1mportant Bill he
straightway moved for consideration
I am thankful to him that he accepted
the suggestion of the Business Ad-
visory Commuittec and agreed to

Shri Hajarnavis: Sir, may 1 explain
that” The statute i force there was
to expire shortly after the Bill
was brought and i1t had to be extend-
ed twice 1n order to give us time to
consider the Bill

Pandit Thakur Das Bhargava: 1 am
sorry I have not been able to catch
what fell from the hon Myuster but
1 do not want to catch 1t also My
point 18 this It went to a Select
Committee You were the Chairman
of the Select Committee and you know
very well how we 1n this House fought
for thig Schedule, and how, though
the hon Law Minister ultimately ac-
cepted 1t, from the very beginning
there was great resistance from the
Ministry Perhaps, 1t was rightly so

Mr. Deputy-Speaker: Why should
that be referred to here? I mean
what happened there

Pandit Thakur Das Bhargava: This
happened 1n this House

Mr. Deputy-Speaker: The hon
Member was now talking of what
happened inside the Select Committee

Pandit Thakur Das Bhargava: But
about that statements have already
been made 1n thiy, House Anyhow, 1
will not talk about it The hon
Minister was a Member of the Select
Commuittee We all know how we res-
pect our Law Minister Even a sug-
gestion from him carried weight with
us But he presented the select com-
mittee Report gaiving his blessings to
the Report Why did he not say at
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that time that the Director or Mem-
per should not be included here and
only the Charrman should be includ-
ed” During the discussions here the
Crovernment were gomng to have a
pumber of amendments moved. Did
they make or table any amendment
here on a matter of thus vital import-
ance? They did not bring m any
amendment The Bill passed through
this House and it went there to the
other House On the first opportunity
they accepted an amendment which, 1
have submitted, takes the soul out of
It '

This 1s purely history If you are
pleased to hear what I am gomng to
say further in respect of this, you
will be convinced that the Mmmster
nas forgotten what all his predeces-
sors assured about us He brought
it a Bill which did not honour the
promises which weie made He said
peforc the House that we are sup-
posed to have a Wilfare State The
Welfarg State 15 not going to topple
grom the Heavens It 15 not as
if we do not know what 1t 1s If you
do not believe in this, what 1s the
vee of article 1027 You are defeating
this provision, you are ciicumventing
it  You will be pleased to see that
grticle 102 says that a person shall be
disqualified for being chosen or for
pemg a member if he holds o1 accepts
sn office of profit and wunless such
office 15 declared by Parhament
to be a not disqualifying one It
means that in respect of every
particular office this House alone is
¢competent to declare whether it is one
which will disqualify or not. The
House has got no power to declare in
gdvance about all the statutory, non-
gtatutory or adwisory committees and
other committees which would come
pereafter n existence as attracting
the qualification or disquahfication.
The House 1s not competent, 1 submit,
You may take the opuuon of anyhody,
¢ven the Supreme Court. The House
js competent enly to declare about
particular offices and not about a
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elass of offices e.g. about all mem-
bers or Directors of all such statutory
or non-statutory bodies whether exist-
ing or not technically beforehand. This
iis not my view alone. This i3 the
view of the hon. Law Minister him-
sel. I will read out from his speech
where he accepted this.

1 have already quoted his speech in
the House. Now, I will only give re-
ferences because reading it will rather
take too much of time. I will give the
reference wherein he stated that the
law is that only for specific offices
the Parliament has to declare. It is
in his speech dated the 14th Decem-
ber, 1057, 1 think on page 5487 while
he was making the motion for send-
ing it to the Select Committee.

1t that is so, I would only beg of
you to kindly consider this Bill with
the amendment which has come, All
the Directors and members of future
committees which have not yet come
into existence are exonerated from
this  disqualification. Is it possible
for us to do? I therefore submit
that if this is accepted, it will be
against the Constitution. This will
violate the Constitution. Th's is ultra
vires My first submission is this.

I always view with respect the
hon. Law Minister's view on points
of law. When he says that Parlia-
mant can declare only specific offices
&g attracting or not attracting the dis-
qualification, I take it he is one with
me 80 far as this aspect is concerned.
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offices, we are not, I humbly submit,
discharging the duty which the Con-
stitution has laid on us. Therefore,
thig 1s circumventing the Constitution.
It is a fraud on the Constitution to
lay down today that all those offices
which are here, which have not been
examined will not attract the dis-
qualification. Let the hon. Minister
say that 3 or 4 of the committees
which were mentioned by my haon.
friend Shri Mahanty have ever come
before us. Many hon. Members raised
the question of many State Com-
mittees which were not looked into.
A Standing Committee of Parliament
for going into the composition of these
Commuittees not examined so far and
recommending to the Government
was also proposed to be set up. I put
in sn amendment here, which was re-
jected. On that occasion the hon
Speaker also brought to the attention
of the bon. Law Minister the purport
of my amendment and asked him how
he can say anything about committees
which have not been looked into
and say that those offices were such
ag will not attract the provisions of
article 102. He could make no re-
ply. May I humbly submit that, if
that is the position, is the Parliament
discharging its duty as contemplated
by article 1027 Is it not a fact that
we are consciously and deliberately
doing what the Constitution never
allowed us to do? If it is true,
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lates to maintenance of the purity
or independence of the Members so
that the Ministers may not be in a
posmition to seduce the Members by
appointing them to such posts so that
the Members may not feel that they
are under obligation This 1s only
meant for this purpose Now 13 1t
that @ member will not be amenable
to seduction but only the chairman
will be hable After all, what 1s the
sense 1n going through the composi-
tion of 1300 commuttees and singhng
127 of them This has been with the
co-operation and under the very nose
of the hon Law Mister He knew
what we were doung and the matter
went several times to the higher
authonties also They had accepted
that a schedule has to be made Now
that a schedule has been made, the
only short-cut 18 to take away the
words, ‘director or member' and
scuttle the whole thing

Mr. Deputy-Speaker 1 would ad-
wvise the hon Member not to strain
very much

Panfit Thakur Das Bhargava. I
would not strain any more but at the
same time 1 am sorry to say that I
must say these things You may
kindly allow me five or ten minutes
more

Mr. Deputy-Speaker. I am not
looking towards thc time, 1 can give
hun any amount of time I was look-
mg towards his health

Pandit Thakur Das Bhargava: With
your permussion, then Sir, 1 will end
by making an appeal to my friends
This 1s a question of the utmost im-
portance as 1t affects the punty and
mdependence of the Members of this
august House I do not say as my
hon friend has said that every Member
who accepts membership will become
eorrupt; not at all. But then you must
respect the expenence of centuries of
the Mother of Parhaments and all
she other countries which have got
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such provisions, It is omly meant to
ensure the independence of the Mem-
bers. For hundreds of years English~-
men fought for this provision and
they have got it The entire inde-

occasion the history of an incident
whuch happened in this House and I
do not want to see it repeated We
want to keep the independence of
this country intact If you want to
keep the punty of thus House in tact,
1t 13 absolutely necessary 4o have this
in view We arc as good Members
of Parliament as my hon friend Shn
Vasudevan and 1t 15 open to us to
implement and to have our powers
exercised over matters relating to the
popular movements What have we
donc” We have only seen that the
members are not cxposed to tempta-
tion by wvirtue of which thewr judg-
ments may be influenced and they
may give their votes feching that they
are under an obligation to the Minus-
ters It 1s true that I want that the
Ministers should be deprived of thw
privilege I do not want that Mem-
bers should not be allowed to go on
these commitiees and help the coun-
try L«t the sclection be made by
the hon Speaker or the Chairman of
the Rajya Sabha or let this House be
given the power to elect such mem-
bers Let the Govemment bring
forward such a proposition and we
will pass it The real issue 1s not
this The real 1ssue 1s that the
Members want to keep this power
Fortunately this Cabmnet consists of
Ministers who themselves are not
corrupt and this House consists of
persons who cannot be corrupted, se
far as the present generation goes
But what will happen in the Statea?
What would happen in the commg
generations” We have to take the
entire thing into view It is a basic
question. I would beg the House to
kindly look to the prestige of the
House fo the purity and indepen-
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dance of the House and not succumb
to this because the Government has

I also, On a
momentous occasion like this, when
the very existence, purity and in-
dependence of the
volved, let us give a better account of
ourselves and let each one of us look
into the matter in our own indepen-
dent way. It is not at all a party
question FEvery Member of this
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whom e all
respect I would submit that this
amendment should not be atcepted

Shri Asoka Mehta (Muzaffarpur)
Mr, Deputy-Speaker, I am sure I am
voicing the sentiments of this House

now. He once again enlightened us and
warned us of tlus important matter
In this matter he has been our friend
and guide ever since its inception. It
only shows how serious the matter
i# which we are being called upon
L ducun that even at considerable
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But we have reached a stage now
when it is not a question of law, It
is a question of certain political phi-
losophy and as Bhargavaji has
pointed out, of certain morality in
political Life. He ftried to place
before us once again, as he has done
very fully on a previous occasion but
never as effectively as on thus
occasion, the whole history of this
subject. You, Sir, pointed out why
it was necessary to go into the history
of it May I wath all respect to you,
Sir, say that the hstory iy very im-
portant because this matter has been
gone into fully and thoroughly by us
m the past It i1s said that a Gov-
ernment should not resign when there
is a snap vote' So also an amend-
ment must be considered whether it
1s a snap amendment or whether 1%
1s something that takes into conside-
ration all the facts and all the se-
quences that have been  before us
when we passed thas particular
measure Unfortunately, I have not
gone through the full debates in the
Rajya Sabha and I rcad what appear-
ed 1n the papers at that time. I have
not gone through the verbatim re-
cords as Pandit Bhargava has done.
He says that his mmpression 15 that
this particular amendment was
accepted by the Rajya Sabha not with
full dehberation We are again called
upon to apply our mind. We had
applied our mind very fully after a
very carcful consideration not lasting
over a few hours here but over a
period of ten years in which some of
the most emunent Members of this
Housc took part We came to certain
conclusions. Now, we are asked to
reconsider them. No argument of
substance has bcen brought forward
which would make 1t posaible to re-
consider those things. It 1s absolu-
tely necessary at a time in which we
are Lving now, times full of change,
pregnant with possibiities, that the
self-denying ordinance 13 mamntamed
by us. Pandit Thakur Da, Bhargava
18 very right when he says that it
can: a large number of corporations
come up and a large number of
will come up, and it is not
t we lack any confidence in the

£



ever remote it may be, howewar

minute it may be, a danger of any

ment of the Members of the House,
thlng what is needed is a

wall'

amount of caution, and not this kind

cerned, where there is 3 danger, how-
of hurry and hustling.
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have
Bbri Naushir Bharucha: Normally,

by 4 O'clock, the Electricity

Mr. Deputy-Spetker: We have two

vefison to seek light and guidance from
Mmmel. But still, if we want 0
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for. 1 realize that in many of these
corporations the directives will be
jssued by the Minister. Directives
will have to be issued by the Govemn-
ment and no matter, however inde-
pendent a Member might be, 80 long
as he continues to be in that body

16 hrs,

Pandit Thakur Dag Bhargava, therg-
fore, was perfectly correct in
having invited our attention to this

would certainly say that I cannot see
eye to eye with the argumenty that
have been advanced. The argument
proceeds on the ground that if
directorship or membership of any
statutory or non-statutory body is
declared to be not an office of profit,
the independence of Members of this
Lok Sabha or Members of the other
House will be warped by other consi-
derations. To put it in a nut-shel),
the argument 13 that f Members of
Parliament become directors or share-
holders in a statutory corporation at
once their independence will be cur-
tafled because they will carry in-
fluence with the Minister. There is
nothing in the enactment to show
that the Minister is to appoint them.
Of course, my hon. Pandit
Bhargava said that these members
may be elected by this House or nomi-
nated by you. Certainly, we have
no objection to these procedures. We
are also, 85 my hon friend, Dr.
Krishnaswami would say, fighting for
a principle. g

We are saying that in a wideming
sconomy that &s now found fa &



that the independence of a Member
of Parhament who has been aware of

say, the Law Minister may put upon
him? If he cannot see eye to eye
with the directive that the Law
Minister may give to him as a direc-
tor, if he 1s aware of his responsi-
bilities, if he 12 aware of his duty to
hus electorate, he will immediately
resign, Why can't he come forward
m this House and put forward hms

Article 102 says

“(1) A person shall be disqua-
hfied for bemng chosen as, and
for bemng, a member of either
House of Parhament—

(a) f he holds any office
profit under the Government
India or the Government
any State, other than an
declared by Parliament

not to disqualify ite

F/RAR
}

"

k

(=) gives power to Par-
enact a list of those offices
which are not t0 disqualify.

if

from dsqualfication That is what

schedule attached to this Bill, we
find that an attempt has been made
to enumerate a number of offices

on Offices of Profit, but I am only
looking at the provisions of article
102 One learns by experience I
have been reading and 1e-1eading
this and I now find that all that
article 102 says 1s that Parhament
may by law specify those offices
which will not disqualify a Member
So, the imphed meaning of article 102
1s for Parhlament +to speufy the
offices of profit which will not dis-
qualify a Member of Parliament

Of course, the evil has been done
and I am not gowng to say, scrap the
schedule which 1z attached to this
enactment. But I am only sub-
mitting that I cannot agree that if
the words “director or member of any
statutory or non-statutory body spe-
cified 1n part I of the Schedule” are
taken away from this, the punity of
the schedule 1s iIn anyway aecsiroy-
ed My friend has been saymg that
the schedule becomes illusory and
that the independence 15 affected
Look at the exemptions given in the
body of the Act itself Section 8
says

“It 13 hereby declared that
none of the followng officcs, 1n
50 far as 1t 15 an office of profit
under the Government of India or
the Government of any State,
shall disqualify the holder there-
of for bemng chosen as, or for
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{Shri Hajarnavis)
way. It is no use our trying to create

any disqualification which the Consti-
tution does not create

Now, comumg to.

misunderstand

Shrli Hajarnavis: If there is any
such decision it may be

my notice As I said, I am prepared
to learn We have always taken our
stand on the basis of the decision of
the Supreme Court. But if the Sup-
reme Court has gone further

Pandit Thakur Das Bhargava:
about what Shr1 Biswas and
Ambedkar said about ths office of

profit?

9§

Shri Hajarnavis: As far as I under-
stand, what the Supreme Court says,
18 the law of the land If the Sup-
reme Court says, as what Shr1 Easwara
Iyer says, then of course we will have
to take 1t into consideration 1 do not
read the Supreme Court judgements in
that manner

Then we come to the defimtion of
the word ‘compensatory allowance'
First of all, we might note the fact
that what is payable 15 merely com-
pensatory allowance The allowance
15 merely supposed to compensate
No profits intended to be made Com-
pensatory allowance means any sum
of money payable to the holder of n
ofice by way of daly allowance
(such allowance not exceeding the
amount of daily allowance to which a
Member of Parliament 1s entitled
under Salaries and Allowances of
‘Members of Parliament Act), any con-
veyance allowance, house-rent allow-
ance or travelling allowance for the
purpose of enabling him to recoup any
expenditure incurred by him in per-
forming the functions of that office.
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Shri Goray (Poona): Is that the
meaning of the Supreme Court's decl-
sion?

Shri Hajarnavis: That 18 how I read
i

Shri Goray: 1 thought you agreed
with Shr1 Easwara Iyer when he said
that any advantage means profit.

Pandit Thakur Das Bhagava: That
was not mentioned here This point of
wview 15 given for the first tume in this
House today.

Shri Hajarnavis: I have said it
several times and the Deputy-Speaker
will recollect that I said it several
times Not only that, I asked...

Pandit Thakur Das Bhargava: Not
here; in the Rajya Sabha.

Shri Hajarmavis: If I remember
aright during the discussions in the
Select Committee and the Bub-Com-
mittee I have pointed out....
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Mr. Deputy-Speaker: 1 would put it
io the hon. Minister, because he has
mentioned my name, the whole posi-

which do not entitle a Member to get
more than the compensatory allow-

ance do not disqualify at all
Shri Hajarnavis: I will deal with
that aspect

Mr. Deputy-Speaker: That would be
a difficult position.

Shrl Hajarnavis: Then the question
arises, whether assuming that in no
profit is earned, no pay. no salary is
attached, yet, 15 1t an office of profit
because there 1s patronage, there is
influence. That 15 the question. I
have made enquiries. 1 have studied
the question. There are speeches
made in this House and elsewhere
where it has been assumed, conceded
that the fact that patronage 1s at the
disposal of an office, makes 1t an office
of profit. But, i1n no book on Consti-
tutional Law, so far, I have been able
1o find that .

Pandit Thakur Das Bhargava: This
was what Mr. Campion said in the
House of Parliament: from Mr
Campion’s evidence you will see that
even a place of honour is an office
profit. Here is Campion’s evidence
with me and I present the book to
you

Bhri Hajarnavis: If the passage that
the hon. Member has in mind kL
hmxht to my notice, I will revise my

g
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qualification of Members—Lok Sabha
Secretanat, New Delhi,—of this Sec-
retariat.

Shri Hajarnavis: [ will place 1t m
appn tion to the Supreme Court deci-
sion and draw my conclusion

Pandit Thakur Das Bhargava: It
said that if there i1s some advantage it
15 an office of profit

Shri Hajarnavis: The third class of
cases which I have been able to see
15 where by a long series of House of
Commons decisions certain offices have
been regarded as offices of profit.
There is no fourth category

Mr. Deputy-Speaker: Chairman of
the University Grants Commussion
getting one rupee a month

Bhri Hajarmavis: That, Sir, s an
office to which, I believe, a salary c?
Rs 3000 is attached He might draw
one rupee, he might not draw a single
pie Yet, he 15 within the second
class which I have mentioned, namely
that 1t 15 an office of profit to which
a salary is attached. As far as I have
been able to see, there 1= no fourth
class, and we do not want to create
it

So far as the objection to patronage
m concerned, the patronage that is
objected to 13 the patronage extended
by the Munmister It ;s objected to on
the ground that the Minister has so
much patronage at his disposal that
he might buy over or seduce, as the
phrase has been used, a number of
Members to his side, and might create
what we call a King’s party, and
might be able to remain in position by
distributing patronage, the patronage
that is objected to in all the constitu-
tional books on which 1 have been
sble to lay my hands is the patronage
of the Minister and not the patronage
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which is at the disposal of the office
% which appointment is made. I thas
were 80, then look at the list which
has been atiached to the list of exemp-
Mahs in the UK Act I  mere
patronage was objected to, then yom
will see that a large number of offices

:
E
E

UK. Act will not be exempted. There-
fore,~— as I understand it—and tha
is my personal opimion, the expres-
zion “office of profit” as interpreted by
the Supreme Court means an office
out of which you make pecuniary
sain.

May I read the particular passage
of the Supreme Court judgment which
1 have in mind?

“The plain meaning of the ex-
premion seems to be that an
ofice must be held under the
Government to which any pay,
salary or emoluments and allow-
ances in attached ‘The word
‘profit’ connotes the idea of pecu-
plary gain. If there is really a
faln, its quantum or amount is
not material.”,
This 1s the passage on which I rely,
and the citation is: AIR 1954 Supreme

Shri Hajarnavis: That 1s qualified
by the word “pecuniary” “The word
“profit” connotes the idea of pecuniary
win.".

Pandit Thakur Das Bhargava: Only
that idea and nothing else—does it
my so?

Shri Hajarnavis: I read it in that

|

at
that. ‘That being so, I submit that the
idem that because in a certaln ofice
you might make certain appointments,
you might make certain disburse-
ments, you might extend patronage,
even though no pecunlary gain fo
made, yet that constitutes an office ot
profit, is something which is not up-
held by any authority or any court.
This is as far as I can go
Secondly, we are within the sparit,

;
&
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parently he has no
Pandit Thakur Das Bhargava: When
there is no office of profit, why are

Shri Hajarnavis;: I have not givem
up the attempt of trying to percuade
him. We will go on.

Ch. Ranbir Singh (Rohtak): Very
diffieult.

Shri Hajarmavis: It 1s difficult, but
1 have not given up

Then, 1 must make 1t clear to him
and to other Members of the House
that we yleld to none in our
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in force, the Parliament (Prevention
of Disqualification) Act, 1983. 1
mention it for two purposes or with
two objects in view. First of all,
there, we have exempted all corpora-
tions, statutory and non-statutory, pro-
vided compensatory allowance alone
is paid, and no exemption is made as
m this Bill; and that measure is on

show that our experi-
rking of that Act during
years has resulted in ary
abuse. On the one side, there

5¥
is

18

s experience. If, during the last six
years, wider power than is sought to
by this Bill has been actuslly
to Government and 1t has

The second point which 1 have to
make iz this. There, the clause 15
perfectly general, and covers mem-
bership of statutory or non-statutury
bodies. That is the statute since 1853,
1t refers to bodies in existence, bodies
which were contemplated then to
come into existence, bodies which
were not contemplated but which
came into existence after 1953. Well,
it has not occurred to any one, as it
has occurred to Pandit Thakur Das
Bhargava today, to say that such a
provision in the Act was a fraud on
the Constitution.

PHALGUNA § 1080 (SAKA) (Prevention of 3812
Disqualification) Bill

Bkri Hajarpavis; 1 merely suggest
that during the last six years, such a
provision in perfectly general terms
haa been on the statute-book, and
Members of Parliament have enjoyed
exemption on the basis of that very
provision; it has not been regaided
as vague, it has not been regarded ms
not supplying the necessary exemp-
tion. It has not been suggested that
it was a fraud on the Constitution. For
two years, it has been extended also.
All that I can say is that if an office
can be exempted singly, similarly it
can be exempted by a class or it can
be exempted by description of its
function. Nothing will prevent Par-
liament from exercising its power and
saying that for this class or classes,
the disqualification shall not be incur-
red. 1 do not think that there is any-
thing wrong in extending exemption
in perfectly general terms. It is not
necessary that each single specific case
has got to be decided, and has got
to be comsidered in order that the dis-
qualification under article 102 may be
removed.

1f there was any substance, if the

pﬂntmsoobvlmsthatthedluul&-
fication which was removed WaAS
illusory, or it was merely fraudulent,
as the hon. Member said—in fact, very
strong terms were us~i—-I am quite
sure some objections would have been
raised somewhere.

Pandit Thakur Das Bhargava: It was
ralsed during the discussion in this
House.

Shri Hajarmavis: [ am not quite

Pandit Thakur Das Bhargava: I ny-
self had raised this very point several
times in this House.

Shri Hajarasvis: I am not quite sure
whether Pandit Thakur Das Bhargava
himself was not a member of any

exemption which he has enjoyed so
far, was not under any of those
fraudulent provisions.
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Pandit Thaker Dag Bhargava: I do
mot know to which corporation the
hon. Minister refers. I do not gquite
understand.

Shri Hajarnavis: We can say we are
econvinced and we have no doubt that
the procedure that we have adopted,
that the phrase that we have used, is
perfectly potent, is valid, and is in
compliance with the Constitution. We
are not going to be panicky by any
sort of fears that Pandit Thakur Das
Bhargava may attempt to create The
drafting has not been done ...

Pandit Thakar Dag Bhargava: I do
not want o create any panic at al)

Shri Hajaroavis: It 15 not that he 1s

Mr. Deputy-Bpeaker: Order, order.

Shri Hajarnavis: Then, there are
osther objections which have been
rawsed. [ will try to deal wilth them
to the best of my abuity I will first
deal with the objections raised by
Shr1 Mehta He raised a veiy serious
pomnt—and he 18 a very ses ous stu-
dent of political institutions—and I
vant, if possible, to meet h'm on his
own ground He eaid we have got to
maintain the principle of sepuration
of powers and there 1s a possibility of
the Executive trying—he did not =ay
n exists, but he did say that there 1z
a possibility—to corrupt the Members
of Parhament by extending patron-
age to them. I would like to invite
him to look at this matter in this way

He is aware that the theory of sepa-
ration of powers is carried almost to
its logical conclusion in the American
Comgtitution. Here the Legislature
and the Executive are combined. We
have a parliamentary executive. We
are both Members of Parlinment and
also members of the executive gov-
ernment. We arp membera of the
Government.

Dr. Krishnaswami: The Cabinet.

Qualification) B3R
Shri Bajarnavis: I said we are mem~
bers of Parliament and also membders
of Government. No one can be in the
Executive unless he is a Member of
this House or of the other House—
that is, of Parliament.

As I gaid, in America, at the iop
they have almost complete separation
of the judiciary, the Legislature and
the Executive. But, when problems of
modern and social organisation con-
fronted the United Siates they had to
devise a new kind of organisation—
what was called the autonomous Cor-
poration A famous Dean of the
Harvard Law school said that these
autonomous corporations were brought
into existence because they had ta put
into effect various schemes. [t be-
came necessary, for the purpose, to
combine together the judicial, the exe-
cutive and leg.lative powers, And,
it 15 the chief characteristic of these
autonomous corporations that in them
are, 1o a certain extent, combuned all
the three powers

In England, the problem arose in =
different form As I am quite sure
Shr: Asoka Mehta 15 aware, 1t was
probably the Labour Government,
which under the inspiratin of Mr
Herbert Morrison, when the nationalis-
ed industries came into being, devised
a new form of adminstering those
departments, the new autonomous cor-
porations. The question which arose
there and the question which arises
before us and which we are now con-
adering—and 1 am quite =sure Shri
Asoka Mehta will make his contribu-
tion to the solution of this problem-—
as to how this Parliament ls going to
exercise control over autonomous cor-
porations It arose almost simul-
taneously, both in England and here.

If you read Herbert Morrisom or
Jennings you will ind that in the
United Kingdom-in the House of
Commons,—the problem of having an
effective control over the sutonomous
corporations i a live isue-The
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thing, when the Mimster makes that
nomunation 1t 1s of another character
I believe the Mmuster will give hun
answer on that point because to my
mund that 15 a crucial pownt

Shri Hajarnavis: I am obliged to the
hon Member for bringing me to that
point which I was probably in the
danger of overlookung I may submut
that the approach of Shn Asoka
Mehta 1s, 1f I might say so, objective,
political but Pandit Thakur Das
Bhargava's approach is purely lega-
hstic We have taken the wview that
when a Member of Parliament goes
to an automomous corporation

An Hom, Member: He loses his
seat
Shri Hajarnavia by wwction of

the House, he 18 not holding that post
under the Government The words
under article 102 arc that he must
hold an oftice of profit under the
Government—that 1 to say, the ap-
pointment must be made by the Go-
vernment and it must be one which
is liable to be terminated by the
Government When the House elects
« man to a certain office, he 1» not

That is the procedure which Pandit
Thakur Das Bhargava wants to be
adopted in each case IFf that is so,

{Prevention of 2816
) Bl

the short answer to that question 1=
that surticle 102 does not come m
for conmderation at all. argu-
ment would be that n case we
want to have these Members elected
rather than that we want to remove
the disqualification That 18 an argu-
ment which we can understand But
we are conmdermng a different ques-
tion Is 1t or iz it not necessary that
Members of Parbament should be
associated with the working of these
autonomous corporations That 1s the
basic question to be conmidered My
friend Shr1 Ascka Mehta will tell
us that m the Umted Kingdom they
have a Commuttee of the Parhament
which supervises over the working of
the autonomous corporations That 18
the method which they have devised
We have devised another method
From 1953 onwards, we have sad
that we shall send Members of Par-
hament who are so-munded to go and
work in the autonomous corporations
That 15 our method (Interrup-
twons) sometimrs through the Gov-
ernment and sometimes through
Parhament I have given the answer
to the lawyer but as a student of
polhitics I want to know from Shn
Asoka Mcht whether 1f the House
elecls and if the Minister makes
nomunations, there 1s any difference
in the actual iesult” Thsat s what I
meant when I said that Pendit Tha-
kur D~ Bhargava's approach was
legalistic whercas I want Shr Asoka
Mchta’s approach to be different

Pandit Thakur Das Bhargava We
made this recommendation to the
Government in our Commuttee'’s report
also Thus was the recommendation
we made in the Jo nt Commutice also
This 1s not the first ime that I am
saying this

Shri Hajarnavis. Shr1 Asoka Mehta
18 a scrious student of politics I want
him to consider this gquestion If a
right 1s given to the House to elcet
a person, mstcad of the Minster
nominating him, would it make any
difference?

Dr, Krishnaswami: I want only to

ask one question, if the hon Mmster
will permit me He thinks that if the
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Minjster that a certain indi-
vidual be on the corporation,

then the House has no other choice
except to ratify it and therefore, it
makes no difference in substance..
(Interruptions.)

Shri Hajarmavis: 1 am merely dis-
cusang with all the seriousness with
which Bhri Asoka Mehta raised the
question. I am trying to answer it
The question would be, even today,
i a Minister actually mekes an ap-
pointment which the House does not
approve or a section of the House has
a certam objection to it, it can be
surely taken up in the House itself
The question would be merely one
of procedure and approach. But the
basic question still remains, about
which we should have no doubt
whatsoever. The basic question is,
should or should not the Members of
Parliament be associated with the
autonomous corporations?

Shri Puanoose (Ambalapuzhs): That
is the only question.

Bhri Asoka Mehta: Two questions
have been put to me. I hope I am not
interrupting the Minister.

Bhri Hajarnavis: We have not yet
arrived at a final answer, We are still

at the exploratory stage.

Shri Asoks Mehta: Two gquestions
are involved. The first question is,
vhath'thebestmethodo!exe:ﬁs-

Partiament M, 1060 (Prevention of Dip-
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se, ¥ remember in the previems
Parliament this question was brought
up. In this Parliament also my friend

suggested that it would be in a better
position to discuss the whole prob-
lem, and that committee has been
permitted to conclude its delibera-
tions. I do not think whether, as far
as the ruling party or those of ue
who are in the Opposition are con-
cerned, we have come to the conclu-
sion that this particular method sug-
gested by the Minister is the ane
which this House has adopted or
approved of. It 1s still an open ques-
tion. I will not go into that beyond
this

Secondly, there is a vital difference
between the House nominating some-
one to a position and the Minister
doing 1t. Supposing there are 20, 30
or even 100 posts, the tendency might
grow up in a Member to, so to say,
sofi-pedal the criticism of the Min-
isters because he expects the Minis-
ters ultimately to do him a favour.
He need not soft-pedal anythung
becaude, if the House elects him, it is
because the House has confidence in
him. The two things are very different.
The relationship between the Trea-
sury Bench and ourselves is of a pe-
culiar kind. We are here to exercise
vigilance over them. They are of
course there to introduce a comtinu-
ous stream of policy in the adminis-
tration, This relationship makes it
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Shrl Hajarmavis; Taking it as a
pure, abstract question of polities, I
am putting it to him: does it make
& difference, 80 long as there iz one
majority party on the one side and
a minority party on the otner side,
between the House itself proceeding
to elect and the Minister nommating?

Mr. Deputy-Speaker: Now, he may
move further,

Bhri Dasappa (Bangalore): If there
are two Members to be elected and 1t
is by proportional representation, it
may be that it does make some differ-
ence.

S8hri Hajarnavis: The question 1s
this. Whether 1t concerns this House
or the other House, as Pandit Thakur
Das Bhargava rightly pointed out, each
time when a corporation 1s creat-d, I
think we might direct our attenlicn to
the constitution of that particulax cor-
poration and address oursclves to the
consideration of the question whether
any parliamentary representatiun s
necessary and, if so, what should be
the procedure. So far as that parti-
cular corporation is concerned, that
statute itself will govern it.

I believe, Sir, I have dealt with
most of the serious points that have
been raised.

i Mr. Deputy-Bpeaker: The question
8:

“That the following amend-
ments made by Rajya Sabha in
the Bill to declare that certain
offices of profit under the Govern-
ment sghall not disqualify the
holders thereof for being chosen
as, or for being, members of Par-
liament, be taken into considera-
tion:—

‘Clause 8

(1) That at page 2, line 21, the
words “which is an advisory
body” be deleted,

(2) That at page 2, lines 37-38,
the words “director or member”
be deleted.
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(3) That at page 3, line 9, for
the words “clauses (h) and (i)”
the words “this section” be sub-
stituted’.”

The motion was adopted.
Clause 3
Shri Hajarmavis: I beg to move:

“That at page 2, line 21, the
words “which 1s an advisory
body” be deleted.

That at page 2, lines 37-38, the
words “director or member” be
deleted.

That at page 3, line 9, for the
words “clauses (h) and (t)" the
words “thig section” be substitut-
ed.”

Pandit Thakur Das Bhargava:
Those of us who took part. in this
debate have indicated earlier our
mind that as a matter of fact, the two
are parts of the same motion The
hon. Member has divided them and
advanced arguments. As a matter of
fact, thig should not be agreed to. The
arguments are all the same, almost
analogous. Therefore, 1 do not think
we should have separate argument
over that.

Mr. Deputy-Speaker: That 1s all
right. Is 1t the desire of the House
that I should put these amendments
one by one?

Some Hon. Members: Yes.

Mr. Deputy-Bpeaker: Then, I shall
put the first

The question is:

“That at page 2, lme 21, the
words “which is an advisory
body” be deleted.’

The motion was adopted.
Mr. Deputy-Speaker: The question
is: *

‘That at page 2, lines 37-38. the
words “director or member” be
deleted.’

The Lok Sabha divided: Ayes 686;
Noes 16.
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Division No, 3 AYES

Khedhr,Dr GC. B. Rédy, Shei Nacaps
Alvs, 8hri Joach 3
Amiam, S S Ktishaa, Shel M. . Reddy, Shrl Reml
Bbakt Darehan, Shoi Lachhi Ram, Shei Ry, Shri Bishwanat
Bose, Shri Mabanty, Shel Rup Narsin, Shel
Chaksevanty, Maki, ShriN B Sadbu Ram, Shrl

, Shrimeti Renu '

Chandak, Bhri Maadal, Shri J. Sehodrabel, Sheimetl
Chetvir, Sho R. Ramanathan Mathwr, Shel M D. Saments, Bbri 8. C.
Daliit Singh, Shri Mehta, Shrimat! K rishos Sat yabhama Devl, Sheimatl
Des, 8hel Ramdbesi Mohemmad Akbar, Shetkh gen, Shri P, Q.
Daseppa, Shei Moratka, Shri Shah, Shrimatl, Jayaben
Dwivedi, Shri M. L. Munimmy, Sha: N, R, Shurms, Shn D C.
Bliss, Shri Mubscsmed Musafiz, Gant G § Starma, Shri R C.
Geskwad, Shny Fetennghne Nur, Shn Veudevan Biddish, Shn
Iyer, Sl Baswara Narasimhan, Shni Singh, Shel D. N
Juin, Shri M. C. O, Stal Sioke, Shrt K. P.
Jhulse Sinba, Shei Pande, Sk C.D Sinha, Shr: Sstyn Narayan
Jouhu, Shil A. C. Patel, Shr: Rajcahwar Subbarsyan Dr P,
Tyotisis, Pandst J. P. Pue), Sushns Manibtn Tantra, Sher Rameshoat
Kesliwsl, Shei Prabhakar, Sk Naval Thomas, Shri A. M
Keshavs, Shny Punnoose, Shn Trwary, Pandit D, N.
Kashee, De. Reo Shr Jaganatha Tuls Rem, Shri

Rao, Shni T. B Vittal Venkatasubbmah, Shri

NOES
et Muamehonst Galkward, S B K Krishoaswehnl, Dr.
Bhatgave, Peocit Thakur Des Gbassl, Shn Manay, Shrs
Chsudbard, Sbri T. X. Ghase, St Buwal Mehta, Shii Avoka
» st Goray, St Menon, Dr K. B.
Dusgapts, Sher B. Jadbay, St Resendra Singh, Shii
Dwivedy, Sheil Surendnuaeth Sonule, Shoy H N.
The motion was adopted

Mr. Deputy-Speaker: The question
ia:

“That at page 3, line 9, for the
words ‘clauses (h) and (4)' the
words ‘this section’ be substitut-

M'ﬁ

The motion was adopted

Amendment made;
(1) Page 1,—
(i) tn line 8,—
omit “(1)";
(if) omit line §.

{Shri Hajarnaots;
Amendment made:
(2) Page 1, Hine 1,—

for *Ninth Year” substitute
“Tenth Year”

{Bhri Hajarnavis]

Amendment made
(3) Page 1, lme 4~ '
for “1958" substitute “1950"
(Shr Hajarnavis)

17 hrs,
Ehri Hajarsavis: 1 move:

“That the amendmenis made in
the Bill by Rajya Sabha be agreed
to, and that the Bill as further
amended by this House be return-
ed to Rajya Sabha with the request
that they do conour in the amend-
ments made by this House."

er. Deputy-Speaiosr: The guestion

*That the amendments made in
the Bill by Rajvs Sablsa be agreed
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to, end that the Bill as further
amended by this House be return-
ed to Rajya Sabha with the request
that they do concur in the amend-
ments made by this House.”

The motion was adopted.

Disqualification) Bill
1.8 hre

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
February 25, 1958|Phalguna 6, 1880
(Saka).
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(Disy Do)

abfg

of Section 3 of the
3
Commoditics Act 1955 *—
(1) GSR. No. 63 daved the
17th Jamiary 1959
(8) GSR. No. 102 dared
the 24th January, 1959,

BILL INTRODUCED
The Approprsnon Bill, 1959

REPORT OF COMMITTEE
ON PRIVILEGES ADOFTED 2602-271%

Ship Naushur Bharucha

to the said Report After some
discussion  the amendments
wire ruled out of order and
the Report was adopred

BILI PASSED

Further discussion on the mo-

tion to consider the [Indian
nLome-tax (Amendment)
Bill was concuded The
moton  was adoprad  After
vlause-bv-Lluuse conuderauon
the  Bill a~ amended, was
pavsed

AMI NDMLNIS BY RAJYA

SABHA AGRELD o

Ihe amendments  made

by
hajya  Sabha to the Parha-
ment  Preventun of Dus-
gualihcation) Bill, 1958, a8
passed by Lok Sabha, were
taken mto consideration and
agreed to,
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